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LOK SABHA
Tuesday, December 5, 1967/ Agrahayana 14,
1889 (Saka).

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Lock-our IN INDIAN STANDARD WAGON
CoMPANY, BURNPUR

+
*451. SHRI SATYA NARAIN SINGH:
SHRI K. M. ABRAHAM:
SHRI R. BARUA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that lock-out
was declared in the Indian Standard Wagon
Company at Burnpur on the 4th October,
1967,

(b) the number
by the lock-out;

(c) the loss of production due to the lock
out; and

(d) the steps taken by Government to
prevent and lift the lock-out?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
1o (d). Industrial relations in this under-
taking fall in the State Sphere. Informa-
tion, however, is being collected from the
Government of West Bengal and will be
laid on the table of the House as soon as
possible.

=it weq AW fag ¢ & g JAAar

wrgar g f 9a ddwdz o) g §
TS AT IA T AT, A1 IF T4 GOHTC
T AGEAG oI G AT T agi
9T aEE S @Y, d1 A 9w w11
At OF 791, frad g sl =
IFT @A T @ 8 A wa@l qaww
qT T | 4T ATAE=T F1 3 R g
TCE | A IE AT Tgar g 5 aemadr
HLH aF T WA AT % WG
& FFE @AT 937 |

oy grdt : Sav fw &% st qaman 2,
%9 dsefen ¥ fefizaw fdaa =

of workers affected

AT T & ADT § 1 gAT AT 7 AL
q Q87§ | ITFTATH & FN I A,
g gaT F qrHA T &7 AT |

SHRI K. M. ABRAHAM : May I know
from the hon. Minister whether the Govern-
ment took any steps against the manage-
ment for this lockout?

SHRI HATHI : May I point out that
the hon. members had asked this ques-
tion of the Steel Ministry? We wrote to
the Lok Sabha Secretariat stating that this
did not fall within our purview. They
themselves thought that it did not fall within
our purview, but ultimately it has been
admitted, and we are getting the information,
Even the hon. Members did not address
this question to this Ministry.

SHRI R. BARUA : May I know if there
is more than one trade union in this organi-
sation, and whether there is persistent rivalry
between the trade unions, and what steps
Government is taking to stop this rivalry?

SHRI HATHI : I do not know whether
this particular factory has more than one
union, because I do not deal with it, but
in the country there are certainly more than
one unions in certain industries.

SHRI INDRAJIT GUPTA: I know the
hon. Minister is trying to take shelter
behind a technicality that the matter is
under the State Government’s jurisdiction.
Nevertheless, I would like to ask him because
he is the Labour Minister, and it is a very
important matter, whether he is aware of
the fact that only three or four days ago
the recognised union at the neighbouring
concern of the Indian Iron & Steel Co.,
which is under the same management of
Messrs. Martin, Burn & Co., which is an
INTUC union, has served a strike notice
on the Indian Iron & Steel Co. saying that
this lockout in the Indian Standard Wagon
Co,, is a completely unjustified lockout
imposed by Mr. Biren Mukerjee? He
publicly declared that he would not lift
this when the UF Government was there
unless law and order was restored. So,
even the INTUC union of the Indian Iron
& Steel Co., has been forced to give a strike
notice saying that if this, prolonged locks
out is not withdrawn, they well go on
strike at the steel plant. Is he aware of
that, and is be doing anything about it?
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SHRI HATHI : 1 am grateful to the
hon. member for giving me credit saying that
this is an important matter, and that I as
Labour Minister must know all the facts,
I do know the facts, but when I have
to say something about what happened in
West Bengal, where the Labour Minister
himself had called the parties and taken
certain steps, it would be wrong for me to
give any information which I have not
heard authoritatively from the State Govern-
ment itself. There may be some contra-
diction, and then it may be asked why I
gave this information. So, unless [ get
the information from the State Govern-
ment, it would not be proper for me to say
any thing.

SHRI INDRAJIT GUPTA : On a
point of order. Then why is this question
admitted if it deals with a matter which is
completely under the jurisdiction of the
State Government? Once it is admitted,
we are entitled to get an answer.

SHRI HATHI : That is what I say,
The hon. members themselves had addressed
the question only to the Steel Ministry.
They did not address the question to me at
all.

SHRI LOBO PRABHU : Without refer-
ring to the facts, may I enquire from the
Minister why it is that in all these industrial
disputes the provision of the law that the
dispute should be referred to adjudication
is not carried out? Secondly, if a dispute
is referred to adjudication, you avoid both
a strike and a lock-out. Thirdly, in view of
national interests, may I know whether the
Government will draw the attention of the
State Labour Ministers to the necessity of
using the provisions for adjudication liberally
if not completely?

SHRI HATHI : In fact, I have written to
the State Governments as the hon. Member
has suggested. After all, when there are
disputes, either the conciliation proceedings
start immediately, or, when there is failure,
the matter should be referred to adjudica-
tion. The parties are brought together
and the strike is avoided. I have written.

SHRI LOBO PRABHU : The parties
are brought together, but when concilia-
tion has failed, you must tell them not to

DECEMBER 5, 1967

Oral Answers

4602

leave the dispute in the air but to send it
to adjudication. Would that be clarified?

SHRI HATHI : I have written to the State
Governments to the effect that not only the
conciliation should start and the parties
must be brought together, but the machi-
nery of adjudication should also be set in
process and the implementation committee
should meet very often so that these things
do not arise.

SHRI S. M. PANERJEE : From the
answers, it appears that the hon. Minister
is in possession of some information which
he is unable to give because of certain
reasons which he has explained, rightly or
wrongly. 1 would like to know whether
he is also aware that this newly-formed
government in West Bengal had no Labour
Minister previously: only three ministers
were sworn in along with the Chief Minis-
ter? I would like to know whether there is
a Labour Minister there in the State and,
if not, whether he will ask the Governor
of West Bengal to lift the lock-out. Whether
there is a Labour Minister there or not, we
do not know. If thereis a Labour Minister,
let him tell him..... (Interruption)

MR. SPEAKER : Order, order. I want
to do 10 questions today. I want to be
very quick today. Six minutes only for
cach question. Some Members may get
angry.

SHRI S. M. BANERJEE : [ want only
half a minute for my question.

<t o W AT < WA AFET A AT
Famar § fe age A ag Fwed wrerEt
Rz fdfeems # & @ fag war
TRNET AT A TAAC TH AL A IR
A A a9y & | afe
GHRO9 | -9 1 A9E ¥ G
TEAHE T FTH THAE &1 @ ], ITE

&1 freT & ate 9T aXe, IEC ARw
F fwd) 9 O A 24-11-67 ®
aTF-aTae 3, faaw a9 | dga -
Wz #Y AT I F FT A 1,18
T RYAT AT FT THA G W
7 A FT TITAE FT FAGA § | WA
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WEIET 4 AT AT FOFLA {F qa=A
T T AT FATFHAE FTEE 7
SHRI HATHI: The hon. Member men-
tioned this to me also earlier, and I replied
that this falls within the sphere of the State
Government and we would not like to
interfere, but if he gives me information,
I shall certainly write to the Labour Minister
of the State concerned to look into the
matter. [ have already stated it fully.

DR. RANEN SEN : This particular
workshop, Indian Standard Wagons, has
been given a large order of wagons to be
built very rapidly by the Government of
India, but this company has locked up the
workshop since the 3rd of October. In the
meantime, the labour unions had written
to the Central Government, to the Labour
Minister here, stating their grievances,
namely, the quantum of bonus that was
paid last year has been reduced this year,
and secondly, a large number of workers
are being thrown out by the company as
aresult of that. There was a labour dispute
and the company locked it out though there
was a large order.

MR. SPEAKER: What is your question?

DR. RANEN SEN: May I know from
the Government of India whether in view
of these facts, the Government of India
would intervene in the situation and try to
lift the lock-out and stop the dismissal of
the workers?

MR. SPEAKER: You are giving infor-
mation. Next question,

DR. RANEN SEN: What is the answer?

MR. SPEAKER: I have passed on to the
next question. Question 453.

AN HON. MEMBER: Question .456
can also be taken along with it.

MR. SPEAKER: Yes; it is the same
subject.

it ¥ito Wo WqWY : 477 W

MR. SPEAKER : Question 477 also can
be answered.

SUGARCANE PRICE
+

*453. SHRI YASHPAL SINGH:
SHRI BASWANT:

Will the Minister of FOOD AND AGRI-
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CULTURE be pleased to state:

(a) whether the State Governments have
been authorised to fix unilaterally the
price of sugarcane; and

(b) if not, the action taken to impress
upon the State'®Governments the correct
method in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Does not arise.

PRICES OF SUGAR AND SUGARCANE

*456. SHRI BHOGENDRA JHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Government have worked
out relative prices of sugar and sugarcane
on a scientific basis; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The Central Govern-
ment fixes the minimum price of sugarcane
payable by sugar factories. This price is
fixed in accordance with Clause 3 of the
Sugarcane (Control) Order, 1966, after
consultation with sugar producing States,
representative associations of sugarcane
growers and sugar industry, The sugar prices
are fixed regionwise after taking into account
the average of minimum prices of sugarcane
paid by sugar factories in the respective
regions and the average recovery and dura-
tion of the season obtained by them, and
also having regard to the relevant schedules
of cost and manufacturing expenses pre-
pared by the Sugar Enquiry Commission
after examination of accounts of represen-
tative sugar factories in various régions.

wit quare fag @ F40 § TF IFA
g o awr 7 gg aa o far g
f& 16 77 faqza & %9 797 Fg <
Maffa @I wIFTIA 8
9% 379§ wrwEgT 79 ¢ 5 fram
£t TITA F1 FAT JIAT AT GTE.
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AMTFATIE & g AT AT T AT AT
o1 & & ¥ AT qmaar § fF s
fFam M a9 & AU @ger s
TGN AT AGAT FOW ! T G
q @ qra H Fifow A @ 390 F qfndr
&7 ¥ qftadw frar o9 AT 16 97
e G F FEWE AR !

SHRI ANNASAHIB SHINDE: Rs.7-37
is the minimum price as has been announced
by the Government of India, but it is not
the price which is to be paid by the factories
to the growers. It is a national price for
calculating the price of a controlled sugar.
In fact, the policy of partial decontrol has
been adopted with a view that a major
portion of the gains should be passed on
to the growers by way of increased cane
price. That is why in spite of the fact
the minimum price is Rs. 7-37, the price
paid by factories in various States ranges
from Rs. 9 to Rs. 16 per quintal.

it oare fog : 7T F AT FFaT
fssmaw faw wfesi 71 40 afqwe
ST 9T Bz A 7 g 9 F A W agd
YT OF T TET ST, AT T WH
Ao sErAigam it e
TE AT A ATHATT F GOA I IN
T AT ABE FI I AR A A FS
fem ? &1 e wfos s T I A &
T® ferm fram &1 fY arwmar fam
a1 g fasm ?

SHRI ANNASAHIB SHINDE: The
entire policy was formulated taking into con-
sideration the interests of the cane growers.
As a result of drought conditions during the
last two years, the acreage of sugarcane
has fallen very steeply. According to pre-
liminary estimates, it has fallen from 67
lakh acres in 1965-66 to about 46 lakh acres
this year, almost a drop of 2 million acres,
In addition to drought conditions, the rela-
tive profitability of crops is also responsible.
Farmers cultivating high-yielding varieties
of other crops bave an edge in regard to
price over cane-growers. That is why
there has been a reduction in the acreage
under sugarcane, To remedy the situation
the only way was that an incentive price
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should be paid to cane-growers. This

policy has been formulated with a view to

giving maximum benefit to the growers. |
That is why in U. P. and Bihar the growers )
are getting between Rs, 12 and Rs. 16 per

quintal now.

MR. SPEAKER : Shri Tyagi. His name
is there in Question 477.

SHRI SURENDRANATH DWIVEDY:
But the minister has not answered question
477.

MR. SPEAKER: I said that it can also
be answered together . All right; he can
answer it now.

it T Fog vt : B firdar &
f& 480 41 & fqar 9g 1 ag W =
FaKH G

MR. SPEAKER: No; I am not allowing

it. Please do not waste the time in Ques-
tion Hour.

T ¥ W & a7y e dard
T
R
*477. wit wito wo =Y ¢
| qo o Tl :

T W@ J97 §fw §dT a8 T I
FIT w4t F

() wraga= & s fe 1967-
68 ¥ foq gwwe g fuffe fed i
afas amal qx W T o=t #7 T
HAREMAITAWAEATR
& a1 sweETd 36 B wfivw T g
m e R § fEy ofomresy
A% S frer 3 @ 7 & woar A
8 ot g <

(=) aft &, & & i+ * we-
fiw =it 1 A7 & faw g T
T FEAE o Y ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Does not arise.
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sft wite o &uft: ¥ FTHFRX W
WA % AW § 5 W wuw
T § EmErd # eeard Wi @
# afaw s @ w & T faei
NAWW F ok @y fawi & ™
72w E W wiEard I R § W
¥ w1 W wfasy #§ S w1 awe &
R M aaE & o Ag 7 o &Y
T 7 9% a1 F g v sgaea
Ll 4l

SHRI ANNASAHIB SHINDE: Sir, the
hon. Member is right when he mentions that
diversion of sugarcane to khandsari and
jaggery manufacture is causing considerable
difficulty to the factories in regard to avail-
ability of sugarcane.

SHRI RANGA: Not to the country or
to the farmers.

SHRI ANNASAHIB SHINDE: After
all, khandsari and jaggery manufacturers,
many of them are farmers, and because of
the high level of prices prevailing for
jaggery and khandsari a considerable
quantity of sugarcane is diverted to jaggery
and kbandsari manufacture. The result is
that the sugar factories suffer because of
non-availability of sugarcane due to which
sugar production went down last year.
This year also we are afraid there is likely
to be keen competition from khandsari
and jeggery. As a result of partial de-
control of sugar we expect that the sugar
factories may be in a position to get addi-
tional quantities of sugarcane. Recently
the price of jaggery has also come down
slightly. The present rate is Rs. 175 per
quintal in many mandis of the country.
Rs. 15 or 16 per quintal which is the sugar-
cane price compares favourably with that.
This policy may perhaps help us to aug-
ment sugar production.

SHRI §. M. BANERIJEE: Sir, in reply
to a previous question the hon. Minister
said that in U.P. sugarcane is being pur-
chased at the rate of Rs. 15 or Rs. 16 per
quintal. I have received a telegram from
Golagokarannath where there are sugar
factories in Kheri District saying:

“Nearly onc lakh cane-growers of

Gola and Palia zone of District Kheri
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in UP have stopped cane supply to
Hindustan Sugar Mills from 20th
November Demand cane price of Rs.
15 per quintal”

I would like to know whether it is a fact
that in many factorics sugarcane is not
being purchased at Rs. 15 per quintal but
at a far less price? If that is so, may I know
whether any steps have been taken to issue
necessary instructions to all the factories
in U.P. whether western U.P. or eastern
U.P., not to pay less than Rs. 15 per quintal
to the cane growers?

SHRI ANNASAHIB SHINDE: I can-
not say about individual factories. There
are 202 factories all over the country. I
bave mentioned in my previous reply that
generally the market price level that is ob-
taining mow is between Rs. 12 to Rs. 16
per quintal. We want—I would reaffirm
on behalf of the Government of India—the
factories to pay remunerative and incentive
prices to the farmers. The minimum price
I have mentioned is Rs. 7-37. The market
price is Rs. 12 to Rs, 16 per quintal. We
want that the factories should not retain
all the additional earning by sale of free
sugar, and that a substantial portion of it
should be passed on to the cane [growers
That is the approach of the Government
of India in regard to this matter,

SHRI P. VENKATASUBBAIAH: May
I know from the hon, Minister whetber it
is a fact that with regard to the policy of
sugar and sugarcane prices the Govern-
ment is not adopting a uniform policy,
that the linking of the recovery is mot
being uniformly adopted with the result
that the farmers who produce more are at
a disadvantage, that there has been an
unhealthy competition between khandsari-
gur manufacturing factories and sugar
mills with the result that in spite of the
Government taking adequate steps to see
that gur and khandsari factories are not mis-
utilising the concession being given by
Government to the mills this sort of sugar
scarcity 'has arisen in the country; if
80, in the context of this, may I know whether
they are going to adopt a uniform policy
50 as to avoid all these pitfalls and to see
that the real proper price is given to sugar-
cane cultivators?

SHRI ANNASAHIB SHINDE: About
his first point, I would like to say that a
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very scientific policy has been adopted in
regard to the price structure of sugarcane.
The price of Rs. 2-75 per maund is linked to
a recovery of 9-4 per cent and for each
additional -1 per cent of recovery, the
priuistobeimtrylipaiu.Sn,
thesmmwhogmwunewiththnhim
sucrose content get higher prices.

About the other aspect, 1 have already
stated that there is keen competition from
jaggery and khandsari manufacturers.
Millions of farmers manufacture jaggery
and Government does not consider it feasi-
ble to have any control on jaggery at the
moment.

SHRI RANGA: The Government have
said that they are only trying to advise the
mill-owners to pay as much as possible to
the farmers. At the same time, they do
not have the power to insist upon a proper
price being paid. Are the farmers doing
any injury to the national interest when
they take advantage of the competition bet-
ween Khandsari, jaggery and sugar pro-
duction? Is it not a fact that while in Maha-
rashtra, Rs. 30 to Rs. 40 more is being paid
to the growers than what is paid by the
Nizamsagar factory owned by the Govern-
ment and situated on the borders of
Maharashtra, the Government of Andhra
was not able to  help the farmers to get at
least as much as the Maharashtra farmers
are able to get, with the result that one
other Government factory is being closed
cane because is not made available?

SHRI ANNASAHIB SHINDE: The hon.
member is a knowledgeable person as far as
the problems of the farming communities
are concerned. The prices which the far-
mers are getting now are almost double
and in certain areas more than double that
of the level of last year. Last year the price
per maund of sugarcane was Rs. 2-12. This
year it is between Rs, 4 to Rs.6in many
parts of the country. I think it is a good
price and indications are already available
that a large sowing is likely to take place
under sugarcane. This is an encouraging
sign, because the problem of availability
of cane will be solved thereby.

About the disparity in price paid to
Maharashtra farmers and Andhra farmers,
as I said, the cane price is linked with re-
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covery. For every additional point, the
increase in price is 2 paise, not 14 paisc as
I said earlier. The sucrose content in
Maharashtra is high compared to Aondhra
and that is why the farmers in Maharashtra
get more. Of course, compared to many
other arcas, the sugar content in Andhra
is also high.
=t wo Ao frardt: W &t T

aiferddt g F & §, 99 F wEw §
T GHTEIR , FT gRTC AT SR
T3 TG ¢ T WO A H QA T
feoT @ SOm—F W F I
wdhre faar o avar 7

SHRI ANNASAHIB SHINDE: The
hon. member has raised a very important
question. 1 cannot give an exact estimate
of next year's sugar production or the size
of acreage under sugarcane. But the
indications are there that large-scale planta-
tion of sugarcane is taking place.

This is likely to correct the situation of
sugar availability within the next eight to
ten months.

it wew fagr € e @ o9 g@
& Y 9T & w g feerer wifow
T ¥ M &, Y aerd § A 6
yan et faw @ & oK 30 & wew
AT F TR & g F Freor Ay P
T {1 T § FifF faw wifes T
&1 7 a framt w1 s ge 4@
IR T FTAY og & FF g
% Y Aifa 7 & i & R A
Fgoramrsarsi  fga §1 &
AT AT § 5 T A v wfeme
2 fF ag faer mfest ST oRw & fe s=
W H A 15 AT feew & wia &
T wdear =gy« \ifE W ow®
q& qem # §9 wC faaam e
faar mifew #wdd, ag qawr feam
1 feg o & smom ?

SHRI ANNASAHIB SHINDE: As far
as the sugarcane price policy is concerned,
I bave adequately explained the Govern-

ment point of view, but I would come to
the other important point raised by the



4611 Oral Answers

hon. Member and I would like hon. Members
to appreciate that with a little patience.
The controlled sugar price is likely to be
between Rs. 144 and Rs. 170 a quintal. If we
«calculate the price of sugar on the basis of
Rs. 12, Rs. 15 or Rs. 16 a quintal for sugar-
«cane the cost may go up to Rs. 250 or
Rs, 260 a quintal. That means, the cost
price is Rs. 250 while the prevailing
<controlled price is Rs. 100 less. Naturally,
as a result, the open market price is
likely to be higher, and much higher,
than the controlled price.

ot foerd : qEY 0 AR SAmRT
=T g | 40 Sfw g9 AR #
T4 @ frwy nfest Y fraar gemer

@ W & | wemw wgEw, ag 9
s &

SHRI KRISHNA KUMAR CHATTER-
JI: While the sugar policy is a scientific
one, quite a lot of confusion exists in the
public mind. The sugar producers are
not getting proper remunerative prices and
the result has been that there has been
short supply of cane to the sugar mills.
Not only that, the competition between
Khandsari and gur production on the one
hand and sugar production on the other is
80 great that a great deal of difficulty has
arisen about securing sugarcane for the
mills. Then, the price of the partially de-
controlled sugar that is being sold at a very
high price is also creating difficulties for
the consumers., Is the hon. Minister pre-
pared to have some kind of scientific plan-
ning with regard to removing consumers’
distress? That has to be done.

SHRI ANNASAHIB SHINDE rose—

MR. SPEAKER: I thought, it was only
a useful suggestion made.

SHRI V. KRISHNAMOORTHI: There
are three parties in the sugar industry—the
farmer, the mill-owner and the consumer.
When sugar production starts by Novem-
ber, if the Government wanted to relax
<ontrol or have partial control they must
have done it for the next year. By im-
Pposing partial control for this year they have
done great wrong because sugarcane is
not grown within a day or two. They have
rather been pressurised by the mill-owners.
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MR. SPEAKER: No specch, question
please; the food debate is coming.

SHRI V. KRISHNAMOORTHI: May
I know from the Minister whether the price
of sugar, which was Rs. 3 a kilo in the
black market before de-control has resen
to Rs. 6 a kilo merely because the Minister
has been pressurised by the sugar mill-
owners in order to boost the price of sugar
at the cost of the consumer?

SHRI ANNASAHIB SHINDE: The
hon. Member is unnecessarily labouring
under wrong notions,

SHRI V. KRISHNAMOORTHI: You
have misled the House onso many occa-
sions. There has been meddling in the sugar
policy.

SHRIANNASAHIB SHINDE: The hon.
Member may have different views on the
matter; that is a different thing, but I
wish he is less excited about the affair.
The Government of India did not take the
decision under the pressure of anybody;
in fact, the sugar situation was so difficult
that had we not taken this decision, sugar
famine would have developad in the country.
In order to overcome a very difficult sugar
situation, this partial de-control policy was
adopted.

SHRI VY. KRISHNAMOORTHI: You
de-control completely.

MR.. SPEAKER:;: Please do not interrupt
in the middle. This is Question Hour.
I can understand cross-examination during
the debate at least but not in the question
Hour, The food debate is coming and all
of you can talk about sugar the whole
time; I do pot mind, but in the Question
Hour we cannot give one hour to sugar.

SHRI ANNASAHIB SHINDE: 1 was

SHRI V. KRISHNAMOORTHI: He
has not answered the question.

MR. SPEAKER: He is answering.

SHRI ANNASAHIB SHINDE: 1 was
explaining that sugar production was going
down steeply during the last two years,
From a figure of 35 lakh tonnes, we had
come down to 21 lakh tonnés and it was
estimated by knowledgeable persons......
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MR. SPEAKER: In reply to a previous
supplementary, he explained all this.

SHRI ANNASAHIB SHINDE: I have
only one more point to make. This year it
was estimated that the production may come
down 1?15-].'.' la.kh tonnes. This was 2
very serious situation. In order to meet it
this new policy was adopted. I t would have
been late had we not taken the decision
right now,

St qo o wio : T AT wEET A
T i = &7 W g # fear mar
& | ug e ara § | AT ALY T A
g1 O W & IAMQ IgH 9 A
ot fegT AT @ § | A0 ade S
g/ IE T Fu9 # gz W o
afewi Y & o€ §1 W R
N WAg gy W owEw g fE
gy ¥ s wfew S
s & Ffgaer §r aEr g #R
IqF F9-WT AyEfew F oAFE &
TR A e Frs0e A w709
Tq F qHETEN I3 afv g1 @
{1 I 9 A | e § oA
3T I gz & ok § TE oA
it 7gtg f& =% mifez #1 aesmar
S fiar 8, e owfer w00 E
A F surr wifgw faw g o
IET AT g §fF AR EE ¥ T
®: 397 f&aT & wig g7 A qm F
faw 1 g 137 s e § 5 e
T oifes) #1 fargg &< & fag ame
Fafs N eds TR T §
Toas?

MR. SPEAKER: I do not think he has
anything at all to say.

St qo Wo Wt : T AT g T
£ g Y a7 o§Y §02 599
ORI FEH AT ) @R AN
&% mifee #1 Sicater e &, ;= Ay
g g 7 T AT Ay s e |
MR. SPEAKER: He has no answer,
It is such a difficult question.
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sit <fy T : aTET F o e Al
72 7 t Iowiwen & fga F o &
AT T & Fearewl & fga 7 1 g AfaE
gy ety wPrva A @
§ 391 ATy | F S rgar § fe o
for mfes @ 1 s & s
A Aife & T=y fraar g s ?
T gfqwa AN T gF qme F
97 a9 fam wfest ot saror-
et #1 feaar gaver fasam 7,

SHRI ANNASAHIBSHINDE : There
very wrong notions that mill owners are
likely to get....(Interruptions).

SHRI V. KRISHNAMOORTHI: Kindly
pull up the Minister. He is always giving
wrong information. He is confused over
the sugar policy.

MR. SPEAKER: Let him complete his
answer

st tfar o : gz g s fram
qATHT AR g ?

SHRI ANNASAHIB SHINDE: There
are two sectors in the sugar industry. As
far as the co-operative sector is concerned,
all the profits go naturally to the cane
growers leaving something for taxation.
As far as the private industry is concerned,
+«+ «(Interruptions)

ot Tw ¥ww may A fasgE Aiw
t f& s sfawa & sao feam
AR grm ?

MR. SPEAKER: Will he kindly sit
down? The member who has asked the
question has a right to ask for clarification,
or the leader of his party can do that. If
every member gets up and starts doing it,
I do not know how we can proceed.
(Interruptions). Shri Kackwai’s help is
not necessary. The hon. Member can
take care of himself,

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): 1 presume that scme of the members
are conversant with the sugar industry.
What the profit will be to the factories
on the basis of the 40 per cent free sugar
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will depend mainly on what price they pay
for the sugarcane, and the loss on the 50
per cent for which the price has been cal-
culated on the basis of Rs. 275 has to be
compensated by the 40 per cent free sugar;
so, what profit ithey will make ultimately
it is very difficult to calculate at this point,
unless, it is known what price they have
paid for the sugarcane. As far as my
information goes, at present the sugarcane
price in the country varies from Rs. 4 to Rs.
6 per maund. Nowhere is it being supplied
at less than Rs. 4, except in some areas in
Madras and Andhra Pradesh where the
cane growers have entered into an agree-
ment with the factories that at present they
will supply at the minimum price of Rs.
275 and they will get a share in the profit
that the factories make on the free sugar.

=1 qdo qWo WM : FEITE H e
&t &1 Fr famr 7

SHRI JAGJIWAN RAM: So far as
Maharashtra is concerned, 1 was looking
into the details, the prices are varying from
Rs. 4 to Rs. 5 and in certain arcas they are
supplying at even less than Rs. 4 on the
understanding that they will get a share in
the profit made on the 40 per cent sugar.
So, it will all depend on what price they
pay for the sugarcane, and it is very difficult
to say at this stage what profit the mills
will make. That will also depend on the
production. If the preduction ccmes to
our expectation. . .

=t vy fenmd : amaFT FAT ETHIA
&, fFeet demane it ?

SHRI JAGJIWAN RAM: My expecta-
tion is that we may reach the figure of last
year's production, but with the stiff
competition that factories are having at
present in certain areas from gur manufac-
turers it is very difficult to say whether
we will reach that figure or not,

st vy foed : 9 Aify and el
@1 g ar siwrw frar nar §, sEE
foFar o €

MR. SPEAKER: I agrec. The Minister

may give full details in the debate at least,
so that they may get the information.

ol Wy fomd : SEIT aTETr ard ®1
§ 1 o Afy amf et § A ¥B A
sTra far anar g

AGRAHAYANA 14, 1889 (SAKA) Oral Answers

4616

ot az feg : fawr fasr ooat 7
TR KT FAA § qgT IAL § | IAC T
HIT G F T FT FHA T qgT F
g1 zaa7 faaoor st foee wwew @7
W qg GO HT JET 9L 0 F qY GO
& fFamt & g% Aoy vEr AT 1 &
wAAT 9em g R e F T
s gar faifa w00 v 9g smax
T @ a97 feaEl #1 sAEr = G|
F 1 T fas ? w9y weew
For 91 fF ag 99@ @Az § 9ar
T THEF AT | F AT e g
fsar sA g A far g ?

SHRI ANNASAHIB SHINDE: Our ap-
proach I have already mentioned on the
floor of the House. I would say that the
Punjab farmers roughly, are getting about
Rs. 4 amaund. Government would always
like to support the farmers in case they want
a slightly higher price. 1 do not
think it will be possible to have parity of
prices all over the country, because the
situation differs from place to place. In
certain areas, there is keen competition from
jaggery and khandsari, naturally the
fmmwmhnwtopayabishng_iu;
in areas where there is less competition,
the prices are likely to be slightly less.

SHRI VASUDEVAN NAIR: Apart from
the question of giving a reasonable price
to the cane grower, I would like to point
out that large amounts are due to the cane
growers during the last many years by way
of arrears from the sugar mills. In our
State, we have only three mills, Two of
them are already closed, and the third
one is on the verge of closure. In one
particular mill, the peasants were com-
plaining to this Government, and when
Mr. Subramaniam was_the Minister I had
asked him sbout it, and he said that he
could not do anything in the matter, What
is the Government going to do at least in
compelling the millowners first to pay the
large amount of arrears that are due to
the cane growers, and then preach sermons
to the cane growers to give the cane to the
mills? Have they the courage to do that?

SHRI ANNASAHIB SHINDE: As far
as the Government of India is concerne d,
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we are very clear on this, We have been
saying that the provisions of the land revenue
code should be utilised by the State Govern-
ments in order to recover these arrears and
we have been requesting the State Govern-
ments from time to time that they should
use, if necessary, coercive measures to
recover the arrears of sugarcane prices
from the factory owners. I wish the State
Governments extend the ¥y co-
operation to us and also recover the arrears.,

As far as the factual position is concerned,
last year, sugarcane worth Rs, 124,69,00,000
was purchased and out of that, the arrears
are Rs. 1,22,00,000 and half of that are
from Maharashtra, The  Maharashtra
arrears, however, are not indicative of
the true arrears because most of them are
from co-operatives and they have a mutual
relationship; it is mutuality, because, what-
ever profits are earned by the co-operatives
in Maharashtra, they are passed on to the
cane growers, But whatever arrears are
there, 1 would only request the State
Governments to uUse NEcessary measures
to get the arrears and pay them to the
cane gr ers.

SHRI CHENGALRAYA NAIDU: The
Khandsari factories are paying Rs. 170
to Rs. 180 per ton of sugarcane, whereas
they produce only inferior quality of sugar
and they get more profit. The co-operative
sugar factories and other factories are not
able to pay Rs. 170 or Rs. 180 because the
molasses which the khandsari factories
produce are not controlled and they are
selling it at Rs, 400 to Rs. 500 a ton of
molasses, whereas the Central Government
have controlled the molasses in the sugar
factories and it is being sold at Rs. 6-18,
just for a song. Will the Government
consider the decontrol of molasses produced
in the sugar factories and see that the price
of sugarcane is increased ? Secondly, in the
States, the managing directors of sugarcane
factories, the co-operative sugar factories
and other government sugar factories are
appointed by the Government, and the
Government are imposing a restriction on
those managing directors not to increase the
cane price. Will the Government of India
advise them not to interfere in fixing the
price?

SHRI ANNASAHIB SHINDE: As far
as the first' part of the hon. Member's
guestion is concerned, it is true that there is
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considerable disparity in the price of molas-
ses, in the open market and the controlled
prices, but I think the Ministry of Petroleum
and Chemicals is the appropriate Ministry
to consider this question and not my Minis-
try.

SHRI S, KUNDU: May I know whether
the Minister is aware that in 1964 an enquiry
commission was set up to regulate this
price of sugarcane and that Commission is
popularly known as the Sen Commission.
The Sen Commission has submitted a report
wherein it is said that Andhra, Orissa and
Kerala should be taken as one zone and in
this zone the prices of sugarcane should be
uniformly fixed. But this Government
has not paid any cognizance to this recom-
mendation and has fixed three different
prices for the sugarcane in the three States.
So far as Orissa is concerned, the price
is at Rs. 149; in Andhra itis Rs. 161
and in Kerala it is Rs. 170, or more.
Would the hon. Minister Jet me know
why they have fixed such prices and not
followed the report of the Sen Commission 7

SHRI ANNASAHIB SHINDE: The
hon. Member's information. .(Interruption)

MR. SPEAKER: I am giving only chance
to every party. So many Members want to
put questions. You may shout,

=t ngraw fag Wt @ 39 § 9
F #97 qa § 7 9T A9l w1 A A
graea @, A I F1 A9 qGN 3F
§ 189 4 ol A0F ¥ TR F qAH
For 1 Fifwra w7, [fFT o9 ¥ gATET
g0 & 1 T ¥ wE-OR veIE afew
Fv fzqr, crrAmmdT geAE @I w1
faar, sggaar gw @@ st
T AT T 7 T4 I3 1 6 {AAT
A I @ ) FCF CF WIT IR
F fag Wramas &6 & q9qEGr #HY
®E T Flif % | (Interruptions)

MR. SPEAKER: Now I may be allowed
to say something. They are not being fair
to me. 1 have spent 40 minutes on this
question. The first question 1 finished in
six minutes. The rest of the time 1 have
spent on this question about sugar-
cane and yet 20 Members are getting
up on both sides. There are only
another 15 minutes left. If hon. Members
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want that also to be spent on the same
question, 1 have no objection. But, even
then, I cannot call all hon. Members
who want to ask questions, party or mo
party ...... (interruptions)” At least when
I am on my legs, hon. Members should
sit down. They should not shout now.
If they want to shout, they can do so later.

it wgros Fag Wi : F Y e
T F g, AT g e Fw g
wrge fear g |

&t TMAATT WA : HEAE AGIRA,
# oft OF A qeN TRATE |

SHRI ANNASAHIB SHINDE : As far
as the hon. Member's question is con-
cermned, may I assure him that the Govern- |
ment of India have accepted the recom-
mendations of the Sen Commission in
regard to the fixation of the price of sugar
on the basis of five zones? The prices whichY
would be announced for the sugar whichj
would be produced in this season would
be on the basis of five zones, as enunciated
by the Sen Commission.

SHRI S. KUNDU: The Sen Commis-
sion has said that there should be uniform
price in the zone consisting of Orissa,
Kerala and Andhra. What is the meaning
of accepting it if you are not implementing
it?

SHRI ANNASAHIB SHINDE: We are
implementing it.

ol NETHAT WO : FT GEERTC F
AAFTE § I§ THMC & ST Y
& fr i Tl § WX AT FRE FAE,
4% fagre X @ o= wRw, @@ &
frart 1 T F1 T agd a9 faw
g &, e for Gt & w9 A Wreg
afirs 3, 99 afedt e T2 ot
qf =gt v feaei & faeT &1 @
T oz w7 fawn &, sfaw @@l 9v
TR ¥ wATEg 9 wfo-faEes aw
g mard, 1 fr aga ¥ & 1 Qe feafa
¥ gregw &, fawww o W, faar,
g #x qoe & &at 9, fFEe .
3% oform & aE T I IS
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fodt, T 93w F 7T EFT W TAH
¥ Y uw adr Afs fuifa 5@
frre sz @ E?

ot ST T St A T e g,
= &1 9t freraw T fafesa foeam mar
§ a8 2599 759K &, S a8 T
wfay fear w5 7 ar @=ardy
F st wfegfaar &, sa9 ™ 1 W
afas faer | St 5 77 ot qam §,
W IF FE AT AT TR X I
faar wr § | ST AW AR fag A
3%Mq 50%% e fear v gy, AT
#% guma fearar fF 4 w90 G 9
g =ifge

=it ot fag : s st et gEt
FFE FT A 8 WA A & AR AR T
T 9 & 'F 79, w9 fF Er dEr
F T fomTT 99 § SURT TEE T@T
T A amwarg fy
foram = %Y dEET & fAg 9 e
FLAT, IO suH fret % firwrar
¢, zafaq frgw ™ & o gEd
wae dar 1 §, frwer wowe ag @
B MF O s @ g ? d
fafreex age 1 g0 TEgan § fr o
#1 ¥ sy GfE g o
FTARTH TAHE TF A ILAR FT
fpam # T T IW FH § FA
ag FFE F IW, THT ATS WA /A
Fgrarafm ?

SHRI ANNASAHIB SHINDE: With the
adoption of the new policy 1 am quite
confident that sugarcane growers’ interests
would be adequately protected and there
would be substantial expansion in acreage
in the next season.

SHRI K. LAKKAPPA: Reports have
been received that there are several States
in the South where there is closure of sugar
factories for want of sugarcane. The sugar-
cane growers complain that the uniform:
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policy of this government in regard to sugar-
cane prices has not been indicated to the
various State Governments. 1 have also
received reports from the public that they
are in the hands of big merchants who are
making  fabulous profits. ‘Therefore,
it is a swindling policy of the Central

Government, so far as sugar is concerned.
Will the Government form a uniform

sugar policy so that all the people in this
country will have sugar and the closure of
sugar factories removed? Will the Govern-
ment take steps in this direction?

SHRI ANNASAHIB SHINDE: Most of
the factories in southern India have com-
menced their production...... (Interrup-
tion)

SHRI K. LAKKAPPA: But the co-
operative sugar factories have been closed.

MR. SPEAKER: Order,
must hear the answer.

order. You

SHRI ANNASAHIB SHINDE: 1 do
not know what the hon. Member means
when he says that there should be a uniform
policy. We have adopted a policy. There
are various aspects of the policy, As far as
sugarcane price is concerned, even during
complete control period some disparity was
always there because the price is linked with
recovery percentage and recovery percen-
tage differs from State to State,

fisw G ARl ¢ ATOE WEEA, 3
wagewa & a1 fael ¥ @l av e
zo od 9T @aar a1 fF 1 wwar 50
qar fFaT ST 98 97 | Afew oo ag
S 5 %99 1T 6 wud e faw @
#\ gaq sETs @ feem fmm )
fam A AT MW v e H
fadm | Fg A1 FT AT 491 W%
WHe F AT AT | Tg AT F1 947
gAH Fai A famift § s o
=HF 74 ¥ € F | A 74T 74T AT
gamgi fr ag afedft oTeE s E
& TR F frem fan @ faed
5 ag qa1 A% T A I §F 9K
g & A feaEl 1 Sad fgem
fiw 7
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SHRI ANNASAHIB SHINDE : We have
to consider all pros and cons of the policy
and, as was cxpected by us, a major por-
tion of the sugar proceeds will have to be
passed on to the sugarcane growers. I
have said this many times on the floor of
the House.

=it THTIATT Wrelt © Weqw ARIE,
WA FT@EE FTaF [
fegem dgmm § o fee &
WA § 1 WIS Y A § W
FTETHT Y Arep i £ Fargre vt
o IO W3y AT 4 % W@ §
@R ¥ 9w fawfa N fr g 4
T FT FFH 4797 97 G I AH )
N A 7g s WA g fF wecwr
T Ffear § 97 gwE SrAEF 7
TR (&) st 9o wEew 7 a@eman
e & 2908 12 9% w9 A
o fFar & aff @ TR R
fegea # #df 4 T AR w8 6 wWd
R RiE g A
2WH 12 9 A FNT a9 FH FT
T AGAT § WX GO ¥l AGE 99
ol 1 TEa FC T FH 4
AT w1 ardr g ?

SHRI ANNASAHIB SHINDE: The hon.
Member has drawn my attention to a very
important point. No State Government
recommended any time a price beyond Rs.
3 -Sp a maund, As a result of Government
of India’s policy now the sugarcane growers
are getting a much .higher price than what
was demanded by any State Government
in the country. -

oft TR Wl AT 9 Svew
w frrr T Af9T | wWH A W
Fwfer{d ! o waT A A qwv ar |
W aE™ & saw fifag

SHRI ANNASAHIB SHINDE: The
Andhra Pradesh Government have recom-
mended a price of Rs. B0 per tonne. The
Bihar Government has recommended Rs,
7-50 per quintal. Haryana Government
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bas recommended Rs. 5-04 per quintal.
Maharashtra Government has recommended
Rs. 3 per maund, related to recovery of
84 per cent. The Punjab Government
has recommended a price of Rs. § per
quintal. UP Government has recom-
mended a price of Rs. 3-25 per maund.
West Bengal, where there is only one fac-
tary, broadly mentioned how it should be
fixed. The Mysore Government has recom-
mended a price of Rs. 3 per maund. These
are the prices recommended by the various
State Governments. But, as I have men-
tioned, the prices which the farmers are
-getting as a result of our policy are much
higher, and we are happy over that position.

«ft TRTEATT R ;a7 TE a9 -
forlt, s v wfoarg € 7

st dimrom et A AN RE ¥
g wrAAT  sgm R oo gk qw A
fewiz @, fommdie § O % gaet
Y gu fewiz Wik oo 1 aqfoa
WA ¥ faudw FaameT & fagart
2w & o &1 & fag gueew gfw 9w
7 @ foed 9 qfw F @ T |
WaE d form @ e der g
faad f& awmé W femie & dgee
g ?

SHRI ANNASAHIB SHINDE : As far
as the requirement of sugarcane in this
country is concerned, the Planning Com-
mission and our Ministry have drawn up
certain estimates. We think thatif sugar-
cane is planted within an area of 65 lakhs
to 70 lakhs acres, that should meet the

requirements of sugar, khandsari and
jaggery industry in our country.

=t sgrer feg wreelt : weaTe frady
gt & oo £ Hfy o & oww
Gu1 frgr ®) fosr ol SE@ 9 W@
T @ fag N T9g § WA
YR TMEEE I TH gy
qg omAT WAt § fe o) dw A @
ama & dwT WX 15 T feew an a8
F I W WO oW @ & rem |
R Nfaweg wewwd ? W
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™ A Aifq A oo aFar | @i
feart FaE dar & dlxaq aw
N afe § 9 el feal 7 SE
F #1 ofe s § IAT AT 15 &4 -
&= faer <gr R gt fraw § R AR
W aw & afe 98 8, W g
= #1 ofer adl § agl IAeY 8 WK
9 v fadr @ & | it s fada
MNiraax giy waw i fwfa
€ g g1 @ F g & wAw
EET § 5 wmR g g o
afeft st § a1 Aife-fdm @i
g gag?

SHRI ANNASAHIB SHINDE: I have
already explained the positionin regard to
the disparity of prices prevailing in various
parts of the country. Now I would revert
‘back to the first part of the hon. Member's
question wherein he has said that because of
Government's policy the production of
sugarcane has reduced. May I submit
for the information of the hon. Member
that up to 1965 the compound rate of
growth of sugarcanein India was far higher
as compared to many other crops. In
the case of other crops the compound rate
was 1-5 to 2 per cent while in the case of
sugarcanecrop theincrease has been ofthe
order of 6 per cent from 1951-52 onwards.
But, after 1965-66 there were difficult
periods from the point of view of rainfall.
Rains failed in many parts of the country,
especially in Bihar and Uttar Pradesh.
Because of the failure of the rain, the crop
has been substantially reduced. It is not
because of the failure of the government
policy.

SHRI D, N. PATODIA : Is it a fact
that on account of the sugarcane prices
at many places being very high and un-
remunerative, factories do not find it work-
able to purchase sugarcane and is it a fact
that at many places several factories have
not yet started working? May I know how
many factories have not yet started working
and how many of them are government
controlled 7

SHRI ANNASAHIB SHINDE: Out of
the 202 factories about 148 factories have
started working. I think the figure now
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may be 150 or 152. As compared to
last year, four more factories have gone
into production this year.

SHRI D. N. PATODIA: [How many
government-controlled factories have not
started working?

SHRI ANNASAHIB SHINDE : That
information is not available with me at
present.

ft ¥ax W aw W wgEd,
g R F aifegw s a1 Afa
¢ 9% &9 @ T T | S fF oo S A
w1 fram #1 st Ak SovET w6
AT F A, INF AW 50 FAL

Faw fefefaes w1 & 0
| W F oAEw & fF faes

¥ q o FreE A T @ §

I FEAREEAT a9q a1 wAr qiw &
T4 e & Wi & WX o g q)
ot @ I § wEw T4 ¥ fad
A 1 329 987 Wr ¢ AT«
g ™ Aifs o fe e
it ?

SHRI ANNASAHIB SHINDE: I think,
if the factories are maintaining false
accounts, they will be legally liable for crimi-
nal action.

SHRI KANWAR LAL GUPTA: What
action will you take? This is what I asked.
Sir, the minister is silent. What is the
remedy?

SHRI ANNASAHIB SHINDE: As far
as free sale of sugar is concerned, there is
no price control whatsoever; therefore, I
do not understand why the mills should
maintain false accounts under these circum-
stances. But I submitted for the informa-
tionof the hon. Member thatif the factories
are maintaining false accounts, they will be
criminally liable,

MR. SPEAKER: Now it is 12-01. The
Question Hour is over. Short Notice
Question—Shri Rajasekharan.. He is
absent,

SHRI 5. M. BANERJEE: Sir, what is
the net outcome of sugar?

MR. SPEAKER: The net outcome of
sugar is very bitter now. Nearly 50 minutes
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we have lost in sugar. The food debate is
going on and you can speak about sugar,
But even, now, affer 45 minutes, I have not
satisfied all the Members; there are still some
Members who want to make it much more
bitter than what it has become already. I
do not know who is the loser now., It is not
the Speaker. It means, the House and the
hon. Members are losers. After all, if
the Minister has not given satisfactory ans-
wers, as I have been saying, there are other
methods of eliciting information, But now
the Housc has lost all the other questions;
only a few questions have been answered
today and more important qQuestions have
been lost.  Still, Shri Shastri may shout and
scmebody else may shout. What is it that
the Chair could do, is a point which I would
like to know frem the leaders. You have
suffered tcday and if this repeats tcmorrow,
I would allow only one question during the
whole hcur. It does not matter.

SHRI BAL RAJ MADHOK: No.

MR. SPEAKER: I am glad, at least
scme of the Mcmbers say “No', 1 think,
5 minutes a question should be all right.
If 50 Members get up and want to ask a
question, it will be difficult. I would request
the leaders to help me later on.

SHRI SURENDRANATH DWIVEDY:
You have got discretionary power. What
can the leaders do?

MR. SPEAKER: 1 am so helpless.

SHRI HEM BARUA: No Speaker who
sat on that Chair got so much of power as
you have got. You have the discretionary
powers and all that. You are armed with
all the powers by Parliament.

WRITTEN ANSWERS TO QUESTIONS

| HIGH-YIELDING VARIETIES FRCGRAMMI IN
A.P. AND MADRaAS

*452. SHRI ESWARA REDDY: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the Food Corporation of
India has started pilot schemes in selected
areas of Andhra Pradesh and Madras for
the supply of inputs and credit to farmers
for popularisation of high-yielding varietics
of paddy;
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. (b) if so, the experience gained from the
working of the schemes; and

(c) whether Government intend to extend
the schemes to other States?

' THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFPMENT AND
C©OOPERATION (SHRI ANNASAHIB
SHINDE): (a) The Food Corporation of
India implemented a Pilot Scheme in 1966
in the kharif season for supply of inputs/
credit for popularisation of high yielding
wvarieties of paddy in selected areas of Andhra
Pradesh and Madras.

(b) and (c). A similar scheme was also
undertaken by Corporation in Mysore in
1967 during the rabi season in respect of
paddy and jowar. The experience of the
Food Corporation shows that the primary
purpose for which these schemes were im-
plemented namely acquisition of contracted
quantity of foodgrains had not been fully
served. The Corporation, therefore, do not
intend to undertake fresh schemes for the
Ppresent.

STRIKE BY OFFICE-BEARERS OF DELHI
TeLEPHONE DisTRICT

SHRI A. K. GOPALAN :

SHRI K. RAMANI :

SHRI YASHPAL SINGH :

SHRIMATI SUSEELA
GOPALAN

SHRI UMANATH :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that office-bearers
of the Delhi Telephone District Branch of
the All-India Administrative Offices (P. & T.)
Employees Association went on hunggr
strike from the 8th November, 1967;

(b) if so, what are their demands; and

(c) the steps taken by Government to
settle the dispute ?

*454.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (2) Yes, Sir.

(b) A recognization of the work in the
Delhi Telephone District has been taken
in hand to improve efficiency, specially
in telephone billing. The Union wanted
MIILSS/67—2
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the Administration to discuss these proce-
dures with them, and get their concurrence
before implementation. While the Ad-
ministration was willing to explain  the
various procedures involved, getting the
prior concurrence of the Union was not
considered necessary.

(c) A meeting was held between the
Administration and the representatives
of the unions concerned where the broad
features of the scheme were explained
to them. The scheme neither involved
any reduction of staffl nor loss of any
promotional avenues to the employees.
Consequently, the agitation was withdrawn
and the Union promised to cooperate with
the Administration.

CALCUTTA OFFICE OF CALTEX
MANAGEMENT

SHRI P. GOPALAN :

SHRI A. K. GOPALAN :

SHRIJYOTIRMOY BASU :

SHRI P. RAMAMURTI :

SHRI K. RAMANI :

SHRIMATI SUSEELA

GOPALAN :

SHRI C. K. CHAKRAPANI :

SHRI K. M. ABRAHAM :

SHRI MOHAMMAD ISMAIL :

SHRI NAMBIAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
Caltex Management have refused to accept
the suggestion of the then Labour Minister
of West Bengal given in a Tripartite Meeting
in Calcutta on the 25th October, 1967
for restoration of sratus guo as it existed
prior to removal of business from their
Calcutta Office pending finalisation of the
report of the Gokhale Commission;

(b) if so, whether Government have
received any cfficial communication frem
the then Labour Minister of West Bengal;
and

*455.

(c) if so, the action contemplated by
Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)

Yes, Sir.
(b) Yes, Sir.

(c) The Government have already ap-
pointed a Commission of Inquiry. It is
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proposed to await the Gokhale Commis-
sion Report.

REORGANISATION ScHEME IN Esso
STANDARD EASTERN INC.

*457. SHRI GANESH GHOSH :
SHRI SATYA NARAIN SINGH:
SHRI BHAGABAN DAS :
SHRIE. K. NAYANAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the representatives of the
Esso Standard Eastern Inc. met him re-
cently to discuss the implementation of
re-organisation schemes of the Company;

b) if so, the reaction of Government in
this regard ; and

(c) whether adequte opportunity was
given to the employees' representatives to
place their views before Government
in this regard ?

THE MINISTER OF [LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes, Sir.

(b) The management of Esso was advised
to discuss and reach on some agreement with
the unions.

(c) In view of the advice given to the
management, this does not arise.

JoB SecurITY IN FOREIGN O1L
CompANES

*458. SHRI VISWANATHA MENON :
SHRI C. K. CHAKRAPANT :
SHRI K. M. ABRAHAM :

SHRI UMANATH :

SHRI A. K. GOPALAN :
SHRIP. GOPALAN :

SHRI P. RAMAMURTI :
SHRIMOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
whils the Gokhale Commission is enquiring
into the question of job security in the
Forcign Qil Companies, the Foreign Oil
Companies are intensifying their re-orga-
nisation and automation schemes Creating
further surplus staff;

(b) if so, the reaction of Governmen
thereto; and '
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(c) the action taken by Government to
protect the interest of the workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No. Government have no informa-
tion that the Foreign Oil Companies are
intensifying their re-organisation and auto-
mation schemes creating further surplus
staff.

(b) and (c). Do not arise.

SUGAR FROM SUGAR BEsT

*459, SHRI BIBHUTI MISHRA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Director
National Sugar Institute has made research
that for sub-tropical climate say for Punjab,
U.P., Bihar, Madhya Pradesh, Kashmir
etc. processing of sugar beet is most eco-
nomical with less expenditure and pro-
duces more sugar as compared to sugar-
cane;

(d) if so, whether it is also a fact that in
beet field second crop can also be taken
up; and

(c) to what extent Government are pre-
pared to help the Kishans to grow beet 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The pilot plant trials for
the manufacture of sugar from beet have
been carried out recently and further trial
in this regard are still necessary. The
economics of production of sugar from
beet as compared to that produced from
sugarcane can be determined only after

the final results of further trials become
available,
(b) Yes, Sir.

(c) As sugarbeet is, at present, grown
on an cxperimental basis, the question of
providing assistance to Kisans at this stage
does not arise.

CENTRALISED PLANNING FOR AGRI-
CULTURAL ProDUCTION
*460. SHRI MAYAVAN :
SHRI MARANDI
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :
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(a) whether it is a fact that Dr. Guating,
Leader of the West German teamjhas
pointed out that centralized planning at
the highest level was responsible for the
slow and tardy progress in the asncultuml
production in the country; and i

(b) ifso, Government’s reaction thereon.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Dr. Geuting seems to have
been mis-reported in certain newspapers
about what he said in course of a talk to
the Lion’s Club at Conoor on August 4,
1967. According to him, he did not make
the statement attributed to him in the
question. He said that planning should
involve different authorities at village,
district and state levels and that any plan
formulated without the participation of
these authorities will remain an academic
eXercise.

(b) The statement of Dr. Geuting appears
to be an expression of his personal opinion
on a general issue. There is no Question
of reaction of Union jGovernment upon
the statement made by him.
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CENTRAL STATE FaARMs

*463. SHRI INDRAJIT GUPTA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the up-to-date progress made in the
sctting up of the Central State Farms in
different parts of the country; and

(b) the total expenditure so far incurred
by the Centre in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY . OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) There are already
two Central State Farms at Suratgarh and
Jetsar working since 1956 and 1964 res-
pectively. Againstour programmeof open-
ing new Farms on the pattern of Suratgarh,
one Farm was set up in February, 1967
in the offshore and periphery areas of
Hirakud Reservoir in Orissa. Sites have
also been selected in Haryana (Hissar
District), Punjab (Sutlej Bed Arca) and
Mysore (Tungabhadra Command area in
Raichur District) for which negotiations
with State Governments are in progress.
These three Farms are likely to come up
in the pear future. Proposals for setting
up such farms in Kerala, Madhya Pradesh -
and Bihar are also under examination.
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(b) An expenditure of Rs. 0-33 lakhs
(Revenue) and Rs. 4-54 lakhs (Capital)
was incwrred in initial stage during 1966-67
on the working of Central State Farm,
| Orissa.

DeLHI'S REQUIREMENT OF
FOODGRAINS

*464. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the requirement of rice, wheat and
coarse grains for Delhi, separately;

(b) whether Government have made any
satisfactory arrangement for the supply
of coarse grains and Dal for Delhi from
o;her states;

(c) if so, the details thereof:

(d) whether Government are aware of
the fact that the supply of rice in Delhi is
not regular and even the quality is very
bad; and

(e) if so, the steps Government propose
to take to remove these difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The monthly reqiurements
of Delhi as estimted by the Delhi Adminis-
tration are :—

Tonnes
Rice , . . M 3,000
Wheat . . . . 37,000
Coarse grains 11,750

(b) and (c). Coarse grains and Dal are
not covered by statutory rationing. Delhi
produces some quantities of these grains.
Dals other than gram, can come into Delhi
freely on trade account. Gram also moves
from Haryana to Delhi on trade account.
Government of India also helps Delhi
Administration to get other coarse grains
from surplus arcas from time to time,

(d) and (). The supply of rice in Delhi
had become irregular for some time for
want of adequate stocks in the lean months
of September and October.. With the
arrival of fresh stocks from Punjab and
Haryana, the pesition has improved and
is normal.-
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SMALL IRRIGATION SCHEMES

*465. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) whether in view of the famine condi-
tions, people/ State Governments bave
become irrigation-conscious;

(b) whether emphasis shifting from
big schemes to mall-scale irrigation; and

(c) the total outlay proposed by the
States on small irrigation schemes in  1967-
68 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) There has recently been an increase
in the demand for quick-yielding schemes
like wells, tubewells and pumpsets.

(c) The tentative outlay is Rs. 102-80
crores.

‘WORKING OF THE AFPRENTICESHIP
ScHEME

*466. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the working
of the apprenticeship scheme has not been
very satisfactory;

(b) if so, the reasons therefor;

(c) whether Government have sought
financial assistance from U.N. for the
scheme; and

(d) if so, the extent of assistance expected
from U.N. in this respect ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI ):
(a) No. ’

(b) Does not arise.

(c) and (d). Assistance has been sought
from the U.N. to further improve the
quality of apprenticeship training. No
financial assistance as such is being received
from the U.N. Assistance is in the form
of expert services, equipments and fellow-
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ships. The I.L.O. is the executing agency.
The extent of assistance is as follows :—

Number Man- Amount
months
U.S.
Dollars)
(i) Experts Ser-
vices . . 11 372 6,94,900
(ii) Fellowship
for Indian
counterpari
personnel. 11 48 27,000
(iii) Equipment . .. 2,25,000
(iv) Miscel-
laneous 43,900
ToTtaL 9,90,800

RELAY CROPPING

*467. SHRI VASUDEVAN NAIR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Indian Institute of Agri-
cultural Research has developed a new
technique of ‘relay cropping’ by which
the farmers can grow four food crops
in a year in the same plot of land;

(b) if so, what are the main features of
this new technique;

(c) whether this new technique had been
applied in any part of the country; and

(d) if so, the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) A statement indicating the main
features of this new technique is placed
on the Table of the House. [Placed in
Library. See No. LT-1857/67).

(¢) This new technique has been per-
fected during 1966-67 and has been given
out to the farmers for adoption.

(d) The result will be known as soon
as the farmers adopt it.

ManN-Days Lost IN PuBLIC
UNDERTAKINGS

*468. SHRI D. N. PATODIA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of man hours lost as a
result of strikes in the public sector under-
takings during the last six months, as
compared to similar such periods during the
last 5 years;

(b) whether Government have tried to
find out the causes of labour unrest; and

(c) the steps proposed to be taken to
remedy the situation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHID
(a) Infomation regarding man hours owing
to strikes is not available. Man-Days lost
owing to work stoppages (i.e. strikes and
lock-outs) are as under :

1962 1963 1964
Jany-June 3,36,828 43,812 1,40,896
July-Dec, 1,95,329 2,33,457 6,06,497
1965 1966 1967
Jany-June. 4,88,199 6,43,364 8,772,410
(Provisional)

July-Dec.  2,16,127  6,33,295

(b) An analysis of the causes of industrial
unrest in all industries during 1966 shows
that the demands for higher wages, al-
lowances and bonus were largely responsible
for such umrest.

(c) State Governments have been ad-
vised to take steps to ensure the full imple-
mentation of labour laws, both in the pub-
lic and the private sector, so that cauees
of industrial unrest are minimised as far
as possible. Case studies of public sector
undertakings are also undertaken and
suggestions made to managements whenever
necessary.

IMPORT OF FOODGRAINS
*469. SHRI DHIRESWAR KALITA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total quantity of P. L. 480 food-
grains so far imported in the current year;

(b) the number of ships engaged for
carrying these grains and the total freight
charges paid:

(c) the number of U.S. flag vessels en-

gaged for the purpose and the total freight
charges paid to them; and
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(d) the number of Indian vessels engaged
in this connection and the total freight
charges paid to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 4:7 million metric tons
during the period Ist January 1967 to 31st
October, 1967,

(b) (i) 245 ships.
(ii) The ultimate liability to the
Government on the freight char-

ges is likely to be about Rs. 45
crores.

(c) : (i) 98 Ships.
(iiy Tn: ultimite]liability to the
Government on the freight char-

ges is likely to be about Rs. 21-00
crores.

(d): (i) 13 Ships.

(ii) The liability on freight charges
will be about Rs. 2-96 crores.

INCREASE IN PRODUCTIVITY OF
LABOUR

*470. SHRI SHIVA CHANDRA JHA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the produc-
tivity of labour has increased more in the
public sector undertakings than in the
private sector industries under the three
Plan periods;

(b) if so, how much and the reasons there-
of; and

(c) how far the money and real wages
have increased with the general rise of
labour productivity in the industrial sector
as a whole in the country 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) Detailed comparable data are not
available.

(b) Does not arise.

(c) Comprehensive data in respect of
wages and productivity are not available
in respect of all industries. A compara-
tive Statement in respect of certain industries
is laid on the Table of the House . [Placed
in Library See No. LT-1858-/67].
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SupreMe COURT JUDGMENT ON
FUNDAMENTAL RIGHTS

472, SHRI RAM KISHAN GUPTA :
Will the Minister of LAW be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1546 on the 6th June, 1967, and
state :

" (a) whether Government since considered
the judgment of the Supreme Court regard-
ing Fundamental Rights; and

(b) if so, the decision taken in the matter?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) Yes, Sir.

(b) Government have accepted in princi-
ple the proposal to amend article 368 of
the Constitution as contained in the Bill of
Shri Math Pai, M.P,, now pending before
the Joint Committee so as to make it clear
that Parliament’has the power to amend any
Part of the Constitution including Part III
relating to fundamental rights.

RESTRICTION ON MOVEMENT OF
GUR BY A.P. GOVERNMENT

*473. SHRI M. S. MURTI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether permission has been given
to the Andhra Pradesh Government to
restrict the movement of Gur out of the
State; and

(b) if so, when and on what conditions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

REVISION OF C.P.C. CR.P.C AND LP.C.

*474. SHRI YAJNA DATT SHARMA :
Will the Minister of LAW be pleased to
state :

(a) whether some of provisions of the
CP.C, Cr. PC. and 1.P.C. have become
redundant due to changes in our social
structure; and

(b) whether Government propose to re-
vise the above codes in the light of these
changes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEM) : (a) and (b) It would not be
Qquite correct to say that certain provisions
of the Civil Procedure Code, criminal
Procedure Code and Indian Panel Code
have become redundant due to the changes
in our social structure.

In its Fourtheenth Report on the Reform
of Judicial Administration, the Law Com-
mission had made certain recommenda-
tions for amendnents in the Code of Civil
Procedure, Code of Criminal Procedure
and the Indian Panel Code with
a view inter alia to eliminate delays in
the disposal of cases and reduce the costs
of litigation. The Twenty-seventh Report
of the Law Commission which deals with
the Code of Civil Procedure, 1908, has
already been laid on the Table of the House.
This Report is under the active consideration
of the Government.

So far as the Criminal Procedure Code is
concerned, the Commission has submitted
two Reports on certain topics. The Twenty-
fifth Report relates to evidence of officers
about forged currency, notes etc. and Thirty-
second Report deals with Section 9 of the
Code. As regards the Indian Penal Code,
the Commission has submitted a Report
(Twenty-ninth Report) on the socio-economic
offences. The question of abolition of
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capital punishment is under the active
consideration of the Commission, The
Commission is also examining the other
topics dealt with in the Indian Penal Code
and Criminal Procedure Code.

EXPORT OF SUGAR

*475. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantity of sugar to be exported
this year;

(b) what will be the loss arising from the
difference between internal and external
prices;

(c) what will be the foreign exchange
earnings; and

(d) whether Government have calculated
the increase in internal prices due to the
export of sugar which is in short supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHAHIB
SHINDE) : (a) 2-17 lakh tonnes in 1967.
This bas already been shipped.

(b) About Rs. 7-5 crores.

(c) About Rs. 13-8 crores.

(d) There has been no increase in inter-
nal prices (which upto the 23rd November
were controlled) due to sugar export
and the loss was met by the Government
of India.

Cross-BAR TELEPHONE EQUIPMENT
LOST BY INDIA DURING
CONFLICT WITH PAX

*476. SHRI K. P. SINGH DEO
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that amoag
the major equipments lost by India during
1965 conflict with Pakistan was the cross-
bar telephone equipment valued about
Rupees 25 lakhs which was imported for
installation in the Telephone Exchanges in
Bombay and Delhi.

(b) whethier it is also a fact that this
equipment has been installed by Pakistan
Government in Islamabad Telcphone Ex-
change whereas that Government claimed
that the equipment was sunk during
seizure; and
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(c) if so, the action taken by Govern-
ment torecover the equipment or cost
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTA-
RY AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes. Sir.
The value was Rs. 23 lakhs (pre-devalua-
tion).

(b) Some reports have been received
to the effect that the equipment is being
utilised by the Government of Pakistan.

(c) The matter has been taken up with
the Government of Pakistan.

NEW MIGRANTS IN ASSAM

*478. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
the Government of Assam have barmed by
a recent order, the entry of new migrants
in Assam contrary to Government's policy
in this regard; and

") if so, the action Government pro-
pose to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). Yes, Sir.
As stated in our reply to the Unstarred
Question No. 2207 on the 28th November,
1967, the Assam Government were advised
suitably in the matter. They then indicated
certain difficulties in implementing the
instructions issued by the Government of
India, Their views were considered care-
fully and they were advised how the diffi-
culties pointed out by them could be over-
come. It is hoped that the State Govern-
ment would act according to the advice
rendered. Their reaction is expected to be
known shortly.

REDUCTION IN SUGAR QUOTA FOR
DeLm

*479. SHR1 S. S. KOTHARI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Central
Government have reduced the sugar quota
for Delhi and as a consequence, the Delhi
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Administration is cutting the rationed sugar
quota for Delhi citizens; and

(b) if so, the steps Government are tak-
ing to make available more sugar for
Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The quotas of
all States had to be reduced on account
of the fact that only about 60%; of the
sugar production in 1967-68 is to be taken
at a fixed price for distribution through con-
trolled channels.

(b) Allotment of more sugar to Delhi
and to other States for distribution through
controlled channels will be possible only
with the increase in production. Some
sugar is also being released for free sale in
the market.
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PROCUREMENT OF RICE

2932, SHRI K. M. KOUSHIK : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the States in “which rice is being
procured and States where paddy is being:
procured;

(b) States in which the procurement of
paddy or rice is done through coopéra-
tives;

(c) States where Government are procur-
ing rice or paddy by purchasing in the open
market; and

(d) the advantages in procuring rice or
paddy through cooperatives?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) There is a levy
in respect of paddy and rice in Andhra
Pradesh, Bihar, Kerala and Uttar Pradesh.
Paddy is being procured through levy in
Gujarat, Maharashtra, Mysore and West
Bengal. Inthe case of Bihar, Maharash-
tra and ‘West Bengal there is option of
giving rice in lieu of paddy. In the States
of Assam, Madras and Orissa mainly
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paddy is being procured. Rice is being
procured through levy in Madhya Pradesh,
Haryana and Punjab.

(b) to (d) Information is being collected
and will be laid on the Table of the Sabha.

PROCUREMENT OF PADDY

2933, SHRI K. M. KOUSHIK : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(@) whether Government propose to direct
the Maharashtra Government to procure
rice instead of paddy, as it is advantageous
to farmers who get the residue of ‘Kani’
and ‘Konda' thereby; and

b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) The methods of procurement have
been left to cach State Government to
decide keeping in view the local conditions
Moreover in Maharashtra, the cultivator
bas the option of giving rice in lieu of
Ppaddy.

VILLAGE TELEPHONE ' INSTALLATION
SCHEME

2934. SHRI V. NARASIMHA RAO :

‘Will the Minister of COMMUNICATIONS
be pleased to state :

- (a) whether Government propose to im-
plement the “village telephone installation
scheme” in India; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUIRAL): (a)
No.

(b) Owing to limitation of resources
and the large number of rural stations to
be catered or, is possible to expand the
Tele-communication facilities only gradually.
Normally, the Telephone facilities are pro-
‘vided only if the schemes are remunerative,
However, in order to extend the Telephone
facility to undeveloped areas, certain cate-
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gories of stations are provided with this
facility even on loss subject to an overall
limit of loss not exceeding Rs. 40 lakhs
for a period of five years beginning from
Ist April, 1966 i.e., after the end of the
Third Five-Year Plan Period. The cate-

gories of stations referred to above are as
follows :

(i) Remaining District and Sub-Divi-
sional Headquarter Towns.

(ii) Tehsil and corresponding Head-
quarter Towns.
(iii) Sub-Tehsils.

(iv) Places with a population of 20,000
or more and at places in Urban
areas with a population of 10,000
or more.

(v) 100 places in remote localities
i.e. places beyond 40 Kms. from
the nearest Telephone Exchange.

(vi) About 100 Public Call Offices to
be opened at Tourist Centres, Pil-
grim Centres, Agriculture and Irri-
gation Project sites and Town-
ships.

Stations of lower categories i.e. Block
Headquarters, Police Stations under the
charge of a Sub-Inspector, places with
a population of over 5,000 etc. are initially
provided with only Telegraph facility on
loss basis and this helps to develop them
progressively to Telephone stations de-
pending upon the growth of Telegraph
Traffic.

CATTLE WEALTH

2935, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the approximate number of cattle
of various kinds found and bred in the
country, State-wise;

(b) the approximate number out of
them that die annually through famine,
drought or starvation;

(c) whether it has come to the notice
of the Government that a number of
calves, both male and female, of both
cattle and buffaloes are wilfully destroyed
by starvation every year by those who deal
in milk business; and

(d) if so, the action taken by Govern-
ment in the matter?



4647 Written Answers AGRAHAYANA 14, 1889 (SAKA) Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (d). The information
is being collected from the State Govern-
ments and will be placed on the Table of
the Sabha in due course.

OrGaMIC MANURE FROM CATTLE

2936. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the guantum and
value of organic manure collected from
the cattle in the country annually, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : According to a domestic
fusl consumption study in rural India
conduzted in the 3rd Plan by the National
Cooncil of Applied Economic Research
the annual production of fresh cattle-dung
(on 1961 cattle census basis) is 1,335 million
tonnes which is equivalent to 267 million
tonnes of dry dung. The Council has
estimated that 52-2 million tonnes (about
20% of the total out-turn) of the dry
dung is consumed as fuel. The rest of the
dung either remains uncollected or is
utilised as manure. The .cattle urine
produced annually in the country is esti-
mated at 370 million tonnes. No survey
on the atilisation and value of the organic
manure from cattle dung and urine has been
made,

Rural compost prepared systematically
from cattle-shed and farm wastes was
estimated at 134 million tonnes in 1966-67.
A statement indicating rural compost pro-
duction State-wise during 1966-67 is laid
on the Table of the House. [Ploced in
Library, See No. LT-1859/67). The com-
post produced in the villages from cattle-
shed and farm wastes is not always marketed;
it is produced by the farmers for use in
their own fields,

Annual Exremizs or Foop
CORPORATION OF [NDIA

2937. SHRI BABURAO PATEL : Wil

the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) th: aniual expznses of each Branch
of the Food Corporation of India showing
rent, stafl maintenance, travel expenses and
other expenses during the year ending the
31st March, 1967; and

(b) the amount of monthly rents paid
for the various godowns owned or occupied
by the Corporation, city-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND .
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) and (b). The accounts
of the Food Corporation of India for 1966-67
have not yet been finalised. Even when
the accounts are finalised, the labour and
time involved in collecting this information
will not be commensurate with the resulis
to be achieved.

LaAND MORTGAGE BANKS IN
GUIARAT

2938, SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the programme of land mortgage
banks in Gujarat for the issuc of loans
and debentures for 1967-68;

(b) whether any Central assistance was
given to thesezbanks during 1966-67; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) The Gujarat State Co-
operative Land Development Bank Lid.
has a programme of about Rs. 13 crores
for the issue of loans and floatation of
debentures during the year 1967-68.

(b) and (c). A loan of Rs. 2 crores was
sanctioned to the Government of Gujarat
for supporting the ordinary debenture pro-
gramme of the Bank,

RESETTLEMENT OF LANDLESS PROPLE
IN GUIARAT

2939. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total amount of financial assist-
ance given by the Central Government so
far in the form of grant-in-aid and loans
for meeting preliminary expenses on the
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programme for resettling landless labcurers
in Gujarat under the Resettlement Scheme
and the number of families resettled with the
help of this assistance;

(b) whether goldsmiths to whom lands
have been allotted have also been included
amongst the landless labourers in Gujarat
for the purpose of this scheme and have
also been given such financial aid;

(c) if so, the reasons therefor; and
(d) the amount of financial aid given
to goldsmiths under this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Till the end of 1966-67,
the Central Government have given finan-
cial assistance to the Government of Guja-
rat to the extent of Rs, 39,63,550/-of which
Rs. 29,72,912-50 was in the form of grant-
in-aid and Rs. 9,90,637-50 in the form of
loan. 5,342 families of landless agricultural
labourers are reported to have been rese-
ttled in Gujarat State under the Centrally
spon-sored scheme.

(b)and (c). The Centrally sponsored scheme
is meant to cover only landless agricultural
labourers.

(d) No financial assistance is given under
this scheme to the goldsmiths, How-
ever, information about the assistance
given from other sources is being collected
and will be placed on the Table of the
Sabha as soon as it becomes available,

Loans For TUBEWELLS IN
GUIARAT

2940. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that several
applications for the .grant of loans for
tubewells in Gujarat have been pending
for long with Gujarat Government for
want of sufficient loans from the Central
Government;

fb) if so, the number of such applications
and when the loans are likely to be sanc-
tioned;

 (0) whether the Central Government
propose to give some assistance to Gujarat
Government in this regard; and
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(d) if so, the amount of assistance to be
given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Itis understood from the
State Government that no applications
for the grant of loans for tubewells are
pending.

(b) Does not arise.

(c) and (d). According to the revised
procedure of Central Financial Assistance
to State Governments intrcduced frcm
1958-59, Central financial assistance to-
the States is given under broad heads
of development such as *“*Agricultural
Production”, “Minor Irrigation”, *Land
Developments”, etc. and not for each
scheme. An outlay of Rs. 5-30 crores
was approved for the Government of
Gujarat for 1967-68 under the head “Minor
Irrigation™. It has not been possible to
allocate any additional funds for Mincr
Irrigation programmes in Gujarat durmg
1967-68 due to paucity of funds.

SUPPLY OF BORING MACHINES TO
GUIARAT

2941. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of - FOOD
AND AGRICULTURE be pleased to
state:

(a) the number of boring machines
supplied by the Centre to Gujarat last year;
and

(b) the acreage of land irrigated as a
result of the supply of boring machines ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD , AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No boring machine was
supplied to Gujarat last year, but foreign
exchange amounting to Rs. 13:10 lakhs
was allotted to the State Government for
the import of three rigs. In addition, the
Exploratory Tubewells Organisation deploy-
ed four rigs in the construction of produc-
tion tubewells on behdlf of the State Go-
vernment and 20 borcholes in the district
of Kutch were drilled in 1966-67 out of
which 19 were converted into production
wells.
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(b) As mentioned above, no boring
machines were supplied to Gujarat and
the quastion of irrigation does not, there-
fore, arise. As regards the production
tubewells constructed by the Exploratory
Tubewells Organisation, information about
the extent of utilisation is not readily avail-
able. It may be stated that there is usually
a timz-lag between the completion of the
tubewell and its utilisation, Tt is, however,
.estimated that an area of about 2,500 acres
may ultimately be irrigated by the 19 tube-
‘wells mentioned above.

A[EE | AT, AW &, AT
st 3w quas

2942 st T wfem T
YT HAY 7 TFTH Y FOFC (F

(%) =rar dvaar safa & A
A F WA GAT A FHa TR,
AFT TF, ARAT AT TART qFqEA
@AY T FETT §; AN

(@) v# wafy Fraw wgroe
F gaaure faxr 7 oY FFa-fam sl
‘g7 74T &I THAL, ARA A EATRA
wFgS T @EaY 1 T g 7

wae-erd fawm awy dwre fawm
& g welt (s go g wTW)
(%) Tar (=). AF TAT =2H T CE
faacor-7ar <am wraT § 1 [ e §
<o war | fwd e, @R Fo—
1860/67] |

NusBer oF EDUCATED UNEMPLOYED
w~ U, P

2943, SHRI SARJOO PANDEY
‘Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of educated unemployed
on the live registers of various employ-
ment exchanges in Uttar Pradesh during
the period from January, 1965 to October,
1967; and

(b) the number of educated unemployed
peérsons provided with employment by
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the employment exchanges in Uttar Pradesh
during the above period ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The information is collected
at half-yearly imtervals relating to June
and Dacember. 5,02,267 registrations and
48,716 placements were effected in res-
pect of educated job-seekers (Matriculates
and above) by the Employment Exchanges
in Uttar Pradesh during the period January,
1965 to June, 1967,

TREATMENT OF TELEGRAMS

2944, SHRI VIRENDRA KUMAR
SHAH : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the Posts and Telegraphs
Dr:partment used to treat before Ist
September, 1967, the telegrams conveying
the nzws of serious illness of a person, on
priority basisi

(b) whether it is a fact that this prac-
tice has been discontinued since Ist Sep-
tember, 1967 and the priority is given
to only those telegrams whichlconvey the
news of the death of a person; and

(c) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL) :

(a) Yes.

(b) Yes.

(c) Prior to 1-9-67, the Department
had permitted booking of telegrams relating
to @

(1) safety of human life in road, rail-
way, fire, floods, electrocution,

building collapse, factory acci-
dentseic.;

(2) serious physical condition or death;
and

(3) medical advice whether in respect
of hospitalisation or prescription
or supply of medicine for a person
under the classification *‘Priority-
Human life Telegrams™. 1t was
found that this classification was
too extensive. If this classification
was maintained, the whole - lot
of telegrams would be entitled to
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priority despatch although a ma-
jority of which would in no way
prevent danger to or loss of human
life. This also did not fit in with
international practice. It was, there-
fore, decided to simplify the group-
ings of telegrams for various prio-
rities and restrict the application
of the high priority to only tele-
grams conveying news of death.
The matter, anyhow, is being re-
examined.

MICROWAVE SYSTEM IN BORDER
AREAS

2945, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of COMMU-
NICATIONS be pleased tostate :

(a) whether there is a scheme for ex-
pending the microwave system to reinforce
the communication system in the strategic
border and vulnerable areas;

(b) the details of the scheme and its total
cost; and

(c) the specific projects proposed to be
vndertaken in this regard for reinforcing
the communication system in the border
areas of Kutch?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Yes.

(b) The integrated plan drawn up for
the execution of the microwave schemes
includes the establishment of the micro-
wave links in the border areas. On the
Eastern side, communication by microwave
system has already been provided between
Calcutta, Asansol, Katihar, Siliguri, Dar-
jeeling, Coochbehar, Shillong, Gauhati,
Tezpur and Jorhat. The work in the por-
tion Jorhat-Dibrugarh-Tinsukia is in pro-
gress,

Communication on the North-western
side has also been provided on two micro-
wave schemes—one linking Ambala, Chandi-
garh and Simla, and the other linking Sri-
nagar, Udhampur Jammu, Dalhousie, Pa-
thankot and Jullundur.

Other microwave schemes recently sanc-
tionsd for provision of communications to
border or vulnerable areas are :

DECEMBER 35, 1967

Written Answers

4654

(1) Calcutta-North Bengal-Assam ex-
pansion scheme which provides
for the installation of additional
channelling equipment at stations
covered by original microwave
project and installation of new
microwave; links on the following
routes :

(i) Jorhat-Dimapur-Kohima-
lmphah
(ii) Shillong-Silchar-Agartala,
(iii) Silchar-Imphal,
(iv) Darjeeling-Kalimpong;
(2) Bareilly-Nainital-Pilibhit; and

(3) Microwave scheme linking Bhuj,
Kandla, Jamnagar end Rajkot.

The Total cost of the above schemes
is estimated to be Rs. 6-24 crores.
(c) As mentioned above under (b).

TAKING OVER OF COMMAND AREAS
oF Big IRRIGATION PROJECTS

2946. SHRI D. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Government
are considering a proposal to take over
the command areas of big irrigation pro-
jects in the country for integrated deve-
lopment;

(b) if so, the irrigation projects which
will be brought under the Central Control
under this scheme; and

(c) the time by which a final decision is
likely to be taken in this matter.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). There is no pro-
posal for taking over the command areas
of big irrigation projects by the Central
Government for an integrated development.
However, schemes for integrated dewvelop-
ment of command areas of irrigation pro-
jects for optimum utilisation of land and
water are being implemented by the State
Governments under the State Plan Ayacut
Development Programme. Besides, a Cen-
trally sponsored scheme of Pilot Ayacut
Development Projects (in blocks of about
5,000 to 10,000 acres each) has been for-
mulated, This aims at helping the states
in the demonstration of various aspects
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of integrated development of command areas
of irrigation projects where the pace of
utilisation has been slow.

JAPANESE DELEGATION OF ECONOMIC
AND FINANCIAL EXPERTS

2947. SHRI YAJTNA DATT SHARMA
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether a high level Japanese dele-
gation of economic and financial experts
visited India to study the extent of co-opera-
tion between the two countries;

(b) if 8o, whether the delegation has sub-
mitted its report to Government; and

(c) the details of the co-operative ad-
wenture to be launched for speeding up food
production in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT .AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). No high level Japa-
nese delegation of economic and financial
experts visited India in recent past. However,
a Team of 5 Japanese Agricultural
Experts was deputed by the Government
of Japan in March-April, 1967 to discuss
with Government of India a new agree-
ment about the future set up of Japanese
Agricultural Demonstration Farms in India.
The new agreement is under negotiation
with the Government of Japan.

MusLiM MARRIAGE Laws

2948. SHRI BABURAO PATEL : Will
the Minister of LAW be pleased to state :

(a) whether Government propose to re-
form the Muslim Marriage Laws for secur-
ing Muslim women the right of divorce
and mai ce as demanded by many
Muslim women and the National Federa-
tion of Indian Women;

(b) whether Government are contem-
plating any reforms in the laws affecting
women of other minority communities;
and

(c) if not, the reasons therefor ?
THE MINISTER OF LAW (SHRI

GOVINDA MENON) : (a) According to
a news item, which appeared in the Sunday
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Standard of the 22nd October, 1967, the
President of the MNational Federation of
Indian Women advocated reforms in the
Muslim Marriage Laws for securing the
Muslim women the right of divorce and
maintenance. No representation from
Muslim women has been received.

(b) A Bill to amend and modify the
law relating to marriage and matrimonial
causes among Christians was introduced
in the Third lok Sabha but it lapsed on
the dissolution of that Lok Sabha. The
question of re-introducing the Bill is
under the consideration of the Govern-
ment.

(c) Does not arise.

DiLay IN TARING ACTION ON
RECOMMENDATIONS OF PubLiC
ACCOUNTS COMMITTEE

2949, SHRI N. K. P. SALVE : Will the
Minister of PARLIAMENTARY AFFAIRS
be pleased to state whether Government
have taken any steps in the matter of long
delays by various Ministries in initiating
action on the recommendations of the
Public Accounts Committee?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
The Administrative Ministry/Department
to which the recommendations are marked
in the various Reports are primarily res-
ponsible for processing the recommenda-
tions of the Public Accounts Committee
and submitting the final replies thereto
to the Committee. The Administrative
Ministries are also instructed by the Minis-
try of Finance for taking prompt action
on the recommendations of the Public
Accounts Committee. Taking into account
the practical difficulties in finalising the
action on the recommendations, the Public
Accounts Committee have recently extend-
ed the time limit for furnishing final re-
plies, from 3 months to 6 months. The
Committee have also suggested that the
expenditure Secretary should function as
a Coordinating Officer to ensure that the
final replies are submitted by the different
Ministries within the stipulated period
of 6 months. This aspect is under examina-
tion. :
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POLYGAMY AMONG MusLIMS

2951. SHRI YAJNA DATT SHARMA :
Will the Minister of LAW be pleased to
State ©

(a) whether Muslims are permitted to
practise polygamy in India ; and
(b) if so, the reasons for not making-

polygamy a penal offence for the Muslims
in India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUSUS
SALEEM) : (a) Yes, Sir.

(b) Since the Muslim Personal law, as
at present, permits polygamy, the guestion
of making it a penal offence in respect of
Muslims does not arise.
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STRIKE BY WORKERS OF GYPSUM
MINES AT JAMSAR, BAJASTHAN

2953. SHRI UMANATH :
SHRI K. RAMANI :
SHRI E. K. NAYANAR :
SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state :

(a) whether it is a fact that workers
of Gypsum Mines at Jamsar, Rajasthan
went on strike on the 6th October, 1967



4659 Written Answers AGRAHAYANA 14, 1889 (SAKA) Written Answers 4660

(b) if so, what are their demands; and
(c) the steps taken by Government to
settle their dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(8) Yes. 107 workers employed by the
contractors of Bikaner Gypsums Ltd.
went on strike on the 6th October, 1967.

(b) The demands were for implementa-
tion of settlement dated 22-2-66 which pro-
vided for :

(i) Revision of rates of transporta-
tion, raising, lump breaking and
loading of Gypsum and revision
of Dearness Allowance on receipt
of the Award of the Central Govern-
ment Industrial Tribupal, Jaipur
in the dispute between Messers
Bikaner Gypsums and their work-
men.

(if) Grant of interim relief by way of
suitable revision of the existing
rates (which are inclusive of wages
and Dearness Allowance) which
shall be effective from 1-2-1966,

(c) The Regional labour Ccmmissioner
(Ceatral) Ajmer, held conciliation proceed-
ings and a settlement between the com-
tractors and Gypsum Mine Workers Union
was eventually arrived at on 21-10-67 and
the strike was called off.
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CasHEw CULTIVATION

2956. SHRI VASUDEVAN NAIR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any scheme has been work-
ed out for extemsive cashew cultivation;
and

(b) if so, the targets ﬁxcd for the Fourth
Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
S HINDE) : (a) Yes.

(b) 6:00 lakh additional acres.

TRAINING INSTITUTE FOR MASTER
CRAFTEMEN

2957. SHRI R. BARUA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the question of setting up
a training institute for Master Craftsmen
with German assistance at Bangalore has
been finalised; and
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lb) whzthcr the training programme will
i I tfor the fi 1 coming
out of the institute so that they can supply
the nexus between the worker and the
management—Ileading the workers om the
shop-floor and giving practical shape to
the ideas of the management in each wing
of activity in the country 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) The question of setting up the Insti-
tute is expected to be finalised shortly.

(b) Yes.

TRADE UNION AcTIVITY IN
AGRICULTURAL FIELD

2958. SHRI YASHPAL SINGH : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether he has advocated the intro-
duction of trade-union activity in the agri-
culture field;

(b) if so, the reasons therefor; and

(c) the measures being taken to encou-
rage it 7

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) Because Trade Union Development
in this field will benefit the workers.

(c) Thisis largely a matter for the Central
Trade Union Organisations.

" ALLOTMENT OF FOREST LAND IN
KANGRA DisTRICT

2959.SHRI HUKAM CHAND
KACHWAI :

SHRI RAM SINGH AYARWAL :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 5936 on
the 18th July, 1967 and state :

(a) in how many of the cases, shamlat
or forest land has been allotted to those
already having their own houses or lands
in the Kangra district; and

(b) whether Government have received
any representations against the allotment
of land, if so, the action taken thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMY) : (a) The information is
being collected from Himachal Pradesh
Administration and will be laid on the Table
of the House, in due course.

(b) Yes, Sir, On a representation re-
ceived, factual information from the Hima-
chal Pradesh Administration has been
sought.

RETRENCHMENT OF THE EMPLOYEES
N ESS0 CompaNy

2960.SHRI A. K. GOPALAN
SHRI P. GOPALAN :
SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(2) whether Government are aware that
the ESSO Standard Eas tern Inc. informed
three of their employees in Bhubaneswar
Airfield Depot that if they refuse to take
voluntary retirement, they would be re-
wrenched ; and

(b) if so, Government’s reaction there
to 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHD :
(a) No, Sir. The matter falls in the juris-
diction of the Government of Orissa.

(b) Does not arise.
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FaT CONTENTS OF D.M.S.
Mk
2964. SHRI HEM RAJ : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :
(a) whether the Delhi Milk Scheme pro-
pose to decrease the fat contents of its
milk and raise the price as well; and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such decision has been
taken.

(b) Does not arise.

TELEPHONE REVENUE

2965. SHRI P. RAMAMURTI :
SHRIC. K. CHAKRAPANI :
SHRI BHAGABAN DAS :
SHRI E. K. NAYANAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the total collection of telephone
revenue month-wise from January to
October, 1967;

(b) whether there is a fall in collection
in ‘September and October, 1967,

(c) if so, the reasons therefore; and

(d) the action taken by Government to
avoid further loss ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Information
regarding actual collection during the month
of October, 1967 is not yet available. The
month-wise collection from January to
September, 1967 was as follows :

DECEMBER 5, 1967

(Rs.
lakhs)
January 67 . . . 5,50
February*67 . . . 5,89
March '67 . . . 7,91
April "67 . . . . 4,80
May 67 . . . . 6,21
June 67 . . . . 5,65
July's? . . . . 6,13
August "67 . . . 5,51
September "67 . . . 6,28

(b) The figure do not indicate a short
fall during September, 1967.

(c) and (d). Do not arise.
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INDIAN REPATRIATES FROM
CEYLON

2967. SHRI N. K. SANGHI :
SHRI BEDABRATA BARUA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have made
adequate arrangements for the settlement
of the Indian repatriates from Ceylon;

(b) whether it is a fact that proposals
are under consideration to settle the re-
patriates in the Chambal Project area;
and

(c) if so, whether any decision in the
matter has been taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYM-
ENT AND 'REHABILITATION (SHRI
D. R. CHAVAN) : (a) A statement show-
ing the steps taken and the proposals
under consideration for the rescttlement
of repatriates returning to India under the
Indo-Ceylon Agreement, 1964 is laid on
the Table of the House. [Placed in library.
See No. LT-1861/67]. Regular repatria-
tion under the Agreement bas not yet
commenced.

(b) and (c). Rajasthan Government have

been requesied to intimate whether it
would be possible to rehabilitate some
repatriates from Ceylon under Chambal
Project. Their reply is awaited.

GRAIN STORAGE AND HANDLING AT
PORTS

2968. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the recommendations of
the Study Team of Swedish and Indian
exports on grain storage and handling
facilities at the major ports have been exa-
mined and decisions taken thereon;

(b) if so, the nature of the decisions
taken; and

{c) the steps taken so far to implement
them 7



4667 Written Answers AGRAHAYANA 14, 1889 (SAKA) Written Answers 4668

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The recommenda-
tions of the Study Team have been exa-
mined and the construction of a 50,000
tonnes capacity silo with high-speed grain
unloading equipment at Kandla has been
approved by the Government. The study
Team's reccmmendations regarding cons-
truction of the silos at some other major
ports are still under consideration.

(c) The final designs, specifications and
the tender documents for the Silo and
the mechanical unloading plant at Kandla
are under scrutiny.

STORAGE CAPACITY FCR
FOODGRAINS

2969. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the storage
capacity for foodgrains is not adequate
to meet the requircments;

(b) if so, the steps taken to s-usmcnt
the storage capacily; and

(c) the amount spent by Government
on the construction of new godowns in
1966 and 1967 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The total storage
capacity awvailable in the country as a
whole, with the Central and State Govern-
ments, Food Corporation of India and the
Central and State Warchousing Corpora-
tions is adequate for the current needs.
Government are however, considering pro-
vision of additional storage facilities in
some of the heavy procurement areas to
meet the likely local requirements in the
near future,

(c) The amount spent by the Govern-
ment during the financial year 1966-67
was Rs. 198-46 lakhs, For the financial
year 1967-68 a provision of Rs, 120:60
lakhs has been made and is likely to be fully

PIGGERIES IN ANDHRA PRADESH

2970. SHRI BABURAO PATEL : Will
the Ministerof FOOD AND AGRICUL-
TURE be pleased to state :

(a) the nature and details of the agree-
ment signed between FAO and the Go-
vernment of India to start one of India's
two main piggeries in Gannavaram, Andhra
Pradesh;

(b) the pay and emoluments agreed
upon by Government for paying FAO
experts to come to India for two years
with their names and qualifications;

(c) the total cost of the piggery project
to the Government of India including
cost of building, machinery etc,;

(d) the amount of foreign exchange re-
quired for this project; and

(¢) the reasons for starting a piggery
in India where the masses do not consume
Pork or other pig Products ?

"THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of India
sanctioned the setting up of a Regional
Pig Breeding Station-cum-Bacon Factory
as a Centrally sponsored scheme during
the III Plan. The implementation of the
Project was taken up in 1962-63 at Gan-
navaram, Krishna Dt., Andhra Pradesh.
From 1967-68 the Scheme has become a
State Scheme.

To help this programme going on, it
is proposed to set up model piggeries m
the area linked with bacon factory with
assistance from the Irish Freedom from
Hunger Campaign Committee  called
GORTA. The assistance is channelised
through the FAO, with whom an agree-
ment was signed on 31-10-67. The assist-
ance to the extent of $ 90,000, will consist
of experts, equipment, 130 pure bred
stock of pigs and miscellancous expendi-
ture. The purpose of the Project is to
improve and strengthen the swine herd
at Gannavaram with landrace and York-
shire breeds of pigs. Pure bred stock
of pigs from this farm would be supplied
to the farmers in the piggery development
blocks in the area. Extension facilities
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to the farmers will also be provided for
the adoption of improved husbandry prac-
tice, management, feeding, disease control
and marketing. The stock from Ireland
will arrive in 1968,

(b) Under FFHC piggeries project the
services of one project Manager for a
period of two years and a pig attendant
for three wecks are being obtained. De-
tails regarding the names and qualifica-
tions of these personnel have not yet
been finalised. Government of India will
not incur any expenditure on these per-
sons; it will be borne by the FAOQ from the
funds made available to it by GORTA for
the project.

(c) A sum of Rs. 15-00 lakh was sanc-
tioned for this Project by Government
of India, 50% as grant and 509 as Joan
to the Government of Andhra Pradesh
under the Third Five Year Plan Scheme.
This has no relation to the FAO/GORTA
contribution.

(d) The foreign exchange requirement
for the main project is Rs. 4-5 lakhs which
is required for importing equipment for
the bacon factory, and which will be pro-
vided from the funds gifted by the Irish
FFHC,

(e) It is mot a fact that pig-products
are pot used in India. Actually people
of several communities consume pork
etc. But the type of pigs maintained in
India, are generally of the scavenging type
and, therefore, the meat of these animals
is deficient in high protein quality. If
good breed of pigs are reared under pro-
Fe management conditions and the pro-
duction of wholesome meat from the stock
is taken up in an organised manner and
marketed under hygienic conditions,
not only will the protein quality improve
the consumption of pork’and pork products
will also increase. Hence the programme
has been taken up to organise the indus-
try on scientific and efficient lines effec~
tively to meet the demand of the consumers.
The number of persons consuming pork
and other pig products is large enough
to justify scientific pig breeding and
proper development of the industry using
pork,
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AMENDMENT OF ADVOCATES
Act

SHRI YASHPAL SINGH :
DR. RANEN SEN :

Will the Minister of LAW be pleased to
state :

2971,

(a) whether Government propose to
amend the Advocates Act for abolishing
the training period of law Graduates;
and

(b) if so, when the legislation would be
brought forward ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Certain suggestions for
amending the Advocates Act, 1961 in-
cluding one for the abolition of the train-
ing period for law graduates have been
received by Government, and are being
examined.

(b) Legislation for the purpose would
be brought forward only after the proposal
is finalised.
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InPorT OF RicE MILLING MACHINERY
FROM JAPAN

SHRI MAYAVAN :
SHRI MARANDI :
SHRIBEDABRATA BARUA:
SHRI SIVA CHANDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
reply given to Unstarred Question No.
2224 on the 13th June, 1967 and state :

(a) whether the location of rice mills
to be imported from Japan has been deci-
ded; and

(b) if so, the details thereof ?

2974,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

INDO-GERMAN PROJECT IN
NILGIRIS

2975. SHRI MAYAVAN :

SHRI MARANDI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) whether it is a fact that the West
German Farm experts have blamed the
Madras Government for not taking any
quick decision in the execution of the
Indo-German development project in the
Nilgris; and

(b) if s0, the reaction of the Union
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) The question does not arise.
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PosTAL AND TELE-COMMUNICATION
SERVICES

2976. SHRI P. C. ADICHAN : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of complaints received
in the current year so far about the working
of the postal and tele-communication
services;

(b) the general nature of these complaints;
and

(c) the steps taken to improve the effi-
ciency and performance of the postal and
tele-<communication service ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII. K. GUJRAL) : (a) The number of
complaints received during the six months
April to September 1967 about the work-
ing of the Postal and Tele-communica-
cation services are approximately—

Postal 5,36,300 -0001 %
of

total

traffic

Telegraphs . 24,300 “11%
of

telegrams.

Telephones . 79,700 -014
(written per

complaints) telephone

per month.

(b) Postal : The majority of postal com-
plaints relate to delay in payment of M.Os.,
non-receipts of and delay in receipt of
acknowledgements of Reg. articles, and
delay in delivery of unregistered articles.

Tele~communications : Complaints about
telegraph service generally relate to delay
in transmission, mutilation and non-delivery
of telegrams,

On the tclephone side the complaints
mostly relate to delay in clearing of local

fults, delay in putting through trunk

calls, discrepancies in local and trunk call
bills and delay in provision of new tele-
phones and shifting.

(c) There is a Complaints Organisation
which apart from looking intoc each



4673 Writen Answers

complaint, takes remedial action to
plug loop-holes which give rise to com-
plaints,

Postal : The working of the Depart-
ment is constantly under review on the
postal side and instructions have been
issued for expeditious payment of money
orders lost in tramsit. Instructions to
handle acknowledgements both in respect
of M.Os, and Registered articles have also
been imued. The Department has sup-
plied stapling machines in bigger offices
for proper fastening of acknowledgements
which get detached from the articles and
thus give rise to complaints, Better ar-
rangements for the delivery of Express
Delivery articles have also been made
by certain  readjustments of  staff.
The training of postal clerks has also been
extended in the Training Centres so that
they get a better grounding in their profes-
sional work. An Efficiency Burean, Work
Study Unit are being set up with a view
to improving efficiency and increasing pro-
ductivity.

Tele-communications : On the telegraphs
side, Morse working is being progressively
replaced by high speed working on tele-
printers; open wire lines which are suscep-
tible to frequent interruptions are being
replaced by Co-axial cables and Micro-
wave systems; and Telex service is be-
ing introduced progressively in the prin-
cipal cities, The Telegraph Operators
are also being given better train-
ing in handling traffic through the latest
systems of transmission.

As regards telephone service, a contin-
uous watch is being maintained onthe
quality of the service rendered to subs-
cribers through statistical quality com-
trol techniques. Special observation units
to assess the quality of service hawve been
started. Additional equipment is being
installed in many exchanges to cope with
the increased traffic. The capacity of
exchanges is also being increased within
the limits of available resources, large
blocks of trunk circuits are being add-
ed on all important routes by using
latest  equipment like co-axial cables,
micro-wave systems. Additiopal trunk po-
sitions are also being provided to reduce
deleys in the handling of trunk calls.
Telephone Operators are being given
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extended training to improve their
efficiency and gemeral level of courtesy
to the public,

DevELOPMENT OF FORESTS

2977. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the steps taken for the development
of forests and forest resources during the
Fourth Plan;

(b) the total amount of funds allocated
for the purpose;

(c) how much of this has be¢n spent so
far; and

(d) what assistance is being given to
the States for the Development of forests
and forest resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) During the Fourth Plan
greater emphasis is to be laid on schemes
relating to raising of forest plantations,
development of forest communications
and survey of forest resources. But Fourth
Plan is still to be finalised.

(b) No final decision about the total
amount to be allocated for forestry schemes
during the Fourth Plan has been taken.

(c) In the Annual plans which have
been implemented since 1966-67, an amount
of about Rs. 2,347 lakhs is reported
to have been spent by the States and
U.T. Governments during the years
1966-67 and 1967-68 (anticipated). In
addition, an amount of Rs. 639 lakhs would
bave been incurred during the period
on the operation of Central and Centrally
sponsored schemes included under the
Forestry Sector.

(d) For the scheme “Plantation of
Quick-growing Species” the State Govern-
ments are being provided 1005, grant
limited to actual expenditure and subject
to a maximum of Rs. 200/- per acre.
For the scheme “Forest Resources Survey"
it is propose ! to give 50% loan and 50%
grant for the implementation of the scheme.
The pattern of assistance for all other
forestry pl'n schemes in the State sector is
30% loan and 20% grant.
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TeLEPHONE CONNECTIONS IN
Derar

2978. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of applications pending
for the grant of telephone connections in
Delhi at present;

(b) the number of appfications pending
in the last year and the number of con-
nections given during this year;

(c) on the basis of these figures, how
long does it take a person to get a telephone
connection; and

(d) whether it will be possible to meet
the genuine demand for telephone con-
nections at the end of the Fourth Plan
period 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) 63,021 as on
1-11-67.

(b) Applications pending as on 1-4-1966
—49709.

Number of connections given during
the last financial year (1966-67)—3756.

(c) The longest period is 3 to 4 years
under the OYT scheme. Under the Ge-
neral Category, application for certain
areas are pending since December, 1954.

(d) The demand for new telephone con-
nections has always been on the increase
and even thougb efforts are being made
to step up the production of exchange
equipment and other essential stores within
the available resources, it is not expected
to meet fully all demands for telephone
connections by the end of 1970-7I. Even
if the present waiting list is wiped out
by then, another one will build up by
then.

TRUNE CarL Orrices IN
HMACHAL PRADESH

2979. SHRI PREM CHAND VERMA:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of applications received
from Himachal Pradesh areas for the
opening of Trunk Call Offices pending
with his Department and the pumber of

them pending for more than a year;
and

(b) the reasons for the non-disposal
of the long-standing applications 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) The applica-
tions received from Himachal Pradesh
areas for the opening of trunk Call Offices
pending with the Department are for
23 stations out of which cases for
7 stations are pending for more than
a year.

(b) In reply to Unstarred Question No.
8476 answered in the Lok Sabha on %th
August, 1967, it was stated that 12 Public
Call Offices were proposed to be opened
in the Himachal Pradesh during the Fourth
Five Year Plan. So far, 7 Public Call
Offices have been opened and 7 sanctioned
proposals are pending execution. The
limitation on the number of Public Call
Offices is due to lack of resources.

TrUNE CaLL OFFICES IN
BORDER AREAS

2980. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Gover are
plating any change in their policy of sanc-
tioning trunk call offices in border areas of
hills; and .

(b) if so, when the policy is likely to
be finalised ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). A
fairly liberal policy is adopted in regard
to the opening of Public Call Offices in
border areas. Provided the annual loss
is not excessive, Public Call Offices are
sanctioned for places recommended by the
State Government and Defence authori-
ties.

TerepHoNE ExcHANGES IN
DeLHt

2981. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that most of
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the equipment in the telephone exchanges
in Delhi is old and obsolete; and

(b) if so, the steps being taken to replace
the old and unserviceable equipment ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No.

(b) Old equipment is replaced whenever
it becomes unserviceable,
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Take-over oF Rice MiLLs By
THE STATES

2984. SHRI MARANDI
SHRI MAYAVAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) how mnny' States have so far taken
over the rice mills; and

(b) what kind of assistance will be pro-
vided by the Centre to the States in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Information is being col-
lected from the State Governments and will
be laid on the Table of the Sabha as soon as
it is received.

(b) There is no proposal before Go-
vernment to provide any assistance to the
States in this regard.

P. & T. ADVIsORY BUREAU

2985. SHRI BEDABRATA BARUA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that a P. & T.
Advisory Bureau is proposed to be set
up in the country to undertake special
studies for the improvement of efficiency
in the P. & T. Department; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). No.
It may, however, be stated that an Effi-
ciency Bureau and a Work Study Unit are
being organized in the P. & T. Board.

The functions of the Efficiency Burcau
will be to undertake such special studies
as may be entrusted to them by the P. &
T. Board. The Work Study Unit will
review working methods with a view to
streamlining procedures and improving
the efficiency and productivity of the P, &
T. Department.

The Administrative Reforms Commis-
sion also have set up a Working Group
on P. & T.to examine the administrative
structure and working procedures and
suggest reforms with a view to securing
greater efficiency in the services rendered
to the community consistent with
economy.

Post OFFiCEs

2986. SHRI BEDABRATA BARUA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of Post Offices which
were proposed to be opened in the country
during 1966-67;

(b) the number of Post Offices opened
so far; and

(c) the number of Post Offices opened
in Assam during the said period ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 2,400, sub-
ject to removal of the resirictions then
existing on opening of new Extra Depart-
mental Branch Post Offices.

(b) 753 (Upto 30-9-67).

(c) 42.

TELEPHONE EXCHANGES

2987. SHRI BEDABRATA BARUA :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) the number of Telephone Exchanges
opened during 1966-67; and

(b) the number of new telephone connec-
tions given on demand during 1966-67 ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 184

(b) 75,086.
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STRIKE BY BARGEMEN OF PANAJI PORT,
Goa

2988. SHRI B. K. MODAK :
SHRI P. P. ESTHOSE :
SHRI E. K. NAYANAR :
SHRI UMANATH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Bargemen
in the Panaji Port, Goa went on strike on
the 1st November, 1967;

(b) if so, what are their demands; and

(c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) The demand was that the bargemen
should be treated as Port and Dock Workers
in order that the benefits under the Re-
commendations of the Central Wage
Board for Port and Dock Workers as ac-
cepted by the Central Government
from time to time, could accrue to
them.

(c) The dispute was referred to ad-
judication by the Goa Administration
on the 3rd November1967. The strike
was called off on 17th November, 1967
after the employers and workmen entered
into a settlement of the demands on the
15th November 1967 pending the award of
the Tribunal.
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HmAKUD SEED FAmM

2991, SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state.

(a) the area of land allotted to the Hirakud
Seed Farm and actually cultivated this
scason for raising better seeds; and

(b) the number of acres let out to the
local people and how many acres are lying
idle 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Hirakud Farm is ex-
pected to comprise of about 10,000 acres.
An area of 2380 acres has so far been trans-
ferred to the Farm by the State Govwt, Of
thuama.450mhawsofatbempm
under cultivation. =

(b) The information is being collected
from the Farm and will be placed on the
Table of the Sabha as soon as it is received,

Cope oF DsCiPLINE AMONG LABOUR

2993, SHRI SHRI CHAND GOEL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Central
implementation and Evaluation Committee
has found that according to the official

estimates, 10 -5 million man-days were lost
in 1966;

(b) whether Government propose to
formulate some code of discipline to check
this loss; and

(c) whether the proposed code will have
any statutory autﬁnrity ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The total number of man-days lost
during 1966 was 138 -46 lakhs.

(b) Clause 11 (iii) of the Code of Disci-
pline evolved in May 1958. provides that
there should be no strike or lock-out with-
out notice. Clause II (vi) of the Code
further lays down that managements and
unions will avoid sit-down and stay-in-strikes
and lock-outs. The Industrial Truce
Resolution requires that under no circums-
tances should there be interruption in or
slowing down of production. In the Govern-
ment's view, what is now required is the full
observance of the existing provisions and not
the formulation of a new Code.

(c) Does not arise,

BAN ON AUSTRALIAN STAMPS

2994, SHRI SHRI CHAND GOEL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that recently the
Australian Government have issued certain.
stamps depicting two naked women;

(b) whether Government are aware that
the entry ofsmhstnmpsinowmunu-ywm
bave an adverse effect on our morals; and

(c) whether Government are contem-
plating to ban the entry of such stamps in
the country?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (8) Information
is available only in respect of the issue of
a special 4¢ postage stamp by Australian
Postal Administration on 20-9-1967, on the
occasion of Vth World Congress of Gynae-
cology and Obstetrics depicting two seated
female figures in an anatomy textbook style
to indicate two separate ficlds of gynae-
cology and obstetrics.
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(b) and (c) Prima facie the portrayal on
the stamp is not obscene. Hence the
question to ban the same does not arise.
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Suvgar Quota For Dermr

2996. SHR1 KANWAR LAL GUPTA :
SHRI YASHPAL SINGH :
SHRIMATI TARKESHWARI
SINHA :

‘Will the Minister of FOOD AND AGRI-
CULTURE be plessed to state :

(a) whether Government have diverted
2300 quintals of Sugar out of Delhi quota
to the open market in the capital after de~
control on the 23rd November;

(b) whether Delhi Administration was
consulted before taking this decision;
(c) if not, the reason therefore;

(d) whether the Delhi Administration has
protested against this decision; and

(e) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c) Under the policy of
partial control on sugar, Government has
decided to take only about 609 of the
sugar production during 1967-68 at fixed
prices for distribution through controlled
channels. The policy applies to all States
and Union Territories, and quotas of all
States have been reduced in proportion to
their previous q , - The question of
consulting any particular State Government
or Administration does not arise,

(d) and (¢). The Delhi Administration asked
for increase in their quota but this request
could not be agreed to in view of the limited
quantity available for distribution through
controlled channels.

MiLk ProcUREMENT BY D.M.S.
2997. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have started a
scheme of intensive cattle development
programme in neighbouring districts of
Haryana, U.P. and Rajasthan to augment the
supply of milk o D.M.5.

(b) if so, the details thereof; and

(c) whether it is a fact that a major
portion of money on this scheme is spent on

the administration ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) A Centrally Spon-
sored Scheme for the establishment of 4
Intensive Cattle Development projects (2 in
Haryana and 1 each in Uttar Pradesh and
Rajasthan) has been sanctioned in June,
1967 at a total estimated cost of Rs. 313-52
lakhs for the period upto the 31st March,
1971.

The Scheme aims at development of
cattle and increasing the production of milk
for supply to Delhi Milk Scheme. The
scheme attends to all aspects of Cattle
Development viz. controlled breeding,
better feeding, effective disease control,
proper management and marketing duly
supported by feeds and fodder development
and rural dairy extension activities in a
planned and coordinated manner.

The scheme is being implemented by the
concerned State Departments of Animal
Husbandry and is eligible for central assis-
tance at the rate of 75% grant and 25%
loan on the basis of actual expenditure
to be incurred by them.

(¢) The expenditure on administration
works out to Rs. 9-23 lakhs out of a total
cost of Rs. 313 -52 lakhs i.e. about 2-94%;
of the total cost of the scheme which is
considered reasonable.

Demanp For TELEPHONES

2998. SHRI S. S. KOTHARI : Willthe
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that there is a
considerable demand for new telephones in
the major Indian cities;

(b) if so, the steps Government are taking
to meet the demand; and

(c) within what pgried the demand is
likely to be met?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
{(SHRI1 1. K. GUJRAL) : (a) Yes.

(b) New exchanges are being opened and
existing telephone exchanges are being
expanded to the extent possible consistent
with the availability of equipment and
financial resources.

(c) It is expected that most of the appli-
cants now on the waiting list may be provided
with telephone connections within a period
of about five years, However, additional
demand is likely to build up in the meantime,

Increase 1N PrRODUCTION IN PuBLIC SECTOR

2999. SHRI S. 5. KOTHARI : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased tostate :

(a) whether it is a fact that productivity
of labour in certain public sector enterprises
has increased with incentive schemes and
production bonuses; and

(b) if so, the steps taken to introduce
such schemes and bonuses in enterprises
which do not have them ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI)
(a) and (b). Information is being collected
and will be laid on the table of the House.

REvieEw OF Vamious Laws

3000. SHRI S. 5. KOTHARI : Will the
Minister of LAW be pleased to state : '

(a) whether Government review periodi-
cally the various laws on the Statute Book
to see if some of them or parts thereof have
become redundant or obsolete;

(b) if so, when the last review was con-
ducted; and

(c) what conclusions were arrived at
and what action was taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes.

(b) 1964.

(c) The Repealing and Amending Act,
1964 (52 of 1964) was enacted. vide
Schedule I to the Act, 93 Acts were either
wholly or partially repealed while vide
Schedule IT to the Act, amendments were
carried out in the case of 17 Acts,

MINOR IRRIGATION SCHEMES

3001. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether priority has been assigned
to minor irrigation schemes like pump-sets,
tube-wells, bore-cum-dug wells since 1966-67
after the replacement of the programme
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far drought-protection to that of intensive
cultivation; and

(b) the details of distribution of pump-
sets and tube-wells and bore-cum-dog
wells in different States 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) After the successive droughts
of 1965-66 and 1966-67, the importance of
minor irrigation works, especially wells,
tubewells and pumpsets, has been apprecia-
ted throughout the country and such work
have gained a new emphasis in planning.
The importance of irrigation in intensive
agriculture, particularly for the high-yielding
varieties programme, has led to an un-
precedented demand for wells, tubewells,
pumpsets, etc. The trend towards intensive
irrigation has also brought out the necessity
for such works. In appreciation of these
developments, high priorityis being accorded
to schemes relating to works referred to
above.

* (b) Four annexures are laid in the Table
of the House. [Placed in Library. See No.
L.T.—1863/67), indicating the progress
in respect of (i) private tubewells and filter
points, (ii) pump-sets, (iii) construction of
;fm;g‘b:wel.ls,and (iv) boring and deepening

we!

R.M.S. Divisions IN ORrissa

3002. SHRI RABI RAY : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) thecriterion of sanctioning new addi-
tional R.M.S. Divisions in different States
and their number in different States at
present;

(b) whether it is a fact that there is only
one R.M.S, division in the State of Orissa;

(c) whether it is also a fact that on the
1ith January, 1967, the then Communica-
tions Minister in course of his inaugural
speech at the opening session of All-India
R.M.S. Employees Union Conference
announced that another new R.M.S. divi-
sion will be created at Sambalpur in Orissa;
and

(d) if so, the decision taken by Govern-
meat in this regard ?

DECEMBER 5, 1967
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS & COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) An existing
R.M.S, Division can be bifurcated to form
a new Division when the strength of Class II1
staff including leave reserve and weckly
off staff in the Division is 500 or more and
Railway route length of the division exceeds
3000 Kilometers.

The number of RMS Divisions in the
various States at present is Given below :

Andhra State 4
Assam (Nagaland, Tripura and Manipur) 1
Bihar 3
Delhi
Gujarat
J.&K.
Kerala
Madras
Maharashtra (Goa, Daman & Diu)
Madhya Pradesh
Mysore
Orissa
Punjab (Haryana, Himachal Pradesh
& Chandigarh)
Rajasthsn
U.P.
‘West Bengal
(b) Yes.
{c) No.
(d) Does not arise.

EMPLOYMENT [EXCH ANGES

3003. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the employers in both public
sector and those engaged in non-agricultural
activities are submitting to Employment
Exchanges a quarterly return in respect
of their stafl strength, vacancies and shor-
tages and a biennial return showing occupa-
tional distribution of their employees;

(b) if so, how far these Employment
Exchanges have been able to supply them
the required personnel to fill up the vacancies
and

(c) the industry-wise break-up of the
reported vacancies and their subsequent
filling up through Employment Exchanges?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI :
(a) Yes.
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(b) A statement showing the number of
vacancies notified to and filled by public
and private sector establishments through
the Employment Exchanges during the
years 1964 to 1967 (Statement L) is laid on
the Table of the House. [Placedin Library.
See No.L.T.—1864/67].

(c) An industry-wise break up of the
vacancies notified to the Employment
Exchanges during the years 1964 to 1967
(Statement II) is laid on’ the Table of the
House. [Placedin Library. SeeNo.L.T.—
1864/67). Information regarding the num-
ber of vacancies filled classified by industry
divisions is not being collected.
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DreP SEA FISHING SCHEMES [N ORISSA

3008. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the figures of expenditure on
deep sea fishing schemes in Orissa in 1966-67
have been made available to Government;

(b) if so, what amount was provided;

(c) what amount was actually spent on
the schemes;

(d) what was the allocation for 1967-68
and how was it speat; and

(e) what is the provision for 1968-69 ?

THE MINISTER OF 'STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). In respéct of the scheme
of “Intensive Production, processing and
marketting of marine fish”, the Government
of Orissa have intimated an expenditure
of Rs. 20-97 lakhs during 1966-67 against
a provision of Rs. 26-19 lakhs. The
Fisheries Development Corporation Orissa,
has intimated an expenditure of Rs. 46,000
against a provision of Rs. 1-08 lakhs for
decp sea and off-shore fishing in 1966-67.

(d) The provision for 1967-68 for the
scheme of “Intensive Production, processing
and marketing of marine fish" is Rs. 22 .04
lakhs which the Government of Orissa
expect to utilize fully. The pravision made
by the Fisheries Development Corporation,
Orissa, for the scheme of ‘Deep Sea and off-
shore fishing’ is Rs. 2 lakhs against which the
expenditure incurred so far is Rs. 35,000.

{¢) The proposed outlay for 1968-69
against the Government of Orissa’s scheme
for “Intensive Production, processing and
marketting of marine fish™ is Rs. 26-00
lakhs, The proposed outlay for the State
Fisheries Development Corporation, Orissa,
for 1963-69 on the scheme of ‘“Deep Sea
and Off-shore fishing™ is Rs. 8 lakhs,
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SiNGAPORE FIRM'S OFFER TO SELL RicE

3009. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government's attemtion has
been drawn to the statement of Kcrala
Minister, Shri Koya published in the Free
Press Jouirnal of the 1st October, 1967 in
which he had said that o Singapore firn
had agreed to se]l 1 lakh tons of rice to
Kerala at international prices;

(b} whether
explored; and

this  offer/possibility was

(c) the price at which this rice was avail-
able 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) to (c). Government have not
seen the statement referred to of the Educa-
tion Minister of Kerala, Shri Koya. A
Singapore firm had offered 50,000 tonnes of
Italian rice at Pounds Sterling 58 per tonne
C. & F. and subsequently a further quantity
of 100,000 tonnes also of Italian rice at U.S.
Dollars 163/50 per tonne C. & F. on behalf
of its principals in Europe. The offers were
considered but could not be accepted as
enquiries made by Government revealed
that the offers were not genuine and were
unlikely to materialise.

ALLocaTiON ofF FOODGRAINS TO STATES

'.mlq/ﬁlm MADHU LIMAYE :
SHRI S. M. BANERJEE :
SHRI G. C. DIXIT :
SHRI NIHAL SINGH :
SHRI RAMAVATAR SHASTRI

Will the Minister of FOOD & AGRICUL-
TURE be pleased to state :

(a) the monthly quotas of foodgrains
allocated to different states by the Centre
from June, 1967 onwards;

(b) the actual despatch of foodgrains to
States, month-wise;

(c) whether there is any discrepancy in the
figures of foodgrains despatched by the
Centre and the grains received by the States;

(d) if so, how much; and

(e) the reasons for this discrepancy?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) and (b). A statement is
laid on the Table of the House. [Placed
in Library, See No. L.T.—1866/67.]

(c) to (e). The quantities of foodgrains
despatched during a month are not received
in full by the State during the same month,
Reccipt during a month consists partly of
receipts against despatches of earlier months
and partly of receipts against despatches
during the month. As such, there will
always be a difference between the figures
of foodgrains despatched during a month
and those of receipts during the same month.
Figures of receipts by the State Governments
are mot available from all the States, and,
as such, the actual difference between the
figures of despatches and of receipts cannot
be indicated.

FooD SUPPLIES TO STATES

3011, SHR1 MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government's attention has
been drawn to the losses suffered by the
public as a result of the difference or short-
fall in the foodgrains supplicd/despatched
by the Centre and the foodgrains reccived
by the States/Flour Mills;

(b) if so, the percentage of this shortfallf
difference;

{c) its monetary value in the last 2-3
years; and

(d) the steps taken to check these losses
and remove the differencefshort-fall al-
together 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) Government have received
some complaints about such differences or
shortfalls from some of the States and Flour
Mills.

(b) Despatches of foodgrains are made
from the ports to the Central Storage
Depots, the States and the Roller Flour
Mills. Foodgrains are also issued from the
Central Storage Depots to the States and
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the Roller Floor Mills, The claims for
any shortages in transit are raised directly
by the consignee with the Railways. Such
claims raised by the States or the Roller
Flour Mills against the Railways are not
ordinarily reported to the Government
who have regular information only about
the shortages detected in consignments
received in the Central Depots. The
percentages of such transit losses detected
have been 0-31 during 1964-65, 0-29
during 1965-66 and 0-47 during 1966-67.

(c) Since Government have no regular
information about the shortfalls in the quan-
tities received by the States and the Flour
Mills during the last 2 or 3 years it is not
possible to indicate the monetary value of
such transit losses,

(d) Every effort has been made, consistent
with the very heavy import of foodgrains
during the last two years and the wrgency
of moving on a massive scale foodgrains to
the needy areas, to minimise these losses.

PRE-INVESTMENT SURVEY OF FOREST
RESOURCES

3012, SHRI MARANDI : Will the Min-
ister of FOOD AND AGRICULTURE be
pleased to state :

(a) whether the pre-investment survey of
forest resources initiated in 1965 to investi-
gate the economic availability of forest
raw materials for the development of wood-
based industries has since been completed;

(b) if so, the results thereof; and

(c) the practical steps taken to develop
wood-based industries 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) No, Sir.

(b) and (). Do not arise.
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Derosits By D.P'S IN RESERVE BANK
For PLoms IN DEm
3017. SHRI M. L. SONDHI : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether more than 1400 displaced
persons from East Pakistan have deposited
several lakhs of rupees in the Reserve Bank
of India, New Dclhi for plots in the Kalkaji
colony, as directed by the Department of
Rehabilitation;

(b) if so, the total amount so far deposited
by those persons;

(c) whether the colony has been fully
developed with facilities for water and
electricity, for construction of houses;

(d) if so, when Government propose to
allot the plots to the persons concerned,
so that they may start construction of heuses;
and

* (e) the reasons for undue delay 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). 1364 appli-
cants have deposited the first instalment of
the premium due from them under the
scheme, and the amount thus received comes
to about rupees 15 lakhs.
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(€) to (e). As aiready indicated in the reply
to part (a) of Unstarred Question No.
1229 answered in this House on 21st Novem-
ber, 1967, the work relating to the develop-
ment of plots at the Kalkaji Colony for
East Pakistan displaced persons is bcing
cxecuted by the Central Public Works
Department. The outer services are to be
provided by the Delhi Municipal Corpora-
tion to whom necessary funds have already
been paid for this pwpose. According 10
the time schedule given by the CE.W.D.,
the development of plots is expected to be
completed by March, 1968, and the work
of allotment will start immediately there-
after,

Rice PRODUCER

3018. SHRI M. L. SONDHI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what is the yield of rice per acre; and

(b) whether it is a fact that an individual
cultivator has succeeded in producing Bas-
mati 50 -55 mds. per acre and China-4, 70-75
mds. per acre?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The all-India average yield
of paddy during 1966-67 was 346 kgs.facre.
The average yield during the previous 4
years were as follows :

1962-63 377 kgs.Jacre
1963-64 418 kgs./acre
1964-65 434 kgs.[acre
1965-66 352 kgs.Jacre

(b) No. National Demonstrations are

being conducted by the Ministry of Food,
Agricuiture, Community Development and
Cooperation (Department of Agriculture)
on major food crops including paddy,
During 1966-67 3 demonstrations on paddy
included varicty China-4. The highest
yield obtained of this variety was 1978 kgs./
acre or 5291 mds./acre. This demonstra-
tion was amanged in the farm of
Shri Thakur Din Verma, Vill. Madna,
Kurki, Distt. Fyzabad of U.P.

Variety Basmati was not included in the
Nationa! Demonstrations.
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SmuaoLva or FooDG RaINs ouT OF
Punsae

3019. SHRI D. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are aware that
smuggling of foodgrains out of the State
of Punjab is rempant;

(b) if so, the steps taken to prevent this
menace effectively; and

(c) whether Government have, in view
of this large scale smuggling of foodgrains
reviewed the zonal restrictions on the
movement of foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) it is reported by the Punjab
Government that there is no organised
smuggling of foodgrains out of the State of
Punjab. However stray cases of smuggling
of small quantity cannot be ruled out.

(b) Amongst the anti-smuggling mcasures
which already exist is a five-mile no-move-
ment belt area inside the State all along
its border. Movement of foodgrains on
private trade account cannot take place
except under permits. Besides, a good
nomber of barriers manned by adequate
staff have been set up at various strategic
points and Flying Squads detailed to check
smuggling.

(c) Does not arise.
PARTICIPATION oF  GOVERNMENT
SERVANTS IN GENERAL ELECTIONS
IN PUNJAB

3020. SHRI D. C. SHARMA : Will the
Minister of LAW be pleased to state :

(a) whether Go vernment are aware that
Gazetted and Non-Gazetted employees of
the Punjab Government actively participated
in the last General Elections;

(b) if so, whether it has been brought to
the notice of the Punjab Government:
and

(c) the action taken in the matter as a
result thereof ?
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THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) to (c), On the
eve of the last general elections complaints
alleging participation in the general elections
by both Gazetted and non-Gazetted em-
ployees of the Punjab State Government
were received in the Election Commission.
All these complaints were promptly brought
to the notice of the Punjab Government
for taking necessary action. Enquiries
conducted by the State Government in the
matter indicated that the allegations were
cither incorrect or baseless.

UNEMPLOYMENT ™8 DELHI

3021. SHRI D. C. SHARMA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the number of unemployed
persons has considerably increased during the
current year in Delhi;

(b) if so, the total number of unemployed
persons as on the 31st October, 1967 as
compared to the number at the end of the
Last year; and

(c) the steps taken to slove this problem?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) and (b), There has been a little increase
in the number of job seekers available on the
live register of Employment exchanges in
Delhi from 75273 at the end of December,
1966 to 75584 at the end of October, 1967.

(c) The various development programmes
envisaged in the Annual Plans are likely
to provide more employment opportunities
for the unemployed.

AUGUMENTING MILK PRODUCTION IN
CaALCUTTA

3022. DR. RANEN SEN : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether it is a fact that an agreement
has been signed between the Government of
India and F.A.O. under the U. N. Develop-
ment Programme for augumenting milk
production in the Calcutta area; and

(b) if s0, how long it will take to implement
the provisions of the agreement ?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
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AND COOPERATION (SHRIjANNA-
SAHIB SHINDE) : (a) Yes; the agreement
was signed on 26-10-67,

(b) Action on implementing the project
is being taken. The duration of the project
is 5 years during which period all the items
are expected to be completed.
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FMANCIAL AsSiISTANCE FOR ANTI PEST
MEASURES

3024. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(2) whether Government provide ade-
quate finance for anti-pest measures to the
States; and

(b) if so, the amount sanctioned to Bihar
for 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes. The following
types of financial assistance are provided to
the various state Governments including the
Government of Bihar in the field of Plant
Protection for control measures against
plant pests and disesases:—

1. The State Governments are entitled to

a grant of 50% on their expenditure in

conpection with plant  protection plan

schemes from the Government of India. In

addition to this, the State Governments are

eligible for short-term loans to the extent

of 50% of their expenditure on purchase

. of pesticides. Aerial spraying when under-
taken through the private sector, is subsidised

to the extent of 669% of the operational

charges in respect of cotton, oil seeds and

foodgrains crops. A subsidised charge of

Rs. 2 per acre is levied when aerial spraying

is undertaken through the aircraft belonging

to the Government of India. Schemes for

plant protection are treated as Agricultural

Production schemes in the State Plans.

Adegquate funds are provided each year for

such schemes and subject to the ceiling for

such schemes, States Governments are

competent to reappropriate funds from one

scheme to another. For these schemes
central assistance is released to the State
Governments for cach Head of Develop-
ment as a whole, and not scheme-wise.
It is, therefore, not possible to furnish
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information about the amount sanctioned
to Government of Bihar for anti-pest
measures in the State-Plan  programmes.
The State Government have also not so far
applied for any short-term loan.

2. It may also be stated that the Govern-
ment of India give a 100 grant for purchase
of rodenticide for use in rodent control
measures. In addition the State Govern-
ments can also get some assistance for
popularising plant protection measures on
prophylactic basis and also in cases of large
scale crop epidemics. During 1967-68 the
Government of India have so far allocated
Rs. 3 lakhs for rodent contro! scheme and
Rs. 0-32 lakhs for prophylactic treatment to
the Government of Bihar. These outlays
are borne by the Government of India
and not by the State Government.

DELHI COOPERATIVE PEASANTS
MuLTrPURPOSE SOCIETY

3025. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 5222 on
the 11th July, 1967 and state :

(a) whether the enquiry into the irregula-
rities of the Delhi Cooperative  Peasant
Multipurpose Society has since been com-
pleted; and

(b) if so, the action taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRIM.S. GURUPA-
DASWAMY) : (a) Mo, Sir.

(b) Does not arise.

VILLIERS 5PRAY MACHINES

_ 3026. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 5232 on
the 11th July, 1967 and state :

(a) whether the Director-General, Techni-
cal Development has completed the enquiry
into the complaints about Villiers spray
machines; and

(b) if so, the action taken by Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Villiers spraying
machines are not manufactured in India
and only Villiers engines are being manu-
factured. The Director General, Technical
Development have enquired into the matter
and observed that most of the complaints
were attributable to lack of experience in
handling the machines fitted with the Villiers
cngines. Some defects in the working of
the cngines were also discovered. The
manufacturers have taken various steps 10
train and educate the end users and the
machanics in the proper servicing, main-
tenance and operation of these engines.
They have also enlarged their after-sale
service organisation. This has improved
matters and recently no complaints have
been reported to the Director-General,
Technical Development,

The Government has arranged for getting
their engines tested at the Indian Institute
of Science at Bangalore under the Counciy
of Scientific and Industrial Research with
a view not only to have an unbiased opinion
on their performance but also to get sugges-
tions and recommendations, if any, for im-
provement in their guality.
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WAREHOUSES IN RAJASTHAN

3028. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the targets fixed for the cons-
truction of Warehouses in Rajasthan
through central assistance under the Third
Five Year Plan have been fully achieved:

" (b) if not, the reasons therefor;

(c) the total amount of assistance given
to the State during the last three years for
this purpose; and

(d) whether the amount has been fully
utilised ?

"THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

SHINDE) : (a) No funds had been allotted
by the Central directly to Rajasthan for

construction of warehouses under the Third
Five Year Plan. However, the targets for
the construction of warehouses by the
Central Warehousing Corporation and the
State Warchousing Corporation in the Third
Five Year Plan in Rajasthan and the
achieverrents are as follows:;—

DECEMBER 3. 1967

Targets Achievements
No. of Capacity MNo. of Capacity

storage (Tonnes) storage (Tonnes)
Centres Centres

Ceatral

Warehousing

Corporation 3 15,400 3 15,400
State

‘Warchousing

Corporation 18 36,000 15* 22,860

(*including seven under construction at
the end of the Third Plan period).

(b) Shortfafl was on account of paucity of
funds,
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(c) and (d). In view of the answer to part
(a) above, these questions do not arise.

Loss Dur To ERGOT Disease

3029. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the causes of the Ergot
discase which affected hybrid bajra seed
have been located ; .

(b) whether any Central programme has
been formulated for the eradication of the
disease; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). A statement is laid on
the Table of the Sabha. [Placed in Library.
See No, L.T.-1867/67).

FOOD PRODUCTION IN RAJASTHAN
3030. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have decided
about the amount of assistance to be given
to the Government of Rajasthan for 1967-
68 for increasing of food production in the
State.

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Central assistance to
be given to the State Governments for
increasing food production is covered
under the two Heads of Development of
the State and Centrally Sponsored Plan
Programmes viz. (1) Agricultural Produc-
tion (including Land Development) and (2)
Minor Irrigation. An allocation of Rs.
20100 lakhs as loan and Rs. 110-88 lakhs as
grant has been made to thc Government
of Rajasthan for execution of schemes under
the above Heads of Development during
the year 1967-68. Final amount to be
released will depend upon the actual ex-
penditure that the State Government may
incur during the year. )
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A FroM U.S. LABOUR ORGANISATIONS

3031. SHR1 SHIVA CHANDRA JHA :
‘Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

{a) the kind of aids the Indian Labour
Organisations get from the U.S. Labour
Organisations like the AFL—CIO or any
other body;

(b) which of the Indian Labour Organi-
sations get such aids either in money, in
literature or exchange of trade union leaders
regularly every year;

(c) the total aid to Indian Labour Organi-
sations Organisation-wise, during the last
year; and

(d) how many trade union leaders and
of which Indian Labour Organisations have
gone to the United States during the last
year ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI)
{a) to (d). The Government Ras no informa-
tion about such aid from AFL-CIOQ to Indian
trade union organisations,

PosTaL CoNCESSIONS DURING FESTIVAL

3032, SHR1 SHIVA CHANDRA JHA :
Will the Minister of COMMUNICATIONS
" be pleased to state :

(a) whether it is a fact that during festivals .
like Holi. Vijayadashmi, Diwali and Chris-
tmas, special postal concessions are given;
and

(b) if so, the nature thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I K. GUJIRAL) : (2) No.

{b) Does not arise.

ExTENsION oF E.5.I, SCHEME TO
OTHER CITIES

3033. SHRI 5. M. BANERJEE : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the E.S.I.
Scheme has been extended to some other
cities;

(b) ifso, the names of those cities:
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(c) whether the family members of those
insured workers will also be covered under
this scheme; and

(d) if not, the reasons there for ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI) :
(a) Yes, The Employees” State Insurance
Scheme is being extended to new areas from
time to time.

(b) and (c) A statement showing the
Centres to which the Scheme has been
extended since 1-4-67 is laid on the Table
of the House. [Placed in Library. See
No. LT—1868/67] this shows also the dates
from which families are covered.

(d) Does not arise.

WorkING ConDITIONS OF CIRCUS
EMPLOYEES
3034. SHRI YASUDEVAN NAIR
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have received
any representations from the Akhil Bharat
Circus Karmachari Sangh regarding the

"protection and safeguards for the circus

employees;

(b) whether they have requested for an
inquiry into the living and working condi-
tions of circus employees by a high-power
body; and

(c) if so, the steps taken to meet the
demands of the Karmachari Sangh ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) and (c) Yes. The Director Labour
Bureau of the Ministry of Labour has been
asked to conduct the Enquiry who has
already completed a pilot study.

CosT OF CZECH TRACTORS

3035. SHRI R. S. VIDYARTHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 2084 on 22nd
November, 1966 and statc :

(a) the post-devaluation c.i.f. cost of
Czech Model 2011 tractors, contract for
import of 2000 Nos. ef which has since
been signed, and the price at which it will be
sold to the cultivators;
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{B} how do the cost and selling prices of
the said Czech tractor ccmpare with those
of the important Russian DT-14B tractor;
and

(c) the reasons for importing Czech
tractors, when popular Russian tractors
are available almost at half prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Out of the 2,000 Zetor 2011
tractors being imported from Czechoslovakia
1,000 will be imported in built-up condition
and 1,000 in CKD packs. The C.LF. price
of a completely built-up tactor is Rs. 9373
while the CIF price of a CKD pack is Rs.
9017. The built-up tractors will be sold
by the Agro-Industries Corporations at a
margin of 15% (approximately) on the CIF
price plus other incidental charges on the
basis of actuals.

(b) and (c) The Czech 2011 and Russian
DT-14B tractors are not comparable, the
former has a higher drawbar horsepower
than the latter. Both these tractors were
tested at the Tractor Training Testing
station, Budni, and it was found that Zetor
2011 tractor incorporates all the design
features than are essential in an agricultural
tractor and represents the latest design in
this field. It was considered necessary to
provide the farmers with better, and not
merely cheaper, machines and the relative
economics is asséssed mot by the capital
cost alone.

The CIF price of a Russian DT-14B
tractor is Rs. 5513 and its selling price cx-
port depot is Rs. 6931,
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INDIAN DAY RESEARCH INSTITUTE

3039. SHRI RAM KISHAN GUPTA :
Will  the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the experiments performed
at the Indian Dairy Research Institute at
Karnal have shown the cross-bred cows
have much greater milk yielding capacity
than the Indian cows and their yield com-
pares favourably with that in the Western
countries and
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(b) if so, the steps taken to popularise
cross-breeding in the whole of the country;
and

(c) the details of the schemes for popula-
rising the cross-breeding in the Fourth Plan
period and how far the average milk yield
is likely to be increased by the end of the
Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The cross-breds at
the National Dairy Research Institute have
produced at a level which is much higher
than that of Indian cows and is comparable
to that of average cows in Western Coun-
tries. The comparative performances are
shown in the statement (Appendix I) laid
on the Table of the House. [Placed in
Library. See No. L.T.—1870/67).

(b) and (c). The following steps have been
taken/are being taken to popularise cross-
breeding of cows—

(1) In order to provide semen from
exotic breeds of cattlelike Jersey and Holstein
Freisien, a Central Semen Collection Centre
was established at the Southern Regional
Station of the National Dairy Research
Institute, Bangalore, during the Second
Plan. Scmen from this Station is sent all
over the country on demand from various
States.

(2) The Hill Caitle Development Scheme
which was taken up during the Third Plan is
proposed to be expanded during the Fourth
Plan so that a substantial impact can be
made on the production of milk in the hilly
areas. The number of Artificial Insemina-
tion Centres under this Scheme is also
proposed to be increased.

(3) Two Central Jersey Cattle Breeding
Farms have been established at Katula
(Himachal Pradesh) and Hasserghatta
(Mysore State). These farms are proposed
to be further expanded during the Fourth
Plan. Inadditionto the above, the breeding
stock from the Brown Swiss and Red-Dane
Breeds of cattle are also being produced
under the Indo-Swiss Project in Kerala
State and Indo-Danish Project in Mysore
State.
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{4) 515 head of exotic cattle (mainly bulls)
comprising Jersey, Holstein Freisien and
Brown Swiss breeds have been imported
so far with the help and cooperation of
Institutions like the ‘Heifer Projects and
“Society For Those Who Have Less”. More
such cattle are proposed to be imported in
future.

(5) Establishment of two Central Cattle
Breeding Farms with Exotic breeds compri=
sing 300 cows and 20 bulls each, is proposed
during the Fourth Plan. The progeny
tested bulls produced at these farms will be
distributed to the State Farms/Intcnsive
Cattle Development Projects other areas
where cross-breeding programmes are pro-
posed to be taken up.

In pursuance of the recommendations
made by the Working group of Experts
and Panel of Scientists in Animal Husbandry
set up by the Department of Agriculture,
Government of India, large areas are pro-
posed to be covered by cross-breeding
programme. All the intensive cattle deve-
lopment projects set up in the States except
those located in the home tracts of indegen-
ous breeds are also proposed to be covered
by cross-breeding.

The cross-breeding programme in the
country is still in its infancy and it is too
oarly to indicate precisely the increase in the
milk production by the end of the Fourth
Plan.

ELECTION FOR PRESIDENTSHIP AND
YICE-PRESIDENTSHIP

3040. SHRI RAM KISHAN GUPTA :
Will the Minister of LAW be pleased to
refer to the reply given to Question No.
905 on the 4th July, 1967 and state :

(a) whether Government have examined
the question of depositing sccurity by the
candidates for the Presidential and Vice-
Presidential elections; and

(b) if so, the result thereof?

THE MINISTER OF AW (SHRI
GOVINDA MENON) : (a) and (b) The
matter is still under consideration and
the Government are also awaiting the
recommendation, if any, that may be made
by the Election Commission in this behaif
in their Report (which is expected soon) on
the Fourth General Elections.

DECEMBER 35, 1967
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Executive ENGINEERS' CONSTRUCTION
OFFicE AT GAUHATI

3044. SHRI DHIRESWAR KALITA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that for whole of
of Assam Circle of the P&T Department,
there does not exist any Executive Engineers,
Construction Office (Civil);

(b) if so, whether Government propose
to establish such an office at Gauhati; and

(c) the reasons for shifting from Gauhati
to Calcutta the only Executive Engineer’s
Construction Office (Civil)?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Yes. There is
no Executive Engineer (Civil) exclusively for
construction works in Assam. Building
construction works in this State are being
looked after by the Executive Engineer,
stationed at Calcutta,

(b) A Division will be opened in Assam
as soon as there is sufficient workload for
the same. A Civil Sub-Division with
headquarter at Gauhati is already function-
ing.

(c) The Gaubati Division was shifted to
Calcutta because of very heavy workload
in Calcutta. As stated above, a Civil
Division exclusively for works in Assam
Circle will be established at Gavhati or
Shillong as soon as the workload in Assam
Circle is sufficiently heavy.

DisPLACED PERSONS FROM PAKISTAN

3045. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of LABOUR
AND REHABILITATION be pleased to
to state:-

(a) whether displaced persons from Pakis-
stan occupied areas of Mirpur, Poonch and
Muzaffarabad presently encamped in
Bikaner, Ganganagar and Bhopal have not
yet been rehabilitated; and

(b) if so, the steps taken to rohabilitate
them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D.R. CHAVAN): (a)and (b) No dis-
placed persons of Pakistan-occupied areas
of Mirpur, Poonch and Muzaffarabad are
presently encamped in Bikaner, Ganga-
nagar and Bhopal. Some families of these
areas who volunteered for resettlement in
Ganganagar, Bhopal etc. were dispersed to
the latter places. The present position
regarding their rehabilitation is being as-
certained from the State Governments,
and a statement will be laid on the table of
the Sabha.

UnLoADED MAIZE AT HOWRAH

3046. SHRI K. P. SINGH DEO: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that about 122
wagons of maize are lying unloaded at
Ramkoistopore yard in Howrah;

(b) whether it is also a fact that the maize
could not be unloaded as the Haryana
Government allowed its export to West
Bengal in contravention of the Centre's
orders prohibiting movement of grains from
one State to the other; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It has been reported that
out of 110 wagons of maize, 51 wagons have
been unloaded and 59 remained under
load.

(b) and (c) It has been reported that
movement of maize from Haryana to
West Bengal was not made under valid
permits and therefore not in order. The
matter is under investigation. Some writ
petitions are also pending in High Court of
Delhi, in this connection.

FINANCIAL ASSISTANCE FOR PROCUREMENT

3047. SHRI LAKHAN LAL GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) wbothg:r the Central Government ever
gave financial assistance to the States in

DECEMBER 5, 1967
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order to encourage procurement of Rice/
‘Wheat;

(b) if so, in what form and when; and
(c) if not, the reason therefor? -

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Arrangements are made for providing
funds required by State Governments for
procurement as and when requests arc
received. In addition, a scheme for pay-
ment of incentive bonus for despatch of
rice and wheat from surplus to deficit States
were  formulated for 1966-67 crop. A
similar scheme for making rice available to
Central Pool has been introduced for 1967-
68 crop.

(c) Does not arise.
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MANUFACTURE OF TELEPRINTERS

3051. SHRI 5. C. SAMANTA: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) the progress made in the programme
of manufacture of Teleprinters in the Tele-
printer Factory and whether it can meet all

the demands;

(b) the number of Teleprinters manu-
factured till the end of 1967; and

(c) the causes of delay in achieving the
scheduled progress?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIJRAL): (a) to (c)
The progress made by the Hindustan
Teleprinters Limited, Madras, in the
manufacture of teleprinters is in  accor-
dance with the schedule. All the
demands for English teleprinters arc
met by this factory. The production of
teleprinters upto the end of November
1967 was about 10,400 units.
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CO-ORDINATED PLAN Fon SofLs, IRRIGATION,
AGRONOMY AND ENGINEERING

3052. SHRI DHIRESWAR KALITA:
SHRI D, C. SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to State:

(8) whether Government have approved
the Co-ordinated plan for Soils, Irrigation,
Agronomy and Engineering;

(®) if so, the details thereof ; and

() the methods and machinery through

;:l:ch Government are going to implement
is?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) For co-ordination of research works
inthe fields of Soils, Irrigation, Agro omy
and Engineering, a Division under the
Indian Council of Agricultural Research
has been created under a Dy. Director
General, who is a Scientist. With an in-
tegrated approach for Soil & Water manage-
ment Programme, this Division has already
taken up six All India Coordinated
Research Projects on Agronomy, Irrigation,
Organic matter, Micronutrients, Soil tests
with crop response and also for research
in River Valley Projects. Besides, four
All India Coordinated Projects on Crop-
ping Pattern, Improved Agricultural Im-
plements, Soil Salinity, Irrigation, Drainage,
Soil Science and Water Management with
a Central Soil Salinity Laboratory are
being processed.

(c) Under the gencral I.C.ALR. pattern,
each of the Coordinated schemes is being
implemented at selected rescarch centres,
located in Agricultural Universities, Central
or State Institutes. A leading research
"Scientist on the subject coordinates the
work of the particular scheme. The
research programmes for the schemes are
drawn up, scrutinised and approved by
Scientific Committees and Panels of the
Council. The progress is reviewed from
time to time by the Project Coordinator
and the Experts of the Council. The annual
assessment of achievements and future
programmes of work are discussed in Work-
shops of R h Workers ned wi
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the schemes. The Annual Progress Reports
are also placed before the various Com-
mittees and Panels of the Indian Council
of Agricultural Research.

WHOLESALE COOPERATIVE Socmery L.,
ManNPUR

3053. SHRIM. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the amount invested by the Govern-
meat of Manipur and the loan granted by
the Central Government to the Wholesale
Cooperative Socicty Ltd, Manipur to
date;

(b) whether any repayment of the loan
has been effected and what are the terms of
repayment;

(c) whether it is a fact that the Society is
running at a loss; and

(d) if so, the extent of the loss?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) The following amount
has been invested by the Government of
Manipur in the share capital contribution
and loans to the Manipur Wholesale Co-
operative Store Ltd.,, Imphal,

(i) Share capital Rs.50,000
(i) Cashcredit = Rs.1,00,000

(iii) Loan for purchase
of truck and cons-
truction of godown. Ras. 75,000

(b) The Society is reported to have not
repaid 3 instalments of the loan given to it
for purchase of trucks which have fallen
due. The detailed terms and conditions
regarding the repayment of loans arc being
ascertained from the Government of Manipur
and will be placed on the Table of the
House as soon as these are received.

(c) Yes, Sir,

(d) The accumulated losses incurred by
the Society upto the 30th | June, 1967 are
Rs. 1,066,762 according to the tentative
balance-sheet.
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TELEPHONES TN MANIPUR

3054. SHRI M. MEGHACHANDRA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the demand for telephones
in the Union Termitory of Manipur has
greatly increased;

(b) if so0, the steps taken to meet the
fncreasing demand at an early date; and

(c) the number of applicants in the waiting
list to date ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b). There
is only exchange in the Union Territory of
Manipur, namely, Imphal. This manual
exchange has a capacity of 600 lines and
527 working connections. The exchange is
proposed to be expanded from 600 to 900
lines.

(c) 216 on 30-9-67.

EVALUATION AND IMPLEMENTATION COMMIT-
TEE ON LABOUR

3055. SHRI M. MEGHACHANDRA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the Evalua-
tion and Implementation Committee on
Labour of the Union Territory of Mani-
pur did not meet even once during the three
years' period of its existence;

(b) if so, the reasons therefor;

(c) whether the Government of Manipur

is forming the Committee afresh on a new
set up; and

(d) if so, the details thereof and when it is
being formed?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes. t

(b) There was no important item for
consideration of the Committes,

(c) and (d). These matters are now under
consideration.
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PROCUREMENT OF FOODGRAINS BY THE
MANIPUR INDUSTRIALISTS ASSOCIATION
3056, SHRI M. MEGHACHANDRA:

Will the Minister of FOOD AND AGRI-

CULTURE be pleased to state:

(a) whether the rice mills of Manipur
under their organisation namely, the Mani-
pur Industrialists Association sought per-
mission of the Manipur Government to
be the sole agent for procuring foodgrains
durng the current year 1967-68;

(b) whether Government have rejected
their request;

(c) if so, the reason therefor;

(d) Whether it is also a fact that the Mani-
pur Apex Marketing Co-operative Society
Ltd. is entrusted with the work of procure-
ment; and

(e) if so, the details of the mode of pro-
curement, the target to be procured and the
rate at which the procurement is to be
made?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir.

(b) No. Sir.

(c) Does not arise.

(d) No, Sir.

(¢) Manipur Government have appoint-
ed the Manipur Industrialists Association
as sole procuring agent for paddy and rice.
Procurement price fixed at Rs. 52-50 per
quintal for paddy and Rs. 90-00 per quintal
of rice. The target of procurement is
16,000 tonnes of paddy.
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ProbucTion oF ORGANIC MANURE

3058, SHRIR. BARUA : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state:

(a) whether compost plants are going to
be put up for converting urban garbage
into organic manure through composting;

(b) if so, whether in the context of the new
strategy for agricultural development, a
scheme for easing the availability of compost
has been prepared ; and

(c) if so, the details thereof?

THE MINISTER OF STATEIN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A proposal is under consi-
deration to set up three| four pilot compost-
plants to manufacture organic manure from
city wastes.

(b) and (c). Schemes for development and
utilisation of local manurial resources for
compost production in rural and wrban
arcas are already in operation in all States/
Union Territories, as Centrally aided
State Plan Schemes. According to the
present pattern of Central financial assis-
tance, 20% grant and 309 loan is admis-
sible to the States for the implementation
of these schemes. Amongst other things,
these schemes provide for the following:—

(i) Grant of loans to local bodies in
urban areas for purchase of vehicles
needed for promoting production
and distribution of compost.

(ii) Grant of subsidy on transport of
urban  compost to cultivator's
fields and also on sieving  of com-
post, wherever warranted.

(iii) Provision of supervisory staff and
imparting of training in the techni-
ques of compost making on scienti-
fic lines to farm leaders, officials of
the local bodies and Panchayats,
Village Level Workers and Com-
post Inspectors.
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ImPorT OF TrACTORS FroM U.SS.R.

3061. SHRI G. Y. KRISHNAN: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state : |

(a) whether it is a fact that tractors
worth about Rs. 72 lakhs are being imported
under an agreement signed by our Govern-
ment and the Soviet Mission in India; and

(b) whether the tractors to be imported
are subject to the technical scrutiny by
Indian experts?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Import of the following
tractors has been arranged from the Soviet
Union through the State Trading Cor-
poration during 1967:—

Model  Nos. Total c.i.f. value

(Rs. in. lakhs)
264-00* (approxi
mately)

DT-14B 4,000

Byelarus 500  77-30°

*(Inclusive of spares and implements)

(b) Both theé models referred to under

(a) above have been operating in the country

for a number of years and their performance

has been found to be satisfactory. Further

scrutiny by experts is not considered
necessary.

FooD CORPORATION OF INDIA

3062. SHRI RAM CHARAN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state.

(a) the total number of employees re-
cruited directly since the inception of the
Food Corporation of India in each cate-
gory;

(b) whether the reservation for members
belonging to the Scheduled Castes/Schedul-
ed Tribes exists;

(c) if so, the number so far appoimted
directly against the reserved posts since the
inception of the Food Corporation of
India ; and .
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(d) whether any other safe guards have
been provided to the members belonging to
the Scheduled Castes/Scheduled Tribes in
the matter of Departmental promotion to
higher posts in the Food Corporation of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The total number of em-
ploym recruited directly in each category
since the inception of the Food Corpora-
tion of India and as on 30-9-1967 is as under:

Category I 18
Category I1 76
Category ITII 763
Category IV 450

Total 1,307

(®) Yes, Sir. With cffect from 1-1-1967.

(c) Theinformation is being collected from
the Food Corporation of India and will
be laid on the table of the House.

(d) No, Sir.

Housing CoLoNY FOR BURMA EVACUEES

3063. SHRI K. P. SINGH DEO: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government propose to build
a housing colony at Srikrishnapur in West
Bengal for Burma cvacuces;

(b)if so, the manner of evacuee families
likely to be rehabilitated in the proposed
colony;

(c) whether any loans have been granted
to the evacuees for the construction of
houses; and

(d) if so, the nature of such loans?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) and (b). A scheme
for resettlement of 55 Burma repatriate
families at Srikrishnapur in Baraset has been
sanctioned by West Bengal Government,
Another scheme for resettlement of 130
Burma repatriate families in the adjoining
area is under their consideration.
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(c) and (d). A sum of Rs.2,53,000/-has
already been sanctioned by Governmeat
of West Bengal for purchasing home-stcad
plots and construction of houses. A pro-
posal for sanctioning an additional sum
of Rs. 5,98,000/- for this purpose is under
their consideration.

Dispute witH Mjs P. C. Rar & Co.

3064. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the stage of the arbitration proceed-
ings between the Andaman Forest Depart-
ment and the P.C. Ray & Co. (P) Ltd.,
Mayabundar, Andaman Islands;

(b) the total amount of expenditure up-
todate incurred by the administration in
connection with the arbitration proceed-
ings; and

(c) the total claim of the administration
on P.C. Ray & Co. (P) Ltd.?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Three Arbitration Cases
have so far been processed-First Arbitra-
tion case covers the period from 1951-52
to 1960-61; the Second case relates to the
years 1961-62 and 1962-63; and the Third
for the year 1963-64. The Award has
been given only in regard to First Arbitra-
tion case, This Award has been filed in
the Calcutta High Court for obtaining
decrec for the amount involved therein.
The other two Arbitration Cases are still in
process,

(b) The total amount of expenditure so
far incurred by Andaman Administration
on account of fees to Arbitrators, Counsels,
etc. is Rs. 3,91,432-74,

(c) The otal claim of the Andaman Ad-
ministration in the three Arbitration Cases
is as under:

(#) Ist Arbitra-  Rs. 2,24,87,586-29
tion Case.

(i) 2nd Arbitra- Rs. 1,00,90,041-39
tion Case.
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(i) 3rd Arbitra-
tion Case

Claim not yet filed
but expected to be
to the tune of
about Rs. 54 lakhs.

ANDAMAN FOREST DEPARTMENT

3067. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that firewood is
supplied * to Government servants of the
Forest Department is the South Andaman
Division at a concessional rate; and

(b) whether this concession is extended to
industrial staff?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information is
being collected and will be placed on the
Table of the Sabha,

ANDAMAN FOREST DEPARTMENT

3068. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the number of workers engaged in
converting one cord of firewood in the
Forest Department of South Andaman
Division and their total wages; and

(b) the market price of one cord of
firewood ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (2) and (b). The information is
being collected and will be placed on the
Table of the Sabha,

CoMMUNITY DEVELOPMENT BLOCKS IN
ANDAMAN ISLANDS

3069. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that the Andaman
Administration has decided to disband
completely t he community development
blocks in the south and middle Andaman
Islands;

(b) if so, the reasons therefor;

(c) whether Government have approved
the decision; and

(d) the alternate organisation Govern-
ment propose to start to supply agricul-
tural inputs and technical knowhow?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY): (2)to (d). The informa-
tion called for from the Andaman & Nico-
bar Islands Administration is awaited.
The same will be placed on the Table of the
House in due course,

TiMBER PLANTATION IN SOUTH
ANDAMAN

3070. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that timber
plantation operations in 500 acres at Mount
Hagriet, South Andaman island have
started;

(b) whether the project has been comple-
ted and if so, when ; and

(c) what was the financial outlay, namber
of workers, supervisory staff and equip-
ment detailed for this project?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No timber plani¢tion ope-
rations have been undertaken in Mount
Harriet area.

(b) and (c). Do not arise.

Dorute wite M/s. P.C. Ray & Co.

3071. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether in one of the arbitration
cases between the Andaman Administra-
tion and P, C. Ray & Co. (P) Ltd., Maya-
bunder, Andaman islands’ award has been
given in favour of the administration;

{(b) the total amount involved in this
award; and
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(c) the steps taken to realisc the amount
involved in the said award?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir.

(b) Rs, 19,41,290-70

(c) The award has been filed in the Cal-
cutta High Court for obtaining decree for
the amount at (b) above.

PRODUCTION OF VANASPATT GHEE

3072, SHRI S. KUNDU: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the number of licences issued for the
setting up of factories for producing Vanas-
pati Ghee during the last five years;

(b) the number of applications for licences
to put up such factories pending disposal
before Government and the names of
such parties;

© t_he total requirement of Vanaspati
Ghee in the country and what is the pro-
duction now; and

' (d) if the production is below our need,
the steps Government propose to take to
fulfil the demand?

. THE MINISTER OF STATE IN THE
MENISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &

COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Nil, Sir.

(b) Eleven applications for establish-
ment of mnew wvanaspati factories are
pending disposal. The names of the appli-
cants are as under:-

1. The Madhya Pradesh State Industries
Corporation Ltd., Indore City.

2, The Karad Taluka Cooperative Oil
Mills Ltd, Karad (Maharashtra).

3. The UP. Cooperative Federation
Ltd., Lacknow.

4. M/s. Sedhmal Jainarain, Seoni (M.P.)

3. Smt. R.Gupta, Sector 18-B, Chandi-
garh.
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6&7. The Director of Industries, Kanpur
8. M/s Khanna Qil Mills, Delhi.
9. M/s Maganlal Chhaganlal Private
Ltd,, Bombay,
10. M/sH. L. Anand & Sons, Kapurthala
(Punjab),
11. Shri Bhani Ram Gupta, Sadar Bazar,
Delhi.

(¢) The requirement of vanaspati is esti-
mated 36,000 tonnes per month, and the
present production about 32,000 tonnes.

(d) Although there is enough capacity to
produce the requirement, the short-fall
in production is due to the shortage of raw
vegetable ocils during the crop year 1966-67
due to drought conditions prevailing in that
year. With the onset of the new ground-
nut season, and prospects of a good crop,
the oil supply position is expecied 1o
improve and so the procuction of vanas-
pati. Import of soyabean oil for aug-
menting raw oil supplies to the industry is
also being continued.

Frsu CATCHING IN SUBERNAREKHA River

3073. SHRI S. KUNDU: Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state:

(a) Whether Government have explored
the possibility of off-shore fish catching in
the coastal belt from the mouth of River,
Subernarekha upto Dhamra in Orissa;

(b) if so, the results thereof; and

(c) if not, whether Government propose
to make such a survey?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE):] (a) Yes, Sir. The vessels of
the Government of India deep sea fishing
station and Government of West Bengal
have conducted general survey operations
on sampling basis in this area,

(b) From the exploration it has been pro-
visionally concluded that the area opposite
river Subernarekha is relatively poor while
the grounds off Dhamra are moderately rich.
The catches included sciaenids, silver bellies
and miscellancous fish. The percentage of
prawn in deeper waters was about 3%, - -
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() Detailed survey will be considered
when additional vessels, which have been
sanctioned, are made available to the deep
sea fishing station,

FINANCIAL ASSIBTANCE FOR COLD STORAGES

3075. SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state.

(2) whether Government have sanctioned
any loan to Orissa for the construction of
cold storage facilities for seed potatoes
during the current year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) A sum of Rs, 16-00 lakhs has been
sanctioned to the State Government during
1967-68 for the establishement of cold sto-
rages for seed potatoes.
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CoaputnacaTioN SysTeM IN THE KUTCH
BORDER AREA

3077. SHRI VIRENDRAKUMAR SHAH
Will the Minister of COMMUNCATIONS
be pleased to state:

(8) whether the Prime Minister recently
paid a visit to the border area in Kutch
and observed the vital necessity of impro-
ving the communication system in the area;

(b) if so, the proposals or schemes sub-
miitted by the Gujarat Government for
improving the communications in that
region; and

(c) the amount that has been carmarked
or granted by the Central Government for
this purpose?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I K.GUJRAL) : (s) The Prime
Minister visited the border erea of Kutch
on 29th September, 1967, but did not make
anyjcomments on the Communication
system in the area.

(b) No proposals or schemes have been
received from the Gujarat Government
for improving the communicaticns in the
border areas of Gujarat.

(c) Does not arise.

AMENDMENT OF LaBOUR Laws

3078. SHRI M. SUDARSANAM: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government have received
any proposals frcm any of the State Govern-
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ments suggesting amendment of the im-
portant labour laws; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
and (b), A statement showing the pro-
posals received during 1967 from the State
Governments suggesting amendments to-
important labour laws and the proposals.
for undertaking fresh legislation is pleced
on the Table of the House. [Placed in
Library. See No. LT-187/67].

APPRENTICES AcCT, 1961

3079. SHRI P. R. THAKUR: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to the Unstarred Question No. 7667
on the 2nd August, 1967 and state:

(a) whether Government propose to
amend the Apprentices Act 1961 for makiag
specific provisions for reservation of training
places for Scheduled Castes and Seheduled
Tribes candidates;

(b) if not, the reasons therefor;

(c) whether the Government ever attemp-
ted to utilise the provisions of sections 8(5)
and (6) of the aforesaid Act for the purpose
of training the Scheduled Castes and Tribes
candidates in “public interest™; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) : (a)
No such proposal in under consideration of
QGovernment  under any apprenticeship
scheme,

(b) The employers recruit and train ap-
prentices for whom they pay stipend. The
Apprentices Act, 1961, regulates and con-
trols training of apprentices and lays down
qualifications regarding admission, health,
standards of training etc. At the time of
enacting this legislation, the qQuestion of
fixing some seats for schedueld Caste/
Scheduled Tribe candidates was not
contemplated,

(c) No.

(d) For training in excess of the pres-
cribed matio, Government will have to
provide for additional facilities and addi-
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tional cost. As reservations have already
been made for the members of the Scheduled
Castes and Scheduled Tribes under the
Craftsmen Training scheme of the Govern-
ment of India under which Government
Pay Rs. 45/- p. m. per trainee es stipend,
the need for invoking Sec. 8(5) and (6) of
of the Act has not ariscn.

TRIBES UNDER THE STATISTICS OF 5. C. &
S.T. ApPrENTICES ACT, 1961

3080. SHRI P. R. THAKUR: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government have collected
or propose to collect the necessary infor-
mation and statistics regarding Scheduled
Castes and Tribes under the provisions of
Section 19 (2) of Apprentices Act, 1961 as
well as under the provisions of the Collec-
tion of Statistics Act, 1953; and

(b) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
No.

(b) The returns prescribed under Sec.
19 of the Apprentices Act 1961 are intended
to watch the progress of the Apprentices
in the particular trades.

The Apprentices Act, 1961 does not pro-
vide for any specific rescrvation of training
places for Scheduled Caste and Scheduled
Tribe candidates. The employers have
entire discretion to select for training any
candidate, provided he is over 14 years of
age and satisfies the relevant standards of
education and physical fitness. The op-
portunity of apprenticeship training is open
to all persons including Scheduled Caste
and Bcheduled Tribe candidates. It is not,
therefore, considered necessary to collect
information and Statistics regarding Schedu-
led Caste and Scheduled Tribe apprentices
separately,

REHABILITATION CENTRES POR DISPLACED
PERSONS FROM EAsT PAKISTAN

3081. SHRI P. R. THAKUR: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the number of rehabilitation centre
get ‘up since Partition for the displaced
persons from East Pakistan in different
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States and Territories other than West
Bengal;

(b) the exact locations and the names of
these centres, State-wise;

(c) the land area and the number of
villages set up in each of these centres;

(d) the existing population of displaced
persons  in each of the centres; and

(¢) whether complete census is proposed
to be taken shortly to take stcck of the
present situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (2) to (¢). Information
is being collected and will be laid on the
Table of the Sabha,
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SupPLY OF FOODGRAINS TO Biaar

3083. SHR1 SHIVA CHANDRA JHA:
‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Central
‘Government are not supplying the requisite
quantity of foodgrains to Bihar for the
months of November and December, 1967

(b) if so, the reasons therefor; and

(c) the quantity of foodgrains the Bihar
Government has demanded from the
Centre and how much the Centre has allot-
ted and how much actually the Centre has
supplied?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). Bihar has been al-
lotted 1-6 lakh tonnes of foodgrains for
MNovember and 1-25 lakh tonnes for Decem-
ber, 1967. In view of the fact that maize
and early paddy crop have now come into
the market in Bihar, these quotas are consi-
dered resonably sufficient to meet the
requirements of the State. Bihar Govern-
ment demanded 2 lakhs tonnes for Novem-
ber, but for December they have not made
any specific demand. Taking into account
the availability with the Centre and the
requirements of other States, it was not
possible for the Centre to allocate the
total quantity demanded by the Govern-
ment of Bihar in November. The quantity
actually despatched to Bihar during the
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period 1st to 25th November, 1967 amoun-
ted to 1-11akh tonmes. Figures of actual
despatches during the period 26th to 30th
November are not yet available from all
sources.
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T.M.O. FACIUTIES IN ANDAMANS AND
NICOBAR ISLANDS

3085. SHRI R. K. SINHA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(8) whether there are direct T. M. O.
facilities in Mayabundar, Rangat and other
places in the Andaman and Nicobar Islands;

(b) if s0, Whether the T.M.Os. are seat
first to Port Blair by inter-island ferry; spd
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(c) whether there is any scheme to send
T.M.O. directly from these Telegraph
Offices ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII K. GUJRAL) :(a) and (b). Tele-
grams to and from the Post Offices in these
Islands arc being transmitted over the
Police Wireless network. But Telegraphic
Money Order advices are not sent over the
police network as the Police Department
have not so far accepted responsibility for
the losses that may arise due to incorrect
transmission of the amount in the T.M.O.
advices. The T.M.O. by ferry advices are
therefore being sent to Port Blair and vice
versa, in the ordinary mail bags.

(¢) A proposal is under examination to
utilise the services of Police Wireless Net-
work (in the islands) for transmission of
T.M.O. advices, between Port Blair and the
other Post offices in the islands and wvice
wersa.

TeLEGRAPH OFFICES IN NIcOBAR GROUP
OF ISLANDS

3087. SHRI R. K. SINHA : Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there are Telegraph offices
in the Nicobar group of Islands:

(b) the number of such offices and the
places where they are located; and

(c) whether itisa fact that telegrams arc
censored by the Additional Deputy Com-
missioner and the Assistant Commissioner?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) There are three Combined P&T
Offices in Nancowrie, Carnicobar and
Oralkachha in the Nicobar group of Islands.

(c) No.

TRIPARTITE COMMITTEE ON FILM INDUSTRY

3089. SHRI R. K. SINHA: Will the
" Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whather the deliberations of the
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Tripartite Committee on Film industry have
been completed;

(b) if so, the main features thereof;

(c) if the reply to part (a) above be in the
negative the reasons for the delay; and

(d) whether Government Propose to ap-
point a Wage Board for the Film Industry 7

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI): (a)
No, Sir.

(b) Does not arise.

(c) The Committee was set up in Novem-
ber, 1966. The delay in submission of the
Report is attributable to the volume of
work involved e.g. visits to Studios and
processing laboratories, location shootings,
night shootings etc., interviews with
knowledgeable persons from the produc-
tion, distribution and exhibition sectors and
discussions amongst the members of the
Committee. The Committee has aready
visited the major production centres, held
six meetings and drafted certain recom-
mendations. Some points are still required
to be sorted out. The Committee will
submit its report fairly soon.

(d) The matter is under consideration,

SHORT NOTICE QUESTION

TrRUNK TELEPHONE SYSTEM IN DELHI

S.N.Q. 8. SHRIM. V. RAJASEKHARAN:
Will the Minister of COMMUNICATIONS,
be pleased to state:

(a) whether Government are aware that
the trunk telephone system in Delhi is
not working properly and the operators
working there are not properly attending
the Calls;

(b) whether it is also a fact that the
numbers of Trunks Assistance and the
Trunk supervisors when dialled are either-
always not answered or the Receivers are
disconnected; and

(c) if so, the steps Government propose
to take to set right things in the Delhy,
Trunk Telephone System?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
(a) The average number of trunk calls
per day handled by Delhi Trunk Exchange
is 10,000. The efficiency of disposal of
trunk callsis on an average 62%. By
and large, the Trunk Exchange is working
satisfactorily.

(b) The number of Trunk Assistance
"positions in Delhi Trunk Exchange is 10
and the number of telephones for the Trunk
Supervisors is three. The average number
of calls handled by the Trunk Assistance is
4000 per day. Delays in answering calls
to 181 have been noticed due to shortage
of Trunk Assistance Positions.

(c) Department is taking steps to increase
the number of Trunk Assistance Positions
from 10 to 14. Action is also being taken
for increasing the number of junctions from
20 to 30. The number of telephones to
Trunk Supervisors is also being increased to
five. It is expected that these measures will
come into effect in a month's time.

12,03 hrs.
PAPERS LAID ON THE TABLE

REPORT OF CENTRAL ToBACCO COMMITTEE,

Foop CorPORATION (TWELFTH AMENDMENT)

RULES AND NOTIFICATIONS UNDER ESSENTIAL
CoMMODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Sir, I beg to lay on the Table—

(1) A copy of the Report of the Indian
Central Tobacco Committee for
the period 1st April, 1965 to 30th
September, 1965 (Hindi version).
[Placed in Library. See No, LT-
1853/67).

(2) A copy of the Food Corporations
(Twelfth Amendment) Rules, 1967,
published in Notification No.G.S.R.
1741 in Gazette of India dated the
15th November, 1967, under sub-
section (3) of section 44 of the Food
Corporation Act, 1964. [Placed in
Library. See No. LT-1854/67).
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(3) A copy each of the following Noti-
fications under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955 :—

(i) The Sugar (Control) Amend-
ment Order, 1967 published in
Notification No. G.S.R. 1747
in Gazette of India dated the 16th
November, 1967.

(ii) G.S.R. 1748 published in Gazette
of India dated the 16th Novem-
ber, 1967.

(iii) G.S.R. 1751 published in Gazette
of India dated the 20th November,
1967, making certain amendment
to G.S.R. 1748 dated the 16th
MNovember, 1967,

(iv) G.S.R. 1753 published in Gazette
of India dated the 22nd Novem-
ber, 1967, rescinding Notification
No. G.S.R. 153 dated the 1Ist
February, 1967,

(v) G.S.R. 1754 published in Gazette
of India dated the 23rd Novem-
ber, 1967, making certain amend-
ment to G.S.R. 914 dated the 10th
June, 1966. [Placed in Library.
See No. LT-1855/67].

SHRI S. M. BANERIJEE (Kanpur):
Sir, about item No. (2) of item No. 3,
namely, the Food Corporations (Twelfth
Amendment) Rules, 1967, T would like to
know from the hon. Minister whether the
dispute between the employees and the
Food Corporation regarding their service
conditions has also been settled and whether
these rules have been framed to that effect.

SHRI ANNASAHIB SHINDE : We are
shortly introducing the Bill in the House
in order to safeguard the interests of the
employees of the Food Corporation and
hon. Member will have ample opportunity
at that time.

SHRI S. M. BANERJEE : What does
“shortly”’ mean 7 Will it be in this session 7

SHRI ANNASAHIB SHINDE: I
think, it should be possible if time permits.

12.04 brs,
STATEMENT UNDER DIRECTION 115
Rice SurprLY TO KERALA

SHRI VASUDEVAN NAIR (Peermade) :
Sir, under Direction 115(1) of Direction
by the Speaker, I wish to point out a mistake
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occurring in the two statements made by the

hon. Minister for Food and Agriculture in

Lok Sabha on 14th November, 1967.

In answer to Unstarred Question No. 180
on 14th November, 1967, the hon. Minister
has stated that a quantity of about 37,500
tonnes of rice has been arranged from im-
ports to be supplied to Kerala State in the
month of November.

On the same day, the same hon. Minister
has answered a Calling-attention notice on
the supply of rice to Kerala and some other
- Btates. I quote the following sentence from
that statement :

“In November, about 25,000 tonnes
of rice will be provided from im-
ports™.
The difference between the two state-
ments is obvious. The difference in quantity
is 12,500 tonnes.

1 request that the hon Minister is asked
1o explain how he will square up the two
statements. Let him make a firm statement
as to the quantity of rice that will be sup-
plied to Kerala in November. We are al-
ready in December, this is about November.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The information given in the
Parliament about quantity of foodgrains
likely to arrive in a particular State from
abroad during a particular month is always
based on the latest information available
about the loading, sailing and movement of
the ships and the quantity that is expected
to be discharged out of each ship at that
particular port. When the reply to the
Unstarred Question No. 180 had been
framed, the latest information indicated that
there was every likelihood of 37,500 tonnes
of rice reaching Kerala port from abroad
during the month of November. By the
time the statement was made on the Calling
Attention Notice, it became clear that a
ship carrying 10,000 tonnes of rice that
was expected to reach Cochin by the end
of November may get a little delayed
and may actually arrive in India at the begin-
ning of December. According to the infor-
mation available then, it also became clear
that another ship which was to arrive in
Madras before the middle of November and
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(M)

from which a large quantity of rice was to
£0 to Kerala might get delayed by 34 days.
For this reason the quantity of rice taken
to be moved to Kerala ex. this ship had to
be reduced by 2,500 t Even the figure
of 25,000 tonnes mentioned in the Calling
Attention Notice statement cannot be consi-
dered as final. The actual quantity that rea-
ched Kerala during November will  be
known only when the accounts of the
quantities unloaded and moved against
the ships are finalized. According to the
latest information, the quantity of rice de-
livered to Kerala during November both
from imports and internal sources was 30,600
tonnes. Attempts are always made to give
the latest information available at the
moment in the Parliament.

1205 hrs.

MoTion Re : Foop SITUATION IN THE

CoUNTRY

MR, SPEAKER : The House will now
take up further consideration of the Motion
regarding Food Situation in the country.

Mr. Ram Charan,
speech.

SHRI S. M. BANERJEE (Kanpur) :
How much of time is still left ?

MR. SPEAKER : 3 hours and 45
minutes more.

to continue his
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MR. SPEAKER : We shall continue
this discussion on the food situation till
5p. to day; that means, we shall have
this debate for another 4 hours or 44 hours.
The hon. Minister may reply tomorrow so
that a few more Members will be able to
take part in the debate. We shall conclude
the discussion by 5 p.M. today; and omly
the reply of the hon. Minister will be given
tomorrow.

o fegf frw (scierdy) : o
ot T oft & w5 g g fr A
# ST agrt & fag AEraga N ¥y
W g § g T g AT T
T ¢ fs s A 3w ¥ A 3@
weTe faedt § ar faad 1 gt § sawt
¥ & fag Faw Jed<ted weomaT # 1

a0 a1 ag ¢ e mit g F Aweer
fedemie wefawr Y difer g€ ov
79 #ifew & =it wrefire 7 #gr fF Ak
|l 919 ¥ 9 UHT a® %Y fewrd &y
A & T fETe g @ e free
¥ qI9 §TwE g1 wrar § 5K 5w faw
39 X & S aufge | AR f,
st waeeg frard, & o §sa §
g I=N s o oww
w4, ffae ¥ fafaed st o e
% 93w gwe faard # oiw &
T §F ¥ 99 THA 9 FAT 6L, IHEY
fETA ¥ WO qre-asat ¥ qfEfar
F{ A @i e S dwg &
e, A AT § fE
fafret &Y gfoga § @ s +r &Y
wgfes foeht gl g, s A die &, 99
T & dTET ¥ g are-aeal w
faed, 97 1 & Ifw Wk @R
qfea® el § @ WK @K S
& W
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R w7 A et & S o gl
far @ @ 3 F T wiw gy @
@

SHRI MUTHU GOUNDER (Tirup-
pattur) : Sir, the food situation has eased
considerably now and we are going to have
a bumper harvest this year to the tune of
95 million tonnes. On previous occasions,
when we discussed the food situation in
this House, the situation was tense and
gloomy, with famine and drought condi-
tions prevailing all over the country. I
think now the Government has selected the
most opportune ‘time to have this discus-
sion. The monsoon has been favourable
to some extent and it has contributed to
increased production. Apart from that,
it is quite evident that in rural areas a pucca
revolution has come about in farming me-
thods. That is the major factor contributing
to increased production. In rural areas,
wherever progressive farming is there, you
can find ryots standing in queues to get
fertilisers and new strains. Thanks to Mr.
C. Subramaniam who started the new
strategy in those days, it has caught on and
has gained momentum. We, the farmers,
have taken up the challenge to provide this
country with enough food. We are already
at it and if the Government is now sincere
in its efforts to implement all the schemes
it has got, we can solve the problem. No
one can suggest any new or novel idea;
they have exhausted almost all ideas. We
have already started work and we have
only to keep up the momentum.

1 can tell the House that the Indian
farmers arc not inferior to the farmers in
any country. American farmers are consi-
dered to be the most efficient because an
American family consisting of 4 or 5§ mem-
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bers is able to manage big farms of a thou-
sand acres and get the maximum yield also.
In Japan ako the farmers are getting the
maximum yield, but they are managing
only farms of 5 to 7 acres. Indian farmers
have settled in America, purchased farms
there and are running them in competition
with the American farmers. There are
I hope about a thousand farmers in USA,

most of them in California and adjoining
areas. Most of them are our Punjabi and

Sardar friends. With a little capital, which

they might have earned by hard work about

20 years back, they have purchased some

bits of land. Now year after year they are

acquiring new lands from their neighbour

American farmers. Some of these farms are

better managed than the American farms.

Some orchards managed by Indian farmers

in America are much better than American

farms. So, if they are given the tools,

equipment and facilities which are needed,

the Indian farmers are in no way

inferior to any farmers of any country.

In the Philippines where the Ford and

Rockfeller Foundations are working, in

the International Rice Research Institute

our Indian agronomists and scientists are

doing magnificent work and they have

been responsible for bringing out the IR.8

and other varieties. Therefore, if we are

given the necessary tools we are prepared to

solve the problem. Is the Government

sincere in its efforts is the question 7

I am sorry to say tha eril isers are the
costliest in India whereas they are the chea-
pest in Japan and America. Government
has stopped the subsidy which they were
giving hitherto. Because of this the price
of fertilisers has risen. The Government
of Madras, which is also doing its best to
increase agricultural production, has been
trying to get some subgidy. Other States
have also been tiying for it. But the
Government of India, because of its
financial commitments and financial
troubles, has not been in a position
to give any subsidy for fertilisers.

The other day, Sir, I heard one hon.
Member, Shri Yajnik, speaking at great
Jength against introduction of fertilisers.
Many in our country are compost
manure minded, I you wanmt to
increase production, with the limited
land at our disposal, we have to
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resort to intensive cultivation. Intensive
cultivation of paddy means introduction of
high-yielding varieties. High-yielding varie-
ties can go along with irrigation facilities
and fertilisers. Without fertilisers, high-
yielding varieties, especially in the case of
paddy, will not be of any use. We cannot
think of it without fertilisers because high-
yielding varieties have short durations.
In these days you are introducing Japanica
varieties. Indica varicties having long
duration do not give high yields. They
cannot withstand the long dosage of mitro

genous fertilisers. In the case of high

yielding varieties, because they are of short
duration, there is no way but to use ferti-
lisers. If you are to use omly compost
manure you have to fill the field to a height
of six inches or so if you are to give the
needed nitrogenous fertiliser. So there is
no other way, no escape, but to use ferti-
lisers.

Therefore, the Government has to find
out ways and means to start fertiliscr fac-
tories. International policies and politics
should not stand in the way. They should
get money from America, Russia or any
other country—it does not matter. They
should find money and start such industrics
to produce fertilisers immediately because
that is the biggest need of the country.

The hon. Member over there spoke about
secds. There is a good demand for secds.
It seems, nearby, in a place near Delhi,
one or two farmers who were having sonar,
a Mexico variety of wheat, earned undue
profit by selling that wvariety of seeds. 1
am not very conversant with wheat, but in
the case of paddy there is now demand for
high-yiclding varietics. But on account of
the introduction of these new varictics
blight discases have set in. This year in
the Vishakhapatnam area, | understand, the
blight disease is too much that it has affected
alrcady two lakh acres and the entire crop
worth Rs. 3 crores to Rs. 4 crores is wither-
ing now. New varicty means more ferti-
liser and more nitrogenous fertiliser means
more diseases to crops. Therefore, we have
to find out blast and blight resistance varie-
ties immediately. Otherwise, instead of
having more yield we will be inviting more
diseases with the result that the production
will go down. Thercfore, in consultation
with foreign organisations like the Food
and Rockfeller Foundations we have to
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find out ncw strains, new blast and blight

resistance varieties.

My. bon. friend, Shri Bibhuti Mishra
was saying that price factors have not
very much affected our ryots. 1 should
say that the prices fixed by government are
reasonable to some extent. We have also to
take into account the consumers. The poor
consumers cannot afford to pay high prices
because of their poor economic position.

Now there is disparity in prices between
commercial crops and food crops. Though
we have been pleading for the last so many
Years that there should be no such disparity,
we have not succeceded and that disparity
is continuing. Most of my hon. friends
were a linde while carlier referring to
the price of sugarcane. Any farmer in
our area is able to make, at the prices at
present offered by the factory owners for
sugarcane, a profit of Rs. 2,000 per acre
from sugarcanc whereas farmers who are
growing paddy, like me, are not able to get
morc than Rs. 500 per acre per year. Be-
cause of this disparity in prices, a farmer
who is cultivating sugarcane is in a position
to offer Rs. 4 as daily wage to the labourers,
whereas a paddy cultivator like me cannot
pay that much wage. Similarly, he is able to
purchase groundnut cakes and other things
in the market at a price of Rs. 40 or even
50 whercas a cultivator of paddy cannot
pay that much.

The price that is paid in India to the
cultivator of paddy is the lowest. I made
cnquiries and I understand that a farmer
in the United States is getting Rs. 50 for 75
kilos of paddy in terms of the dollar equi-
valent. They are getting it for the Indica
variety. Perhaps, with the exception of Thai-
land, not Philippines, we are paying the
minimum price for cultivation of paddy,
whereas the prices we offer for groundnut,
sugarcane, chillies and other things are
comparatively higher that those of the in-
ternational price. That is why I say that a
farmer in India who is producing paddy is
in a disadvantagcous position.

Government should serfously consider
this aspect of the problem. The price which
you offer to a farmer for his paddy should
not only be sufficient but it should be
such that there will be no disparity between
the prices offered for food crops and com-
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mercial crops. Then alone will we be satis-
fied. Now, on account of the better prices
offered for commercial crops, many people
are switching over to commercial crops.
I think the government will not be worried
about it because we need commercial crops
as much as we need food crops. We
know that the country needs more of com-
mercial crops. With the land at present
available for foodgrains we can produce
more by introducing new methods of culti-
vation.

If the hon. Minister is kind enough to
come to Madras, we can show how ADT27
is doing a miracle there. In the first year of
its introduction we were getting 35 bags.
Last year we got 30 bags and now it has
come down to 23 bags. Thisis my explana-
tion though I am not a scientist. The
yield of any strain will be going down as.
time passes. It is not like hybrid varictios
of jowar, sorgam or maize in which we
collect quality seeds from seed planters.
Here, in the case of paddy, we use the
same seed which we get from our ficld in
the next year. So, it loses some of its viru-
lity. So, we cannot depend upon the same
high-yielding varieties, so far as paddy is
concerned. We have to go in for newer and
newer  varieties.

Madras and Andhra require very urgently
frost-resistant and blight-resistant varieties,
which should be of a short duration.

Coming to irrigation, unless we find a
solution to fight against the vageries of
monsoon we will not be finding any solu-:
tion at all for our short production. We
can find it and we have found it ; T should
not boast that I have found it. If the
monsoon failed this year or the next ycar,
it will not affect my farm or many farms
of the many thousand farmers who are
intelligent enough. Every farmer in my
area is now having a pond for 40 acres of
land. If he has a farm of 100 acres, it
means that he will be having two ponds.
If we get too much of rain, the ponds will
be filled up and the wells in the entire region
will be getting sufficient water for lift
irrigation.

I think, many of our friends have gone to
America. Not only here, there also lift
irrigation is very popular. If you go from
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New York to Washington in a bus, you can
see miles and miles of lift irrigation and
sprinkling irrigation works at the same
time. By introducing lift irrigation, we
can save water and next time we can use it
for cultivation. We want to introduce this
system in the Madras State because we
have already exhausted all our water sources.
'We have got only one source, that is, the
Cauveri, and we have exhausted to it the
full. Every bit of water has already been
exhausted. MNow we want to desilt the
irrigation tanks for which we have pre-
pared a scheme called the Rayappa Scheme.
We want you to give us a grant of
Rs. 17 crores, or Rs. 20 crores. We
know your financial position, and every-
thing, but since we know that you
have got a kind heart towards Madras
because we are very much interested and
are keen in producing more, 1 requested
you that you should be kind enough to
find a way to give more funds to us and
other States which are really interested in
it and are really doing good work towards
more food production.

We can introduce lift irrigation every-
where in India. If you go from Wardha
up to Amla, in vast areas if you dig a well
within 30 feet you can get water and you
can find one pumping set in a mile, whereas
in our area within a square mile you can
find 50 pumping sets. By the introduction
of pumping sets and electrification we are
solving the food problem in Madras State,
The Government should give high priority
to digging one million wells a year. It is
not a very difficult thing. Ounly by that we
can win over the drought conditions and
the vagaries of monscon. The Govern-
ment, I think, will be serious about it.

Then, without mechanisation of our
agriculture we cannot dream of producing
more. How to mechanise 7 Mechanisation
starts by the introduction of tractors, Now,
tractors are costly. The Russian tractors
are very popular. They cost only Rs. 3,500
or just Rs. 500 more at Bombay Port, but the
price we have to pay is Rs. 8,000 for a
14 horsepower Russian tractor. When Russia
wants to provide us with cheap tractors,
why should Government stand in the way
and levy so much duty 7 No doubt, we
have to allow indigenous production of
tractors, but those tractors cost too much
of money. They will give you some tractor
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at Rs. 15,000 or Rs. 20,000. Each agent
dealing in Fergusson tractors gets Rs.
2,000 to Rs. 3,000. We have no escape
except to accept that. So, we should pot
feel shy to get tractors from the USSR.
With the tractors Communism will not
come. If Communism is to come, it will
come ; if it is not to come, it will not come
with the tractors.

SHR1 NAMBIAR (Tiruchirappalli) :
Tractors is all Communism.

SHRI MUTHU GOUNDER : We are
taking a lot of technical assistance and
know-how from the Americans. Without
American help, the Ford Foundation or
the Rockfeller Foundation, we would not
have progressed with our hybrid varieties of
jowar, sorghum, maize and other things.
We are able to have a miraculous production
of maize. It will solve the problem within
five years ; 1970 will be too early, but by
1972, we can solve the problem. 1f we
politicians pay less attention to politics,
if, instead of aspiring for ministership, we
devote our time to farming, then we can do
wonders. Even though 1 am on the Oppo-
sition, 1 am of the opinion that this time
we have got competent Ministers in the
Ministry of Food & Agriculture, 1 am
more a farmer than a politician. If, as 1
said, instead of aspiring for ministership,
we devote our time to increasing our pro-
duction, then within five years we can do
wonders.

SHRI MANOHARAN (Madras North) :
Our Food Minister was criticised by the
leader of the Congress Party in Madras
State.

SHRI MUTHU GOUNDER : If the
Central Government give the Madras Go-
vernment enough grants, then we will do
wonders. We have already got schemes
to give rice at rupee onc a measure, and
for that, we requested the Central Govern-
ment to give subsidy ; perhaps if they had
given at Jeast some token grant, we would
have been encouraged, but they have not
done that, Still, we will be carrying on
and we are going to introduce this in all
the areas.

MR. DEPUTY-SPEAKER : He will
conclude now.
SHRI MUTHU GOUNDER : Unfor-

tunately in Madras State, like Andhra Pra-
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desh, we are having less water in reservoirs ;

even then, we want to produce more.

MR. DEPUTY-SPEAKER : The hon.
Member will [conclude.

SHRI MUTHU GOUNDER : With
more fertilisers and with due irmigation
facilities, we can solve the problem. Have
one million wells with pumping sets every
year ; then, we can fight against the vagaries
of monsoon and by that, we can solve the
food problem,

=it Toniix feg (Jgew) : Wi
TR WEYET, TATC AT 3 farwr
LECE SR RO e R R
Zuar e gfa e 3 & am
frgd w3 F oww FOT AT
¥ fog amge & ww swEr qwar 20
T aag °9g & e e sr i gt
frr ofgd & o A, @ o™ F
g Iuwt T faer &1 femr @
P dm e vEw Rmdm g
TR ¥ 9gH o AW W 97
e qar afY swwr w29l g, swwy
w1 fasay 9o U9 § FEH W 7

MR. DEPUTY-SPEAKER : The hon.
Member may continue after Lunch.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at four minutes past Fourteen of the Clock.

[Mr. DEPUTY SPEAKER in the Chair)

MOTION RE : FOOD SITUATION IN
THE COUNTRY—Contd.

MR. DEPUTY-SPEAKER : The House
will now resume fuither consideiation of
the motion regarding the food sitvation
in the count:y.

Shri Randhir Singh may new resume his
speech.,

=it vorefi oy : fedt e @mew,
# oo ®T @ v ff awry 2w w7 e
qm &, 9§ & feamr F wraw @

RRadqer i & ogam & 4
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FEAT; A AT IWF gE@AAR § |
feam W dmw w1 8, A W
fag FT §Y, 1§ ag Jo Fro, T ¥
W AR g w1 g, 3| & R
AT § | 99Ig g 4 Y a9 99
@ RT A A 7@ qEe
FRIAFTNE | 50 4 ga @ 7 fewm
AR IR 7gn s e mg
W & o=@ & gew wt gEEr
T Sifge | F FF A I & s
agw g 5 faw o <= #1 feamr
TR FT q@A 97 41, J69 T&©
e fegeam &1 fram o s
qTOW & AE 45 §FaT & | 9 qg WG
F@Tg framife o= d o=l Sadr
9 F AR §, GF F 91w qT| WAl
# 39 ¥t weafaa g, afew fe oo
I & §T9 /AT 7T FT A7 qAF  grAT
g foel W gagm &, € 98 T
FIE AL AR € &1, fFam S =W
EI-EMT I AE-IFA GHAT J0@T & 1
T F FE_AAL GHA FT G § @A
I 9 9@ ¥ fedv 9mr € 1 "’
faq & a foae 9x %St 5
¥ & graa fam s i@ au g
IH FY AT, A M, AEA
T 9] = WA g F1 agr fa
TET & | T ¥ W wHEA 9 W
TR Z9@ § WY T w< R
T § | OF WS FAAR TEA W
o fem T iwm

e g oA o FT & F9 Far
&1 W QW T, I ¥ AT, E
W amr wR 9y & 9 -
qTF ¥ G F I @A §, A0 A
I @ g RER AT, & sEw
fow #ifedt & e wfedl & 33
A E ) IWF IR T T T
T Efe Jger TR ML
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[ ot oreiie forg |

fmdargud | ag ag weq@ s §
Fuwrsd s g § o 7@
FRUAE S w § W
Fremr surr 3¢ o w@ grea ) aefe
FH & oo e aff § 1w fag
® sz AEA § FF oeE ¥ A
TG H quet ¥ oy, s a@ &
geE AT Ag g | # whw §faw
¥ T ey & @ w1 WwRAT
Fwmig Fgemam § )

fram &1 9§ 1 gvw@ N OF
3 vg 9 I AT IW F "G
darare &1 yarfea fed famar =gy
FESHT 9T Fifedi F T fear s )
W< ag e & o A &an &, & 9w
frewa frar amaT 8, 98 & AR #
wé fear 9T & WX OF qete #@
TE o1 9 w9 fegr amr g )
oqre o ware, g feae” &1 ara @
aga AT AT §, Sfed fea & e
S §F AT &, S FI A ATIAT € |
Jar ff oo HeaamEa § § 3 w0
g1, WE A I GET AL FATA
qT A WS T WA, qel W T
W @ R g Sl /e
T §, AT 99 qgadT o #
fAam AT ITFTI 1 GF aw A
I oF wEE 91 g § 1 FEe]
Fgam e, IgEda AR Wt AR
SERT a1 Wi § ) e F O ¥
g PE & M W fiw F qw
@ 7T § | @E A ag @0T Y Ad wwar
219 NI asgaar g
gHAEE FIad sEn 9w fai
£ 19a 1 FE A Eadg & T8 g
2, @ ¥ FTCEET  FT FWT FGT 7 W
@I & ® vt #Y faware sy
=eet €, WK 98 FrT owEHw gfew
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FEN AR, WA FRA TRRA
F @ e @ feww ddfaw almmr
IR, N IEW fem W Ee
TR # e ¥ A q@+f | e
WO A A AT QIR | A I W
T A AT AEAT R ) qg WA W
9T FEA A G #T 7

ag Frotaras 7 &1 $00 fow 7 @
Y wrawr § | Kfew 7§ g wg S
ivmrfmimamifemmr®
vy Ty g fem o, samar @
T W G e few s
¥ vqmeT w7 oReer A ar e
fag fram ®1 w=3 ¥ w9,
o ¥ T HRATES $7 g 9%
T Y ZAT 9FT | FREATINC T Gy
WIE WIE W9 T ww & g afew
fram 9§ &0 7@ gwar | 9@ A
T 9T wieamgwT 2T Wifew | fewh
& fau gfar w « afwdt ww & $H
"I gEd ot F afeadr o &
dfFT o waw § SE@HT WRHT &
I9 $1 a1 w9 afewd & Y § | wiwe
# 919 F 7€ FgAT wrgan g 6 39
FY AY TEfes € | IR 47 #g
f 3 par , W e s,
A FY IS AET PRt a1 | A
THAE AT T | H WY AT S
&, wrfFen Y a1a 7@ § | Fgr T@AT
& § T ¥ 7 qfeea & 7 &
FeNifrmam Qe d wWH
AT |TT & | ATl WX ®OTT A
ararz F gt w3 e ey dfew
fimm dorEaE ¥ TR
o oF fegm & ger & s
g | Afew  fea ) g ¥ At
T awar 1 feem ® wifed @
T 9 wodT form aaelt g @
st feT wgr SRR faw q
froar & | W1 # IT HFET

22
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& foe o & 1| 39 %1 AW, €I,
Mm&mazhvﬁﬁﬁ f s
# fag ﬁ%ﬁ!r"rfm
g fear
Iq & faq @ wﬂmn
w1 w1 ghAw Aivd

& foq dur Walﬁﬁwﬂ
T8 F TwAT | FA AT fead & q
AT AT § | O AR | WTg e
#ie w71, 39 ¥ =+t 7 & 1 A
g fFam & aw o7 A & o #
@z w1 wrer 7 fram B frear
) T I N W@ FA IR
o< for ST wTae W ArEw & feae
& fag ) e &Y == ST AT o
=T Qa7 €T & A 99wy i A
et | e 9T 3@ =t Al et
av ®it dur FR fFEm? 9w 99 B A
e faeredt A€Y § oY fra & faeaedt
Far g Tz w T 7 wvE oy g @
g # fae i & 1 g & g Y
Zrfr 1 F we %Y g T A ey
fewr @ § 5 o adwn A @ A
fFam ) sETEET T R Ay
A 332 fgama aa § 9 w4 AT
T § 1| gEEE 1 W o
Fwar &\ ATHT Fors o I, A, &
Y I\ O FTA I GG ST
T 9T FEE FeaT FE ¥ fae o
ww & W o1 fem, feeelt & Aw-
A% ¥ mgd & 9w & 1 e
% e g, A g Fwe g,
I wFT TATAT gUT AT S GARS q
fmm &1 1 s o dmr s Tfgg
€t 1 OFF W uEE e ¥ A q
Fcadfra & wufoat w1 9 §, aome
oo & 1 N i e & W
w0 ot @ Tt < Ay wfi o
N vt o g ¥ fawd s &0
A ag fear araen 7€) & | 3 Fwwa
FW O TR AT Ay wwTE AR

%’i?f
aa

%a,
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FOW |

et ara & ag vgmm TgW E 5
wX 7f yfw fram ¥, TR AW
¥Tgd & fr T v R W
Fatga® 3w & fegare & @
T AR F Aot ofEe F agr wg T
g T A # afeq  aF T T
o & wm ox | F fafre amaw
¥ wg wrgan g fr wf s dfe-
O Oiees R g & '
W AEaE F1 S @ frae #Y A
@ @ ww ARfEw &, 2
a3 FTCeTH AT F AW AT 3§
TF GF FIE A G At IEE
e 3q €, FET-AT ATHSET G T B
Wma‘:mﬁm W mqg

& fog &t ot § 7 w9 O 3 999
& ¥ w1 W T TE T AR |
7% sl dver ST @, T O W
w1 F15w F WEF g AR
2199 & fag ww N @ e 3
aifgg | sifgn &t ag e sar=r & samer
it ®1 TREw fFar o afew
WA g W A IW TAw
T FE & U J9ae 9w &
fau yo femmr & are @t ffag o

oF 9 7 Aw R & w0 g
oF AF &0 w17 w1 wee | g
W T A v @ § o el
[ ol Fiem w3 Ju
e | qar A wgi W ol A av we-
AN AR FN £ WEH A
o A e § ? feem w1 gow
greft, fea & faers west W
A d TIT i e T (2)
wret ar w3 dor fear | Far wrelr §
oY Fgar ¢ e frgrr o< 29w e,
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[ ft Torefire Fag ]

R wgar ¢ e o w1 g7 q@ ?
# famr <fiara & QR 9 & FgAT g
g f& anfm wivw & ar &
g & A1 greA feaw & fawme @
FEIY TR ERC "~ (=qgew)

MR. DEPUTY-SPEAKER : May I
point out that whatever the Deputy
Chairman' of the Planning Commission
might have said, it was within the plan
frame that he has suggested certain things,
and unless the State Governments agree,
it is no use criticising his proposal ?

it Toree fag : A w6 R
1 O & st e & 7 o mrelt
AN AMTETMRIG@ERE "

SHRI SHEO NARAIN (Basti) : The
Deputy-Chairman of the Planning Com-
mission is not an exception like the Guver-
nor or the President of India.

ot Tt g : &, At A
N EIAATACE G P AT TG
forara w1 3w & | fewe 1 W SgTn
2| JOH THW FAT D T FW
¥ fau #1f o It & @1 9w W
S Am A, WA A AT q@E
wgr @< 39 v & fw e
I avET 9mE, fRam # AT
A6 T N AT AZT Ag e FEA &
5 A% 7 W ama, g s A
us A& wim § fr ow O 2 difm,
a0 agar § v 41 e W @ Aifrg
T 7 & fr Al A0 W Fw AR
Fifge 1 7ATE &R 7 FATH Fgi WAL ?
at g T WM # a9 o) @t
greft faerg g § ot gredt
gfoam ¥ a1 W Tg ¥
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fram &t R ok g omar 41 &
FEAT § TF 1 I9191 9§19 | g ¥ 9
FTE, AT FTE AT A FTHFTE
T ST W1 FATEY | Rt § ww@w g
Fg & WEAT | OF FWI HAT AT
THo AT HYo FT 9T § TG THIT WY
fegem™ ® aw FE T, W oW
T TF AT FAT 927 § WX R ag
A & ® 7 Wil s
FRAWN? @ a9 & 99 @+ |
&, 917 g1 ¥ &, 99 F s
Y, TF @1 Tl i fegema W
faaeft wifas Iog i ¢, s A
TH §, OF OF 9T A ¥ ST
g | w9 7y fiw T fae | o |
#, 91 9 | a7 Aoy | w9 Ay
TEE AG & | & W FY GETE AT W@
g duw e e W g, famd
I W g, 918 fa<aT, o ¥ o & av
iﬁ%mﬁmmowﬁﬂﬁoi{mﬁ
a1 IefiETl & 99 §, 9§ T W
YA F AT | OF 6 F IACHAF W9
fram ®1 el 9 FeAT FC 9 a1 9
& agi W w9 A w7

MR. DEPUTY-SPEAKER : Not more
than 15 or 16 minutes. 1 ;have to accom-
modate representatives from every State.
It is not possible,

«ft Toniie fag : F & ATl A A
@ oar fE oo AW TrEw oo
(errwm) ¢ BT I & #FAA 10
fare q@ 2% feem & amr ae F
AT FET § AR |

Mr. DEPUTY-SPEAKER 1 Try to

conclude now. Already you have exhaust-
ed 16 mioutes.
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ot T fog : qg @Y F I
AT T/ T T | AT 2-20 g
w230 aF ARz I

fet ofie agw, o a@ &7 &
7 oAy &1 fe g it o § Wi
T 1 o AR ® o W g
WY 18T ¥ 9T AT §, FHY AR
F o ATX § 1 & Fgan g FRET Y Qe
A1 e el gfmr W faer
&)

et g F fafret qge & 3@
Fgm Agen § PR g g, IR A
Fa wg-med 9% T Y e
FEAE FTEREA § X & o e
¥ e oF SiFeIt wIEAE FIERNT
T AE T 7 ALAT T ST A
AR femm #1 Fgr A 7w g, @
TEE g, 20 R | A fram
AR AE AT | IO g SRR
I g TAAT TR | IEY qE
afier &z smET | SEd ag %= S
AT | IAY A AT T FY T
FOT | T IWY T AW AT arh
AT FIART FIEAY | TAT F AR
TR Afeafe Ffc @ &
Fa% fa it a9 oF wIEAY FIEIREA
T A | IEwr S AETE-
N & o ww v 1 ofew o & @@
3w ar w@ o f5 737 g AT @
foem | fegm oo 99Y AW WY
feaTT < "rEaTd O gwET g A |
F & Y FIFT T A9 §, THET F
ar & ot frar Y i A FEE IR
g, feam o wor A ¥ S,

Temifer SR ¥, W SEwr

T OFE &, 1 T , I feww
AT A AT wgan, few s ¥
TIAT FAT ATEET § A AT IAHT TR
TR O 9T 3Y, AR Fw ol
&, 20 g & o7 &, IE Tl
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fret @Y, 9% 4w, w9 fidr @
HT AT IERT T T, T ATIHT
7 feamar § fF e W TOF @
IEFr oY HfeT & Ay o W
T TR A FE 9RT G2 FO0 1 A
it s g ! wieg fraad
9 FO TG & | T AT Y SYRT
FEW 1, 21 F1 81 1 § A sreffardy
w1 ¥4 &, e st o & o G
FV, IER T A=Y A1 i, ES I

[ﬁmﬁr‘r, TR FT S

_Er @ e R e aeore sewwn
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MR. DEPUTY-SPEAKER : Yesterday,
you raised a point of order. 1 had to listen
to you. So I have to listen to her.
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Sir, what are they doing. You mmst
control them,

MK. DEPUTY-SPEAKER : You must
address the Chair. Please conclude.
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SHRI K. M. ABRAHAM (Kotta-
yam) : Mr. Deputy-Speaker, Sir, a little
while earlier you advised the Congress
Members to limit their speeches to ten
minutes, because you are going to give
a chance to every State. Unfortunately,
there is no Congress member here from our
State. So, 1 would request you to ‘give
those 10 minutes which you give to Congress
members, to some non-Congress member
from our State.

The food sitvation in the country is in
an acute crisis. But that is part of the
bigger economic crisis, which is ever deep-
ening day by day. If this crisis 'continues
for a long time, it will result in a political
crisis when the Congress regime will be
doomed. It is only to get out of this crisis
that Congress is trying to share the burden
of the toiling masses by giving them food,
either by foreign aid or by PL 480 imports.

I am sony to say that the Congress
Government is not following either a npa-
tional food policy or monopoly procure-
ment or equitable distribution. They al-
ways talk of self-sufficiency. In 1947 they
were saying that within ten years seH-
sufficiency in food will be achieved. In
1947, on the eve of independence, Shri
Jawaharlal Nehru declared that India will
become self-sufficient in food in ten years.
During the First Plan also it was claimed
that self-sufficiency in food will be achieved
in ten years, Now also they are talking
the same language, that India will become
self-sufficient in ten years.
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that you are only sixty 7 Ten years back
alo you were saying that you are
He quictly replied “‘decent men do not
change their words”. The members of
the Congress Party are perhaps decent
people and that is why they are not chang-

are not so gullible to be taken in by such
statements.

In order to make the donkeys walk it is
the usual practice to attach a pole or stick
to the yoke and hang some straw or grass
on the pole so that it will be hanging before
the donkey. The donkey will walk fast
thinking it can get that grass by walking
fast, But, as the donkey mowves forward,
30 also the yoke and the poll attached to it
with the result that the donkey never gets
the grass at all. So also they say, “You
come with us; you will be given food", but
wewill not reach that if we travel with
them for another hundred years.

SHRIMATI LAKSHMIKANTHAMMA :
Was *here no increase in food production at
all ?

SHRI K. M. ABRAHAM : You can say
that when your chance comes,

In 1940 our Travancore State was ruled

by one Sir C. P. Ramaswami Ayyar. We
called him a brutal oppressor, Satan and all
that, but during the war period he gave us
16 ounces of rice. After 20 years of inde-
pendence our Kerala people are getting only
three ounces of rice, It is shameful to say
s0.

MO9ILSS/67—8
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When we say that it #s pelitical discrimina-
tion or that they are bringing food in politics,
they aro quarrclling with us. Let ‘mo go
through somc data. What is the actoal
position of Kerala 7 Kerala is a deficit
State. The per capita production of food-
grains in Kerala is 5.1 ounces whereas in
Andhra it is 149 ounces, in Madras 13.5
ounces, in West Bengal 12 ounces, in Madhya
Pradesh 13.8 ounces and in Orissa 16.6
ounces, As per the Nutrition Comumittec’s
recommendation an adult must have 14
ounces of foodgrains a day. In order to
give six ounces of rice to an adult in
Kerala 77,000 tonnes of rice must be given
Pper month but actually I will give you seven
month’s allotment. From March to
October 1965, we got 6,63,791 tonnes.
during the same period in 1966 we got
5,14,694 tonnes but during March to October
this year we got only 3,56,694 tonncs,
In 1965 every month we got at an average
rate of 82,900 tonnes; in 1966 it was 64,300
tonnes but in 1967 it was only 44,500 tonnes.
Only half the allotment given in 1965 and
1966 is given in 1967, Not only that, in
1965 and 1966 they said that there was a
poor crop; and in 1967 they say that there
is a bumper crop; yet, we are getting only at
the rate of 44,500 tonnes.

During the last three months, that is,
during August, September and October we
got 40,555 tonnes in August, 37,158 tonnes
in September and 22,763 tonnes only in
October,

When the South Zone was removed the
Central Government promised Kerala that
they would give sufficient rice to Kerala
so that they need not have a buffer stock.
I will read one sentence only from Govern-
ment's letter. It reads ;—

“As we have agreed to meet the full
rice requirements of informal rationing
in Kerala at the present quantum of
ration there is no need for the Kerala
Government to build up a buffer
stock of their own. We are stocking
our depots.in Kerala adequately to main-
tain issue at the present quantum of
ration.”

They promised 75,000 tonnes every month
but we are getting only 29,000, 30,000 of
40,000 tonnes of rice,. When wo say thas
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it is politically motivated they quarrel with
us and say that we are creatinga wrong

AN HON.
motivation here,

MEMBER : No political

SHRI K. M. ABRAHAM : During the
debate in this House, the hon. ex-Law
Minister, Mr. A. K. Sen, said that the
West Bengal Government had failed to
give rice to the people. From where will
they give rice for a full ration ? The Cen-
tral Government must have done that.
But after the Ministry has gone, by hon.
friend said, the ration has incresed and food-
grains were rushed to West Bengal. How
is this possible 7 I ask you : is it not a
politically motivated thing ?

Again, our . hon. Law Minister, Mr.

Pamampalli Govinda Menon, when be
visited Kerala last time, said that both the
Kerala Government and the Central Govern-
ment had failed to giverice to the people.
How is it 7 At least he accepted that the
Central Government failed. His argument
was this: the Kerala Government failed to
give rice to the people and the Central
Government failed to give rice to Kerala
Government. This is his argument.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : We have been giving
wheat, Wheat is being given to the extent
of shortfalls.

SHRI K. M. ABRAHAM : When Mr.
Govinda Menon speaks such things,
bhe has some motive behind it. At that
umethenmthenudcmssmks,lhc

ment, he thought that that was the time to
nythuthel(sfa]aﬁmthadfmled

ress knows, that only through food,
only by not giving rice to Kerala, thay can
hﬁnmmpwpkapm the Kerala
Ministry. They tried it even before. In
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1959, they adopted another method, i.e., by
a political struggle, the so-called liberation
struggle. At that time our Prime Minister,
Shrimati Indira Gandhi, the ex-Congress
President, came there personally, inter-
vened in the agitation and toppled the
Government. This time, they are com-
ing in another way, Excuse me, Sir, when
I say this : the characteristic feature of the
criminals is that they will do the same kind
of crime every time; that is to say, the pick-
pockets will do pick-pocketing and the
burglars will do only their job, burgling;
so also, the Congress cannot but topple the
Government. That is what they did
in Haryana and West Bengal and they are
now trying to topple the Government of
Kerala. ...

MR. CHAIRMAN : The hon. Member
may conclude.

SHRI K. M. ABRAHAM : I am going
to take the time of the other speaker of
my Party also.

Mr. CHAIRMAN : The hon. Member
bhas already taken the time allotted to his
Party.

SHRI K. M. ABRAHAM : No, T have
taken only half the time.

MR. CHAIRMAN : I have this on re-
cord. He will have to conclude in @ minute
or two.

SHRI K. M. ABRAHAM : I will just
conclude. I would like to say one or two
things about the procurement policy. Upto
this time the Centre was alleging
that Kerala was not procuring their tar-
geted quantity. I will read out to you
ene report. During the last crop, the tar-
get was 49,162.8 tonnes whereas we pro-
cured 54,2448 tonnes. At the same time
last year, i.e., 1966, the target was 43,714
tonnes but only 36,764 tonnes was procured.
I am going to charge the Government : is it
possible for the Government to have such a
procurement policy in the State 7 No,
it is not possible. Kerala Government
asked the Centre to give them cither 75,000
tonnes of rice or allow them to purchase it
from other States, But when we ask for
purchasing from other States, they will
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immediately comes and say ‘It is a Centre's
affair, You need not interfere in such
things’. Perhaps, our Food Minister may
contradict it. T am going to read a part of
the sentence banning the State Govern-
ments from purchasing foodgrains from
other States. ‘You advised us against
approaching surplus State Governments
directly for supply of foodgrains over and
above the quantities allotted by the Centre.’
This is a dog in the manger policy. They
are not giving us rice, nor do they allow us
to purchase from other States. We are
even willing to pay a higher price than that
fixed by the Central Government. The
neighbouring States are ready. If we give
a higher price, they are ready to give us the
rice, but the Centre is not allowing us.
Either you must allot us 75,000 tonnes of
rice every month or allow us to buy it from
outside the State and also allow us, even if
it is necessary, to pay a higher price and
buy from other States,

Before I conclude, I would say one thing.
The Central Governmeat must have a
national food policy. It must have a mono-
poly procurement policy and equitable
distribution policy.

About selfsufficiency [ have to say a
word. There are 11 million acres of cul-
tivable land in the country which should be
distributed amongst the tillers of the soil.
Even if half of this 11 million acres of
land is brought under the plough, we need
not depend upon foreign countries. I
conclude.

SHRI R.S. ARUMUGAM (Teakasi) :
Mr. Chairman, Sir, while we are discussing
the food situation, we should not forget the
achievements so far made in the food front
after Independence. By constructing a
number of dams we have brought hundreds
of thousands of acres of land under irriga-
tion. By installing fertiliser plants we have
increased our fertiliser production. By
supplying fertilisers, improved seeds and
pesticides and giving assured water supply
and improved agricultural implements and
other facilities to the ryots we have increased
the agricultural production to a large extent.
But if we had not reached the targets, that is
because of some reason or the other. No-
body can deay it.

Food Situation 4824
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Sir, if we take up Madras State, under the
then Congress Government tremendous
progress has been made in agriculture. All
possible dams have been constructed and
90% of river water has been harnessed and
utilised.

SHRIMATI LAKSHMIKANTHAMMA :
And every village has been electrified.

SHRI R. S. ARUMUGAM : Out of
five lakhs pump sets in India, more than
2% lakhs pump sets have been set

up in Madras State alone. Everywhere,
they ®™have been electrified.  Quick-
maturing and  high-yielding  paddy

strain known as KDT-27 was raised in the
Tanjore district. By implementating all
these schemes, our State has been made a
surplus State whereas formerly it was one of
the deficit States in India. All these were
the achievements of the then Governments
in power.

Government must give incentive to the
agriculturists for agricultural production.
The agriculturists must get remunerative
prices for their produce. In the Madras
State, there is a vast difference between the
procurement price and the market price.
The procurement price per bag of 56 Madras
measures of paddy is Rs. 25 whereas the
market price for the same quantity is more
than Rs. 50 in some cases and in some other
cases it is more than Rs. 60. Further, the
procurement which is being done is also
coercive and harassing and with police
excess, I am not aganist procurement,
but it should not be coercive. The ryots
have to seek remedy through the courts
and sometimes they have to go up to even
the High Court. Would it be possible for
all the agriculturists to seck remedy through
the courts ? I ask the hon. Minister whether
it will give incentive to the agriculturists to
produce more. I submit that it will never
give them that incentive,

In Tirunelveli and Ramanathapuram and
other districts, the agricultural labourers
have to go to places other than their own for
harvesting. They are getting only paddy as
their wages, but when they are returning
home, on the way they are prosecuted and
their paddy is scized. Such unfortunate
things are gping on in the Madras State
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in the name of procurement and other res-
trictions.

In the villages, every villager got his
rations formerly through family cards at the
rate of Rs. 1.25 per Madras measure. But
now it has been discontinued, and most of
the people in the rural areas are suffering
in order to get rice. In some places, the
selling price for one Madras measure of
rice is Rs. 2, in some others itis Rs. 3 and
in some other places it is even more.

SHRI G. VISWANATHAN (Wandi-
wash) : Where is that ?

SHRI R. 5. ARUMUGAM
kumari district of Madras State.

: In Kanya-

SHRI G. VISWANATHAN : That may
be the price in Connaught Place, not in
Madras State,

SHRI R. S. ARUMUGAM : That is the
position in Madras State. In my district,
Trunelveli the selling price is at about
Rs. 2%,

SHRI G. VISWANATHAN : Let him
not give wrong figures. When he gives
those figures I think the hon. Member is
not talking of Madras State but of the
position in Delhi, perhaps.

SHRI SAMBASIVAM (Nogapat-
tinam) : That is the position in Ramana-
thapuram district of Madras State.

SHRI G. VISWANATHAN : The hon.
Member is misleading the House.

MR. CHAIRMAN : The hon. Member
must be allowed to have his say.

SHRIR. S. ARUMUGAM : That price
in Kanyakumari district of Madras State,
(Interryptions)

MR. CHAIRMAN : Order, order. The
hon. Member might proceed with his speech.

SHRI S. XAVIER (Tirunelveli) On a
point of privilege. He is misleading the
House and be is making a wrong state-
ment of facts.

MR. CHAIRMAN : In any case, let
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SHRIMATI LAKSHMIKANTHAMMA ;
He has said all that the Congress Go-
vernment had done and what the present
Government there have not done.

MR. CHAIRMAN : Has he finished his
speech 7

SHRID. C. SHARMA (Gurdaspur) : He
has just now begun 7

SHRI R. 5. ARUMUGAM : Not only
with respect to rice, but in the case of other
commodities of daily consumption, the
prices are going up higher and higher.

SHRI G. YISWANATHAN : It is due to

the wrong economic policy of the Central
Government.

. SHRIR. 8. ARUMUGAM : I am spea-
kmg of the state of affairs in the Madras
State.

SHRI G. VISWANATHAN : Let him
say that in the Madras Assembly. What is
the need for saying it in Parliament ?

SHRI R. S. ARUMUGAM
interrupted frequently.

: I am being

. MR. CHAIRMAN : He will please not
enter into a discussion with him. Let him
address the Chair.

SHRI S. XAVIER : Is Madras a surplus
State ?

MR. CHAIRMAN : Order, order. Let
him proceed.

SHRI R. S. ARUMUGAM : Until the
Madras Government is able to give 3 Madras
measures for one rupee. .......

AN HON., MEMBER : An clection
promise.
SHRI G. VISWANATHAN : He should

have said that in his election meeting.
What is the purpose of saying it here ?

SHRI R. S. ARUMUGAM : I would
tell the Madras Government 3 do not dis-
continue the family card system in the rural

. (Interruptions).

SHRI R. 5. ARUMUGAM : They are
interfering with me.
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me.

SHRI R. S. ARUMUGAM : In Tuti-
corin, we cannot get frice at less than
Rs. 6........ (Interruptions),

MR. CHAIRMAN : Let him finish this
speech.

SHRI S. XAVIER : I know the state of
affairs in Madras State. It is incorrect to
say that rice is sold at Rs. 6/-.

SHRI R. 5. ARUMUGAM : In most
of the States, land reforms have been im-
plemented. Still there are hundreds of
thousands of peasants and agricultural
labourers without land for cultivation.
There are forest cultivable lands, purambok
and patfa lands lying waste. We can acquir
the falow patra lands which will not cost
much. These lands may be distributed to
the landless poor and Harijans. Govern-
ment must give subsidy and loans to these
agriculturists for expenses of reclamation
and cultivation. By these schemes, the
poor people will get lands for cultivation,
it will at the same time give them occupation
and also provide the country with much-
needed food.

SHRI J. K. CHOUDHURY (Tri-
pura west) : Mr. Chairman, in my part of
the country, there has been a parody. . ..

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Which part ?

SHRI J. K. CHOUDHURY : Tripura
and parts of Bengal 5

MR. CHAIRMAN : That should be
found out from the list not by putting
a question here.

SHRI S. M. BANERJEE : Tripura—I
am answering him.

MR. CHAIRMAN : Shri Banerjee is here
to answer all irrelevant questions.

SHRI J. K. CHOUDHURY : Parody of
a sacred song——

el T T W
9T AEWT WTAT FT

A FT I AW A
FIE! TATGT X A |
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Now that has been a song of despair and
banter that everybody is after profit and
those who cannot make undue profit have
no right to live.

About rice, it went to Rs. 80 a maund.
Now, with the coming in, of course not
fully but partly, of the new_harvest it has
come down to Rs. 60. Imagine the position
of a day labourer or of those workers who
live from hand to mouth, even those clerks
and teachers and others of the lower eche-
lons of service. How can they live ?

The key to the whole thing is agriculture.
Once our food stocks are enough, every-
thing will come down. I do not want to
repeat what has been said in this House by
50 many members, for instance land reforms.
That is a must, but then, we have had enough
of make-believe in this respect as well.
We have passed laws, but in the implemen-
tation there have been subterfuges. Hun-
dreds and hundreds of acres of land are
under one man in benami. It is going on
like this. But even though every one who
is interested in farming gets his share of
land, India of 500 million people cannot
live merely by agriculture. They must be
diverted to other sources of employment,
now particularly, . because in the villages
they find it difficult to live. The towns are
swelling in population, and all sorts of
social problems are being created.

I will just touch on certain things. We
have heard enough of droughts, but why
should droughts effect our country in such
a way after we have spsnt over Rs. 1,200
crores on irrigation, on big dams and other
things ?

We have got from abroad food worth
Rs.71,800 crores’and]more in all these years.
Why could we not divert it to the improve-
ment of agriculture, at least a part of it,
and bring it more irrigation, small and
medium irrigation schemes.

‘Then, about the figures of food production
I wonder how they could gather those
figures. No farmer is going to tell how
much grain he has in his granary for two
reasons, Firstly, he is superstitious, he
thinks that if he gives out his real figure and
it is a bumper crop, the next year he will
bave ill-luck. Secoodly, he is afraid of
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Government acquisition of his'rice or paddy.
Then how was Government aware that we
got 89 million tonnes of food in 1964, 75
million in 1965 and 72 million in- 1966 and it
will be 95 this year ? About this 95[million
tonnes, again doubts have been raised and
those doubts are sought to be resolved.
On the whole, it comes to this that we do
not know the actual figures. All that we
do know is that there is food in the country,
butitis not being distributed well.

For distribution, the solution must be
radical. All middle men must be wiped
out from the food business. The question
then again comes up: which will
be the means of .distribution ? The Food
Corporation of India, or somethinglike that.
But then, these people whom you will send,
perhaps as Government servants or in any
other capacity, will go to the farmers and
cheat them—most of them I do not say all,
there are honourable exceptions; taking
1,100 grammes they willmake it one kilo,
and paying the farmer Rs. 40, they will get
a receipt from him for Rs. 45 or Rs. 50.
How are you going to change all these
things?

I have a proposal to make. It will sound
absurd, because anything that is rather
radical or new sounds absurd to us at first.
For instance, I once suggested to the Spea-
ker in a letter that in all these blank wooden
panels of this House there ought to be parts
of the map of India in relief with arrange-
ment for illumination from behind, so that
whenever we are going to have a talk about
any place of the country of which generally
the,Members have not perhaps clear ideas, it
can be pointed out and illuminated from
behind and you can’see the hills, rivers, the
taluks andthe districts and whatever land
has been taken'away by China and whatever
by Pakistan, and so on. And we in our
constituer.cies are affected by this kind of
grabbing very much. I have not heard any-
thing about it because it was perhaps some=
thing new. I do not see what a wonderful
new suggestion I had made | It is vrey
easy to do.

16 Hrs.

Anyway, in the same manner,—I am not
going into all those details—they have been
discussed threadbare in all these days and
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hours. But, in order to implement whatever
has ben suggested in this House, from this
side and that side, you have to take certain
measures. 1 believe in one thing: that every
officer from t he rank of a Deputy Collector
to that of an TAS should have training in
the villages for three years; he must take
histrainingin villages, cre year in one State,
so that he will learn the language of the
State in the process; he will mix with the
farmers and know what India is; and he
will get the edges of his class—consiousness-
rounded to some extent. On top of it,
he will see to it that they get all their things
whether you give them fertilisers or seeds
or whether you do something in the villages
and see that these are done properly and in
time. And he will have to work with what
are now known as the BDOs. Every
BDOmustbe....

SHRI D. C. SHARMA : Send the-
Ministers to the villages.

SHRI J. K. CHOUDHURY : Yes;
for myself, I am very much in favour of
that. You may send the Ministers to the
villages. (Interruption). Now, my pro-
position is that every BDO must be an
agricultural graduatc and all these trainees
along with the BDO must supervise what-
ever has been suggested by way of land set-
tlement, irrigation, fertilisers, composts,
better seeds, insecticides and all the rest of
it. Otherwise, whatever you may do, the
farmer will not get them in time, Unless
the whole country applies its mind to thig
problem, nothing is going to be solved.
Weshall remain beggars forever.

We are now depending, as the fundamental
principle of our econcmics, cn three things:
beg, borrow and steal. We beg focd frem
all countries, particularly frem Amcrica;
we borrow money from all ccuntries, from
the so-called Consortiums, for our indus-
tries and for other purposes, leaving the
stealing within the ccuntry to be done by
whoever can do it with impunity. In spite
of all our audit and PAC rcports, you
know what is being done and by whom
and why. 1 am not going into the details.
Can we be a free nation, and when shall we
become a free nation unless we are free in
respect of cur food, unless we are free in
respect of our industries at least to a large
extent 7 And the more science will develop
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the fewer wil] be the number of people
required in the industries so that the ques-
tion of unemployment will increase. There-
fore, in order to find for the peasant, for
the farmer, alternative occupation in his
leisure hours, during the months in which
he has mot to work in his field, you must
find for him small oottage industries. We
know there are corporations for that, but
again my point is, what about® the imple-
mentation ? In spite of all the subsidies
paid, nothing much is achieved, Take
Khaddar for cxample. I am glad that at
least it has been made compulsory for
Government scrvants of the lower cadre,
say, the Class IV employees, for whom
Khaddar uniforms have been given. We
find the screens in cur M.P.s’ houses made
of Khaddar. But this kind of oxygen will
not be sufficient for the industry. This kind
of subsidies in industry is not right. The
industries must live by their own merit.

Mahatma Gandhi used to say, and he
emphasised that mass production in India
means production by the masses. 100
crores of people making one thing each will
in the aggregate mean 100 crores -of things.
So, the farmer must have this alternative
occupation for a better living in addition to
betier agriculture, supervised by all the
trainees from the Deputy Magistrates upto
the highest ranks in the services, everyone
putting in three years training, one year in
each State. After these three years, they
will know the real problems of the country.
They will become familiar with the lives of
our farmers, with our agriculture and with
the languages of at least three States in
which they have spent one year each. After
that they can come here and for one "more
year they can take their lessons in becoming
““imitation sahibs” at the admimstrative
training schools and colleges.

The policies and programmes that have
been discussed threadbare should be im-
plemented through these agencies, mot
through the VLW's—the Village Level
Workers, They  cannot do anything
substantial in the matter, Thus the farmer
will be cheated for ever and we shall rema-
in beggars for ever.

SHRIMATI NIRLEP KAUR (Sang-
rur) : Mr. Chairman, Sir, we all agree

(M)

that the food problem in India is the most
important and pressing problem of to day
and if not solved, it poses a potential danger
not only to our industry and economy but
also to our foreign policy. The person
who eventually is going to solve it is the
farmer, who is the least consulted or heard.
I am going to speak about Punjab, because
Punjab is the most advanced State in
Agriculture, I am sure if I state the con-
ditions, the shortcomings and requirements
of Punjab, it would help in solving the food
problem and also, it would help in adopting
in other States the same practices which are
adopted in that State.

Regarding the farmer, he has been lack-
ing in and crying for practically everything
he requires for agriculture, wiz., water,
electricity, seeds, fertilisers, finance, trac-
tors, insurance, implementation of land
reform policies, etc.  For the past 20 years,
we have been hearing from all sides of the
House about these things, but nothing has
been done so far to satisfy these require-
ments of the farmer. If I tried to speak
about all these things, it will take hours
and therefore I will confine my remarks to
irrigation. In Punjab, when we were
given the Bhakra dam, we thought it is go-
ing to solve the problem{and bring hopes to
the people of Punjab, But what has happen-
ed actually is that Bhakra, which was
supposed to irrigate 20 l2kh acres of land,
is actually irrigating only 15 lakh acres.
At the same time, a very big problem has
arisen wiz., waterlogging. The area that is
going to be submerged by waterlogging is
more or less equivalent to the area that the
Bhakra is irrigating. Actually there are
four cistricts in Punjab which shall come
under waterlogging. I would submit that
the Ministers in charge of Food and Agri-
culture must take courage and make radical
changes in their  policies. When
they resort to new policies they must
consult the farmers directly eliminating
politics, the Planning Commission and all
those elements which come in between the
Ministry of Agriculture and the agricul-
turists.

The four districts which [ was mentioning
are Ludhiana, Amritsar, Sangrur and Patia-
la which have come directly under water-
logging and we are losing land so fast there
that soon there will be kalar all over and
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we will be losing this land to agriculture.
So the radical change we need is that we
should invest a lot of money—from where
the money is going to come I will mention
later—and the whole area should be brought
under tubewell system. Actually I am
trying to make out a scheme whereby we
should put all that area under tubewell
system and the water used for irrigation
through canals should be released and sent
to Ferozepwr, Bhatinda, Rajasthan or
Haryana. In this way we will be solving
two problems at one and the same time : one
will be correcting the waterlogging of the
area with the tubewell system and the other
will be releasing water for other areas as in
Pakistan. That is what they are doing
there. They are pumping out water and
throwing it back into canals and again
drawing water from the land. That is
one of the ways of solving the problem.

In areas like Haryana, Rajasthan, Feroze-
par and Bhatinda, and in many other places
also, the farmers are not able to have two
crops; becanse of lack of water we only
have one crop in these areas, The new
hybrid seeds require six to seven waterings
whereas the previous seeds used to require
only two to three waterings. We are actpal-
ly losing food production in the kalar area
becanse there is too much of water and in
other areas because there is lack of water.

If we are to put tubewells in these four
places round about Rs. 60 crores will be
required. I am not very sure as to how the
PL 480 funds are being handled, but if the
Government canmot give all this money to
these four districts they can surely loan this
money to the agricultorists of Punjab to be
repaid back in three years time. In this
way all these four districts can be covered.
These districts are really in a sad state of
affairs. Year after year the people here
see land going under water-logging, and the
conditions of the agriculturists, which were
a happy lot at one time, are becoming bad.
It is pathetic to see themin the conditions
they are now. In front of their eyes they
are losing everything that they owned,

I would also suggest this irrigation sys-
tem in new areas like Rajasthan and may be
in certain parts of Ludhiana where new
canals are going now. They should resort
to pipe-line irrigation, Therc are many
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advantages in this. Pipe line shculd go
over there with the main canals especially
in places like Rajesthan. All this work
should be finished on an emergency basis.
The excavation cost, which is tremendous,
for making these huge canals and drains
will be saved. The compensation paid for
purchase cf land will also be saved. We
will also not deprive agriculture on all these
lands, The problem of waterlogging also
will not arise when we start irrigating

through pipes,

Evaporation and seepage is sometimes
to the extent of 27 per cent. We can save all
this. Also, we can have quicker construc-
tion and control on the pressure of water
that is released. On enquiries 1 understand
that we have pipes in our country in abun-
dance. We produce a lot of pipes. Infact,
We are exporting these big pipes to
foreign countries. Even technical know-
how is not required from outside India
because T am told that our people have gone
and constructed a pipe-line systcm in West
Germany to their satisfaction. So, surely
we can do this in our own country.

When we introduce this system we should
stop irrigation from canals by the distpi-
butaries immediately. 1 would say that
the Government of India should lay down a
condition that whenever grants are given
they should be used only forirrigation by the
pipe system. In that way, we can to some
cxtent minimise corruption which takes
place while purchasing land and giving
contracts for digging canals etc. So, I
would request the hon. Agriculture
Minister to lay greater emphasis on irriga-
tion by the pipe system.

Many hon. Members have spoken here
on different aspects of agriculture. But,
somehow, everytime we get up and make
speeches, we do not feel—at least I do not
feel—that they rcaly have any effect on
nur Minister, because they have a set policy
and set course in their minds and they
80 only by that. At least after 20 years they
should have realised that some drastic
changes are necessary in their polices. Un-
less they change their polices, there is not
going to be any improvement in the situation
in the foreseeable future. Here I am not
eferring only to irrigation; I have in mind
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other things also. For instance, when
watter is supplied to the farmers through the
Ppipe system, it should be at the same rate
-at which water is now supplied through the
<canals. Otherwise, the farmers will be very
reloctant to receive water through the pipes.
‘Similarly, the rate for electricity also should
not be high to the farmers.

Mow there is a great difference in the treat-
ment meted out to the farmers and the city
dwellers. Whenever there is an adversity
of nature the compensation that is given to
the farmers is so poor that it looks as if a
mockery is made of the farmers. For
instance, in a certain place in Punjab there
was a hailstorm and the entire crop was
damaged. All the compensation that was
given by the government was Rs. 100 per
family. What will he do with that Rs. 100 ?
Will be buy food for his cattle, or sced for
the next crop or food for his family 7 This
making a mockery of the farmer should be
stopped forthwith. During the days of
adversity help should be given to the far-
mers in the real sense. If they cannot give
the farmers help during perods of adversity
then, in fairness, they should not, like
sharks, ask for their pound of flesh whenever
there is a good crop. 1 have heard so many
officials saying that the farmer is well off
because he has a bumper crop, forgetting
conveniently that in the previous two Years
there was drought, he had reaped nothing
and that he has to make up the loss of those
two years. When they take to planning
they must consider all these aspects.

ot Fediee oy (T C
i qgET, 98 TF & a1 § A fede
e AT A DN IR
¥ A § agy ¥ sowe Ty o g1
Afw 7 38 TAW # AE A G we
wfmA TR i g o m F g F
7y feurfiz w@aT § 97 F W= -
fagfea #w gar & a1 W IATRT FA
I WM EITA N oF A q=
gt 9w ® W wEwar T8
AT, FT AT & 7 qg WY D=L FIOw
£ W ¥ @R §1 99 FE 91y
e WY a1 Fror & Fom & AT i
whgE ) el ami ol i gE R

Food Situation 4836

(M)
e Y s ) age # gfe
¥ i SaeT W dar g T W *

FAT FQ & W & faar #@
aifgg1 ¥ gfee § o i W
i 9wg 99 & W A% df7 ¥,
Jar wifgy d91 Eara AEi gar
mrI e T A, AR HA
FHEAS N FTEAT W AT G
g ot 9w & A wT ¥ AT
AT TR F T4 91, A 7 @ e Sy
forga @A F @l q, NFwa W=/
o< o, 7@ Fraa 37 D=t A 73 WA
F dv | Afer gk wgl @ A B
afcfeafa —ogi ww sur &
grar 8, Tt SEd P w e R,
afFr 10-5 A T 99 A A TEV
& 21 W ¥ 3w 7 gfd oW,
fordr Ty # WA wEw €, I T A
& T 31 WA T TR T FW-
TmEdr A s §, X U § 99
1 gEfee T R, §W g @dd
1 AT qAT IO | HAT TG
¥ aFNE oEw i feed
21 gU TSy agi ¥ WA | S 9y
g e gl SNy w W
N § WATH ¥ A1 § qg Aew-gueT
& s wigf 9 W W g, I8
ARG qEw e 8§ F 9]
wgr T q@l qY e F @
23| o oF O FT A5 FAFATY
¥ fawrem a% ST Fwwor o=
q7, 3 5 W ad g 4 o) W
B af g ) @ g € 7oA
BT FANE T & a1 T TG,
A fafre are & @1 Fa—F
et e 3 AE-RET LA T R,
e grere 7 a8 = de g & e
W T aag d ! & gwar § el
wa &1 A fafes 7 7, A6
fafire o fir &2 &1 e @ &, 7
ST T A F, A W W T @



4837 Food Situation (M)

[ qeeiRTE Tea)

e o) g wr % s M Y
s ¢ & aft 3w Y oF T R,
siwmdfa ¥ Swd W Wit W=
#r feedfcdr At @ =fgd)

gl I 8 g T  E N wEe
F Ga1 WA T FTEHI , T H WA
w9 fo=ar &, S el T8 @ g,
A A Fwr g, W o W
awifed fraar 1 G ey o 2w
u # g 2E @ fE S Gar w0 v
2, 39 9t 33 7 faw ok @ S oar
G | oo g feT & s SR
¥ ofq o Rfa far g @ s o
%A w0 @ fe w1 e @ g
Q, a9 F gl q, wlearww #
gfewr &), ¥ g WgAn s I F
8 &1 ¥ Fga & 1 suEr WA &0
feT o ¥ aw g A 9% §,
ar &g faor & Sar @ 1 "I FTawT
WA BN A Y, oY S & 99 §,
R INET N R LA E, A=A N
wET § Aoar & W 99 w7 gz
A war g, A A AFS sOar
tdrR gt wmmFmaT e A I H
¥ 50-60 Fo WY FT EY 2T §, FHTQ
Wy ¥ ) owg g T g g?
™ & aX | gl aF 47 39T & 99 A
q@ gfrsrd @ fasr ot §1 W
TAAE Aol F GO FET TN
g1 ag &% ¢, fe o= G g i
@ FGT 1 W 9 A ¥ IWE g
g du &, A@ @iw dme §
e oo @ T it ¢ 5 T O
o e =nfed, SY Y sfciam #
gfoga & st anfge 1 sfea st Fwgr
or fs e efdiam, one Smmfer
TEN § H¥eARAT 50 § qA”
srfon frwee I ¥ AT

DECEMBER §, 1967

Food Situation (M) 4838

A TR | WX IT TR A
T W o Y, A g T el o aw
SUTRT W £ |

T AT § 5 W §
AT &S FR FAZITTH AT
orar &, sfem 7 e ox o feaer
T & 3 oY g ¥ Sy $ #) W
& e o= wt 9w F ol @ G Y
freram 1 R e o & &€ 50
Gy 92 § oF & 98 Y g T S Fr
fara, 1T goe A faem AT A O
IO A D EF R, TR T H
MMA A fRaAg AT sT &
W § JUERT @ AT & Ol feafa
% 9w fad gu 3% &1 91 S g g
I B qT FO AR, qifEw IF w7
T @ &% | G far & fF s
o Hif@as fa= #3 | e w1
T ATE-TF ATE TYAT AG) ATRAT, A
ARG AN E IRy
974, aY qg WA 921 w7 & fod dar
21 # TERI ® AR FETE, -
T WY T AT T¥41 FT HT &7 T
AT 2492 FH FH ST AL
o S8 T F At 7 wgrasg ®
WA AT E ]| N PRAT F 0F
F R 50-60 T 44T & AT Ag T
FT 100 =7 aF Gar W1 T AT
aff w9 7@ #1 fFow o &T F
Taw & fau do 3 wmfee #@
farrdt & s St oY wrfirat , 9 ®Y i
T w1

S g e W oam §
qaTee F¢, ¥ @AW afgd , AW
Fl #Y 9 & 9w 4y g ¢
¥ E7 o §G A G, FAE ¥
REIFEN IR IRTR
w1 FEd & A 9w 98 &¢ fae
FTEETC B Fga § 6 oqw T w9,



4839 Food Situation AGRAHAYANA 14, 1889 (SAKA)

(M)

&6 w0 Telt g F eI SEar
e Ty @@
N O 6T 9@ F ¥ F fAr
32N

R 7 =T F AR F FT! AEE
&1 =g o) WY T o e €, ¥ gEt
st § ord §, Wi} agi S oAl
faert & 1 & wrgan § e wiw 2w Of
%s@?ﬁﬁi‘ﬁsamﬁwm
o 913 |

T ¥ 4@ @@ wed F wwier
&1 =, g, AR, T A 3 —
G X WA AT FT FW A T=-
HTHTE F 15 e oger 7w ¥ fafrex
o & frer a1 @Y I war s T
TRy 9 ¢ fawran & W afefrde =
fomar & 1 a3 wEwwT WA H &M
¥ WU mEATHE B Agd 9w
] %7 ST 27 9LAT § W AT AT AT
farar &1 wifs me<l § 93 fa@ &nr
R &, o Y ot @ Ay 5 freem
€ & I &, TeaE @ T g | Afe
gl Teae A AN}, I T wd
g AEN g1 S | A Ay STl
YT HEI $1 100 ITH, 150 T firaelt
g, afF g & @l AW A 500
W, 700 W faedy &, ag fawwar
freemt wifgd | 1% WY naEEe @),
IR} GAEAR Fgd AT FAT @,
a1 wgfaee oY #7 § f§ sfw
s anfegd, a1 fro e dro AT UHe
o dYo a1 WY ¥ & @ A &
=.fgg

wg g § A frme & owe fem
fs Q2 aw § & afefioe F,
Ifvr 3w & fod Tfomm & sraer
2t wifed, 9 2 &) e e
fgd | T I FOn-NRTEd F7 ar
o 7 freran &, 99 & fod @gt @

Food Situation 4840
(M)

¥ gud | i fafrec s d fe

W g §, q@ wux T N g

ﬁi’rﬁt.ﬂﬂ*ﬁfﬁmtﬁmﬂﬂm
1

AT FATRES T T F A7 £ aHEr
tar g€ &1 wiw ¥ W afx fest fae
A &Y qrE & AT o Faarst # T
51 T FAT §, 97 @9 A A HYJUR
g, AfeT ag ot 7E faeret ) #E o
o & fa 23 & afen ot & fod oy
foreret & | FTvaa) Y 4y faorelt faeft
aifgd & et faet =nfed

it oo wrfew (gEawTw) @i
T Y I 9T OHIFAR TR SN
ST ATEAT & |

=it gt e wrw A §Y s
fe g wat av fF i it & w77
& f S %1 T 9 9 AT AW )
¥ gum | 7@ anar ¢ 5 & & =@
41, < fFet FIVEFR §F I7 A/t
FYE FTERT YT &, a7 T IF@ B X I
TET § | W ST F 99 FIST TG &,
| #1 A & T WW Tz
SITTET | T TH FT FT AGTAT O A
T 9§ TAfed o gem @, A 3@
@A AAE fF @ AW
&F W 3 9RAT € 1 %A mefrw

ot et Trw wwy © AT W
g A1 FEEER & W FEe g &
quuET §, I Y faw s
=fgm



4841 Food Situation (M)

[sft evitaver srre]

gha & gt 3 ¥ a0 wrw &
WTae AT STy S AT @ Sw
& fegem & oF TR wfw o S
WRTE 1 W oA R w I
g g 3% § & el &
A6l ¥ A F, WE9 ¥ Ga § aga
ot 79T g 1 afwe fRT i T@r X
: g S & & 9 fie @ @
T UF anfE sE T  foqmr ZEr
g7 fag@ war 9= fF sl
Wi FwE T w9 § 99§ §}
AW F GgEar § agd SR FW
€r &, st F g ¥ 9w wW W
g 2 afe fegmm &1 ey
wqIRT ¢ #IT AT W FE I g
WISATETE | FET I IR FT W FA
¥ g da € 1 KfET foT ot ae 39
fF oY uFes gz e 3w F e sl
FHIW g | THe T 31 §, FHEAL-
afear & 248, 0H 248 | =l
# 30 &) giwenfaar § 42 §1
sifar & 338 MM & 48 & AR
fegmam & 148 § 1 THH TW FO
g

AR # AT e =gfee faerar
2 @ o sy g afed ) awt
9 R Fer #fuF §, TWH W A
& =1fRe | Afeww @ frew A awg
& g1 ag weg et wfaF gt &1 e
G ST A1 UF ACHT F 183 TEE

zm feer  =ifg@ 1 Sewr ofedet
&1 a0 @ & foe A} A der

FaF v far | A gEl A ¥
wFES § 9 F A5 fea gm
oy & E91 o9 3 | THT F 266
qr3e faerar &, g0 § 240 d€E
forera 8, SRISATIRAT T 296 qTSE
faerar §, ®nfrar & 140 9T
faaan &, grivenfaaT & 160 TS faemr

DECEMBER 5, 1967

Food Situation (M) 4842

g, senfam & 150 w§w fawen &,
fra § 155 qaE A} TN H 406
Qe | T 2§ fE wea § fage &
69 9T fawar § &K I 7 W 69
qrde faear 81 70 9@ A 18
qrie faerar 2 1 =g | 91 I fawen
§, AR A 37 N9, M H 44, AGAA
50, IO N2W H 144 X T AR
gfar # 3% v o faean @, T@F
206 r3E faemr &1 fgrm % &
¥ &Y et A Forelt SR 8, 99 H
AT &9 T § A T Ao ¥ qe
T o T R

awmfa W@ g a1 WIRI AW
FT & AT R R

s qEMlTE wHE - A g 99
afas & 1 961 Ja9 a8 ¢ 5 Wl
Mm@ & 1 amw s
e A s fem g 1 eq &
WY SqTRT AT gRiY a1 SaTeT $=T G |
7 o< wfy g # aWE F 141 8,
watfran & 175 8, Tivenfaar § 137
3, aifar & 144 | wafs e
# 1919F ag 1759, 1930 F 178
@t WX 1940 F 160 9¥ 1 7Y W@
+H SATRY § | U g S oA g g
TE H T W\ W TN A FrE-
FIZ, N A I FH I, WA
ATy o it 7 qws @ $
HY AT S EH & fF ag wfaw der
@ "R 2

sas sf|r #2300 #EHW
afgd srafs 180071 1900 &) fawe
£ 1 7 wiwd fafres amga & o g2
gt | oI g al 98 T8 Wi E,
PO AEIIRE v =
wiwEt 7 a1 W § 1 &fe fa st g
# ot qawnaT SR ...



4843 Food Sitsation
(M)
we v g st (s s Tw):
#erlir dve T @ o T g, wiwE
& o §

st geefiare e ¢ SR TR
of fagre & W § W Rk aR@ g
W ¥ A 1A Frmee &
AT FrEEETd # FfeTE # oy
&1 & wgw g fr wreowrdl w1 faely,
qrfY, i, @ Wit T A A
N4 HE qIE IATEA FGF |

# O a7 Fg F AT F@E |
& sroftas T oft & s fagre & v |
a1 | w7s fa d agi T | Tew WA
F AF F|r g FEY ¥ g faeen
g & T § | gEwy afor 7y gew }
e w7 5 @ G A ar @ agr
wa g §R wmaw @ g swmar g
R I 7 A § TR
q&ar ¢ & &vr 5 fo soiaa Tw o
F "ud wa & Gar e fear @ | AfER
AR TEET GLATG G AT AT |
WR A T FT Y AT AT
ar gm & 1 afeT & agm 5 asw AR
FRT ® AT 919 3 %7 '@ & 1 W
I T G F7 qaw A< fear A &
wg vvan § f fogr & i omd fies-
I 1 AATS 3% ¥7 AT IgT d7T Y
W ERTE I fmyTgn AR g e
g R NI A ¥ Gur I & A
w1 Tew R fad & i aww@ w)
qu st &

ot sfirwn feg (wmmae) - aga g
Ny e aeRge v &

T T W A AW F A F W |

frt et Y a1q & 1 v @ ETER A

TTH ¥ W I® w1 @@ w3
5 s w1 % g9 W B A F Wi )

Forsi g et 1 foreg g & o e Y
o gfrfoa Ao &6 § waew &

AGRAHAYANA 14, 1889 (SAKA)

Food Situation 4344
(™)

TR EFTO TR ARG RN
T %t sfre B gl agET AT g
faduit # s e 7 Wi Wi e
& R & agm oo § o @
WAL & A F 9 2w 9 foafa @
RRAT AR, W T@AA 1

TN WA FE It T Fw L
TER S AR T far S @ 5
&9 a3 W9 § 91K &y fafage o
g9 JEr ® AT | AfFH e ¥ I WY
I 4T 3 AT TEN TH 3 F 7T A
4 7 WO IEH! AT § TET AT
fiw af F ag W WA && fos

A § wrefnit 78 @ o § W
TGN T A A @R

a9 3 i W 5 gard wmardt

e aE A @ 1975 9%

R F09 138 fafaw v ww afed
T 7% & fF &9 W ) wrawwant
FY "I gAY &Y wraRwaTe a2
qreY §, SAW #9 QU &1 | I
T & fu wdwew fawrd & aew
QYR FTH G | A WY TG & &
feorg 1 wfee (e @, W@ ¢
7Y & WX T A T swear
& 9 T @i W § | 9K 9w
i qgue ¥ =EEr $E gR
forr gt  soit o farard o e



4845 Food Situation (M)

[t wfxwr Fog]

afeat F1 g FT AN F T F1 Sl
qF TEATAT G AT 9gi &1 § W qry
A€ 9ET qHAT AT A F T FY
HC FC IwF A9 A1 famw qer &6
WEC & W IO AT G AT SN
faa & fau = gFT 1 S qTar
faweit gr & If@ o7 = +97 A T
TR 1T gE g 5 AR &
9 = i g6 #1§ gifaa g
a1 gl feard &7 wfea e
t T &R, fiw A3 e @ o
Ff ¥ sqaear 9g #¢ W srgh fwmd
#1 wfaa s=w 4 § T fama @
72 ¥, T@ dwif g §, o F o
¥ g7 da % wf@ ot few &<
faard #1 wavw 3g L s Aty s
qreft &FTC ST @ 99 Wiy F7 fawrd
¥ ¥ # e wfuw § afgs Iwwn
LEE 2l

W ggam fram 1 e
qaEr 3T g | Afsw afea W A
T AT g fram ¥ g sl aga
A A @ E | AT T T FY
gEg, wRHm o5y § 5 95 fafeuw
& a1 §R ® wAW g at
# @ra o ¥ qu TgAT g R oww
g WH WOR W A wE & fag
@i § W W1 AR TdET ar
aefr F W W # Aw
qimR F fg S o #T T s
e | foaw feama & s e
FRAIMAOAI R aw! ¥ @
wiEREe | 13fFm § R
HYA TgA A9F W E | T ¥ feww
g e wanhy w0 feafr & sroo
qL Y §, WA AR F AAA F FIOU
3T g &1 WR W O wiew
der g & @t wg Wl s wfafom
TR § TR A o duw @

DECEMBER 5, 1967

Food Situation (M) 4846

U § 9310, 9 &« u% 7L § AY
dmEdT FCEN W sgaedr FOW )
TF-0F Hqq § Tq0e FT ALY G-
frw wrw T w1 Fai foar g
Taiie de T el e F i 9w
MIGHANIWFAN@E | ]|
FT TN AE g owm g
¥ AT A GRS g9 @Al F1 aA%
¥ var W §FaT ¢ R 99 S
F1 2, a1 w3 ?

# wwwan g v feeml @ A
F Ffa-w¢ 7 a7 =T A T AR
TR g, g o 3w ¥ framt
Y wifaw feafa 1 #af I T 20
¥ frarEl & O o3 g, S we-
AT FT A7 I Fwn, Afws ¥ wrm
T G @A E, ¥ A
A § 1 fagre & oy o i F 53
AR, N A AW § wH Y WqE A
@ &, AR gt ¥ fewm A T@AE o
w1 ¥fed | St Fafew AN F
1O W fraai s afus gz
t 1 = v gfaar % aifar 7 7 &
g ¥ wiewiw €9 7 mr )
T FTEw G T g, faEy 75
Tz T T R o @ @
o€ @ 1 8T Arw dn & 5 At
¥ Naw §E I AW R
qry &, arcreh & 7 | I ATRwE
9< g o< ST ¢ 1 SAer fagar
FfgfimgoFrasag

e ot Ffewi & a==w § g
F O Aify @ &, wET v FE@EOr
# 2 g v R gEr Al d)
7z framal ) wrey 1 FF A Som
& SR €1 Afew sw s &
WX ¥ FOgefant &1 $wfar wo=
% fog faoelt & awit & @ SER
wowar g & sfrgfe wh adh



4847 Food Situation

(M)
2 & ofz feum o97 @ ¥ 9=
o FX faar $T wgr @, @Y 9w
¥ T, aw ¥ wfa afe aw fe
TR I TE AT d T
afz o @0 aF TR W W
|, g a1 i qRETE #7 q©
AT T

# wore ¥ o w3 § i seA
fram # sTmRAsmEr d AR
Y ST 3R F e e G T
sl ¥ em Acgra g fF @
{[q F OF FIEIEE 0T A0, J Atay
# foram & s & Zrew T e €40
ow fafewe e ¢ W1 ag 5 T
8, ot faw & Soeae, qfw &
Y Goft, g W 39 & g W Agw

o §, ol ¥ e gwen @ wfEta
wfafa & o7 gaX ag g ¥ HW
oo ov @ EAET W
A & % fqg ot o s
fFd 7@ § 39 ¥ & gENAT
sy A gt &1 vt W W g
qmd wrg, femat Wi ¥ w9 A
8wy ¥ S ¥ o fF g st
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A IF AT @A AT A oW & e
# wrerfinic @ omm, feg Ao
TN IR E@ROH T @
¢ Wi Tww oY o ) Pt 2
w g

W g ¥ W e ¥ e @
foir <t et A= =9 § @ Tifgw €,
A 7E el 1@ | A 39 fear =@
wra # afefeafa 3 gagw 8 o)
OF T qg FFW TW—AX W g
¥y @ ol ni—fr gt 3w &
A AN IOW T &, WA gwIt 4
FT TEHT TG WA T FFAT &, TAlAC
& w9d A Fraal 7 afad
T WfEg W 39 fAr & v
¥ wi @ & TN fEar @@ s
T o S A WO AT € e
T | K € ot & awer w1 qw-
ST AT g9 | g fa=me s wfee 65
A O F WE A X G §; T
el & oI A X gFar &1 qfT W
% 7 ¥g uf| @, @ g w o
qreror w37 fgw a7 R S 97 A
TAE ar ww F wdy §, I WA v
T A F FT D W, a1 59 A
¥ frg g v @ < Fear o s
g 2w f6 A wge a1 gER wiw
X FE AT G ARAE |

FH TR Y AT Ay g9 Twer
T W R N v A §
W T SAT AT FAR R A
tafe s AW Y RO &
SORT 9T IR far & § wwwr
T e § 6 3 o weedt &
R Y ™ oA I o f,
‘T §RT ® 0w gat @ @ A
¢, S9! wsivg # aww fem, Aq
# o, Ao wg off fem e
sl T N w9t W Feh
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[=f forx T W]

¥ v faar @11 gEA IR 9w
frar | TP ESRH W I
%1 wfgd fF 757 %1+ firelt W S
9 # W0 9 | G- W =K
W O 7 Fwa g7 17 47 39w
#r fawr far ot 5@ ar & qEr
I wE, TR 9w @ frel g
AfFT ¥ o7 IR T A F | 99w
WA Y W 39 1 S T H S AT
"SR Agra & & o @
qTEA T W AT AT g | THfag St
afe oF O & fag et WK AT
# @ dW for wOw #, o feeelt
X 59 w1 6T gt a1 fedt agi 9
WX ¥ 9=g a7 w0 o ¥ fase od,
T ag safFr Ay TG FL R

AT T THET FT HAIH 5 B
foe ga ¥ oge 1t # @ e =fge
MV TTFA S QX 97 e
OF AT ET ¥ T A AN A I W
g e g g e e g,
ZE, AFEA, AT @ W et g,
o F9 "@Q § O AT FEE ¥ I
T g1 omar & | fe o g O
awar 2, gl @1\, 9w, d@| Qfet
ERE TR EI L I

ot Ft T AT IR WA T qAR
¥ T W T GHLAT FT GATHT T,
w® E&T F 9w & g w=g & A
fod | R gE wT A gl @aE @
&, aYwiw &1 freslt T S S% S
[T 1 g fFare Y o dar T
& 5 ag Sw-die TS & FT dar
%1 @q § WY 910 SAW g g, 98 &
¥ F AT § | WX AT 99 ge &
YT < 3 &, A a8 =W A afa wam,
FR ag N F@TE A o1 ¥ Ffa
o | AT T IR aT § wwa gi
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“Fare”’ T R, N o o firdem, agt
W &7 T ot A 1w ge o

A ¥ wfe-vem 3 A, 9@t 9%
a7 WA §, WK OH-0F feaw &
R ¥ faaww A9 & w2 WA &,
TF IR 3T |7 IR e Y gEe
foe aga 7@ softm =nfqn 1 49 & 3w
w frdd o g1 o AR iR
THHT ITRT FT 7% &, I w ) ¥
W& ¥ { GHET FT GG a9 g,
9q MeT F wr af, i say
oW & wqigw # afg goft, gw
T ff @A e fadar gl &f @
fag seqil 4« WEd | gEd) @-
e S ;T AT § 3AF qea] ewEe
WA M & A @ aft gewnr
¥ 7g ¢ f o n@ =9 g & fe aer
fsar s, wod @ faww w1 A &
-9 %1 fami & 1 3w fag sad 39T
¥ A Y 97 A wRTE A ¢
# fag¥ fedt wod frafas &x & gov
¥ fag mar & @ oF il {50
& W # feend W T frozEd
T OH AN A e snarwd )
PR ATFTRIGE, ANguT TR A
qNFETHT W AT ITHTE 1T qFC
¥ yEF W # g N A @
T, . .

u% madgaag: sy gddrag
a9 ?

it fnawmy meh : wfwE Y | H-
siqifed & @0 7 4F

= Y avg ¥ # ag wgav Igar g o

4% gy wf o A T3y gz wher fear
ar i e few g ] gl o &
“Fe OX SR gt & WIR i fag
“gar g & fr o wigd Rg 9 § w
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Freafasar & gL EA € | ST # fag
AAAQATE 1 8 1951 ¥ AT ¥ 54-
T 36 FUT 4 6T IgF T AT FT
JUEA S FUT 83 ATE &7 AT /T H
1961 ¥ ArH T S9G=aT ¥Y §0T g1 e
W IWTEA N & 64 7 guT AT 8 AT
89 |TE 50 TATL & & FUAL TqdT
T | 99 W gfe d e o Ay
G FIAAT AT T | TV I
TNET 1 §EIEE W7 9Tfeq 9T |
e feafa ag @ o et oeft
Faghar R 1¥qHH T Fw T
WW §T IARA a8 A1F I A J AT H1

qfir 7t gri—

/T ¥ & mar ¢ fr &« & g e
FAHT |

grifaar #ear g fF @ g
T R

AW FT TR A qF WSGT &R0 16
v AN gE ¢ 2 e wmdwaq
@i 1wy § wfaw 7 sgwc @
FgNM NEAT § 0 ®T ¥
AT W IH GHET §T  @HE
FET & AT TINI XY T A
wifgq 1 I8 g, f 9ET I AW g
T JE WG aW A JEAW ghr WK
I W@ "wreH-FAT @) &8

it Tm g waaTe (A1) o E -
qfr #EiRm, WEEY o FfE-yEE
WY gt FaaT 50 wfrwa ST
Ffy ot Fie & | 389 & ¥4 70 9f5-
@ o W ¥ 5 wfowa wafaEt
& 91 § | AT TTHAGT Tgi I AT
feam § WAt & WY 9g T2
T § | BT % A T A
g AL A & | o ool o e
AHGR g Ao § afe ag W I
R aTh At d e g ey @
M9ILSS/67—9
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A ¥, 7 A A QA A /T ;RS
IR FaT | Jar 5wy F A
e T AT AT %Y e
TAT | SEW AT GET | QN AWK
SHIRTC § I WO ATE AT FAFH
TG F AW T AT FHA F@AT &)
Ta, A g e o ool gfedel &
Tz 9 fgT A g A AT FTH TIH
“qfta # & ard i v 4 | 5w
" ¥ S o geara wf & fear
T g AT €9 § gA | T N
& wmaw & oY e § e e ad
TOF ¥ g ger wifgg Wi A
T fFamg A Ew Wa A fear
& 3 ag aefte frer nfee

AR e MW # 1 afge wag
F2TE 9 T AT § IR A A AR
St i 7g g gu e § AW ad
§ T @ T § I 99 FA W
nfgFx 7 &9 waT ¢ | AV A T
Fgar 2 i Y ot Siaar & SH &1 g%
I 9T g I Afae 1 afy s\ g &
@it & &Y awaT # @gg 3o Wi &
gFEATE |

IR & A dar  fw SaifEs
wmfg W@ 7 a1 ffawFraf
SE1 & gAY Wi 7 sai ) Ay A§
@t § Tt W ifwerw feew
A | faeg AT A TAT AW 3w §
for o1t 9% Ffe wifea 7 a1 7<% AT
wfa o | T forreres faest
a0d fame wgdl 7 adad fafes
afrgs, aur i and | o @ A,
s fafemit Bt T 8 S99 A=A
O qray feq mn afs @ W@ R
T faaT ST a1 Wi F1 SUTET e
Tw g | A Y feeelt § o -
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[ vty o]

st gt faoet fearé awdt @
fasrett s Al #1 & wrey S ad J7
IG T IWW T A F wwman §
Fge1 Afas wrw AW F fiymar 1 ST
ZAR AN F1 &7 AT @R AT G,
AT FT 4497 TETR AT @I T/ I
&, ag TET ard Fegra 3w a7 fEar o
W W T T Few @ e
T F T G FY o T ogHedT
g g9 fwar amg

16 57 brs.
[Mr. DePUTY-SPEAKER In the Chair]

QAT TR WA § d
¥ e 6 @Y & | 39w afcam gz
# A 9T 9T @ ) gl g
g w& 0 ¢ 5 gl s o
THERT ¢ SAT AT srew fear 9 fw
N A § 9 g At AT T
Y 999 99 & faw seie § St s
S fig o T gReaTd & s o
£F WHTL FT A1a9 3 foam omam & 4t
# gowan g o 96 aga 9 9
qAE g g1 aFAT & 1

gt a% &g qedl § Hgeg fatr
¥ a1 & S Fif TS S 7 Far v
AT FTEA @1 fRn Smar & SEE
fam #t 3faa g 4 Frerar e
faa wfesi F saver g famar 20
@t v ag wgar ¢ ot fawr mfes
w1 & g, 7 Ao 5 708 F1 0w feat
e fawan @ o 3 TR 9EF T
T EY AT E at g i T S
Iqar @ a1 ag fFom F g I
aifgr 1 @R Fm Aifem S
9 & AN @A § I feu e
N AT AIfd oY W F § I 3 w9
g fear & g g9 Iifgd 1 T
o & qeq w1 frafor A afgd
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fod i =8 a0%F & o e Y
I T ITH A FraRT T @ o

e amr 78 7 wei & f wfida
tham  afeafedt & s @
@ 2 fr fm gfom anfearfa
T & A R I wgy AW A
Faf ¢ A oA s aiF &
M TG WA oA FE
IART M F 2T AT AT & | TH FQO
¥ g T o AE 9§, 9T F ST B
foT o & 97 & ol | owra de
ATAT § | I T F1 FoAl grIwF a€
F feay ST 1 59 T § A I
& @1 99 g g @ wifge
T g 4 § 6 oft g &
R s SR W wa
wrg afs wofeea wihm o o, @
ST gRIE |
17 brs.

T A @46 : § AFAT A
§ ¥ ag g9 $= w9 a1 4 ?
MR. DEPUTY-SPEAKER : The Speaker

has announced that tomorrow the Minister

has to reply. Beyond that I cannot give any
information,

T AWA AT ¢ qET 9% T
7z Iua g 5 9 Aoy ¥ W
FTT 3, IR garE A O
IEvEAT a4 €, IAST Ay Foeay amAw

2

MR. DEPUTY-SPEAKER : The hon.
Member may get in touch with the Minister
of Parliamentary Affairs for further infor-
mation,

DISCUSSION RE LAW AND ORDER
SITUATION IN DELHI

MR. DEPUTY-SPEAKER : The House
will now take up discussion under Rule 193.
Under tke rale I bave to conclude the dis-
cussion in one hour.
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SHRI KANWAR LAL GUPTA (Declhi
Sadar) : Youcanextend it by 15 minutes.
I will take only 25 minutes.

MR. DEPUTY-SPEAKER : That is not
possibic. Those who have given previous
intimation will have to be given some time.
He can take 15 minutes.

SHRI KANWAR LAL GUPTA :1
hope you will be generous.

T WEIEd, faedt oF dgar
O TEX & WX 9 50 g4 Wa & W
AIE @A § IT 7 ST S AW
gfera g wifed | afeT a3 g@ a1
g & {5 Y FT i e T8 W,
g ot @09 &, 5 9| & a7 fraen
W FETIAE, IJAT A GRT A G qwT
& fr st 7, fde a7, @w A §

a&mmm@tﬁhﬁaﬁw
¥ Fag Fgawar g fe ey
& v weTe 7 a7 e & a1 W 9
A F gt F AT wo o faw
A &, oot &1 amfes oo st
" faive @ A

YT AT, WA W & S
‘T g2 g fF faeelt F FreT I 0F
“aarg @ ol A Are 1 et & A

0F ¥ ¥ g Fiee 37 &1 gFE
mm%%ﬁﬁmmr{%w
"W A o A 3 faeht & AT
a-aararga mﬁa’?mimff«_
3@ ¥ =@ @ &, W ag W9A AN
HAfEHIE B FT W g | 30 gV g |
S WiEE A I g, IE A WOh A
TEFIT?IEEIT§| 1961-62 H 16081
Wﬁﬁf’rwm, 1962-63% 18629
gU 196465 # 23624 U
"SR W F AT 26 TR WG
AT €| W a0F ¥ mfeen
_mfeer el @6 W 37 & IW
RS RS L
& 5 99 *1 ww fear @@

4856
(Dis)

o A R W SR A
& fogr & T o Y faesit o T1@
aaEr & fgga & 577,75 wE
W &, o mmra F 407 N § T
# 425 31 § A §I0AE § dAA 213
Eﬁalﬁqﬁmmw@gﬁsﬁﬁft

.......

»ft Toredre Frg (V) : 7@t T
FUTAEE |

T AT A qeav: AfwT a2 AT
F@ERE

TAEF 7 F fgea ¥ et ¥
HRC §F ¥ ORI WHF e & | 0F
g ¥ foeh fiew & i e
g1k & | faeelt Q¥ SR %7 gres-mee
I 74T &, gt faweht # Freew W AR
R * Prew W e AT £

feeelt & eraregw feq d—rdy #,
a7 | 787 = foet sifar ek e,
TR fergeaT 7 W HE A A §—
sifaar v € [AiR frsdfor s &,
fegem & w= ¥ sar wR et
g g O faeslt & ey @ f@r =t
2R g, 7 ¥ T faodit F A & W)
Wy O A I g & e
far g § S ¥ 60 Sfama /T
at o8 &1 7€ A9 AR A 40 Tfeer
e I §, I § 20 whoww e
WA, FAT 20 NiTTT AWTET T WS
g1 78 g oA 9 gfew a
FarE—faast arei w@er s g
I =Y e off T & |

it fewdfer & W 3—ag 8. 94
g F 9w, s fr ai o
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[sft ¥ & ]

o i & W e A e 3 e
£ | S, W TR O 1964
& wiwe g—feet § 1 F0% 38 9T
243 %o F WA A T WX W
TF FU 36 9T A ¥ AW 23 A
" 11 R T AT A9 e 17,
T fFad gi—ag § R A A
gfes 1 Feprd | w2 & 14 g s
TRl 9 § | W< feAa-fed qew o
® & foe o feeslt 1 amfes sww
st fawRiT B w2 |

A T TEe Y AT &—HET AT
¥ OF 9 FTeA aTET T9H, ST TI6T
T AT | TG TG @Y IR
a2 a9 w1 3FE 2 H D Fa,
W FreAT femmar smar —ow [E
i § | 9@ 99 W% A gay ar e v
W G, 7 F @A a9 &), a9 I6F
T fs s A ) owg gETa
WY TN § s AfeR O A
FTET FTAT 91, AT 9 TE T W wX
TR &% foran @, @ ol o g w1
ATAT AT FIEA AT § | F A AT
A aT &3 §, W agi 9T T T AR
TE ST, WA AT I TR I W
TR I F—IEET A st g fE
I 97 FT AT 37 T F FRIM AR
FE AT #7 gAY F F2M W W I
F U /AT £, a1 v TR

TF TR W ¥ T4 §—wiva ¥
W AR AT oWy § o A
Ao T o §, 2 73 A o
grmwﬁm@,gqumz
¥ e o Ao o 2, A
goua & ot da-Fat , 39 R O -
ATATR®E

faeelt & 7ar aTo< uw G g g,
TT ATV &, g 9¢ &< &g 3fe oW
AT &, T faofy aren @, o T
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waTaT fasft aree w1 gua T, |
9T §~7 TEA TR TH Fel gAT qT—
W qF ST qar Ag o 6 fee
oot o | e g ¥ O S wiRal
S T, WS a0 T Y e e et
T e | oW ¥ ard<i AW W
et frei 4 & & § o ofam
}ia’r{iﬁﬂ'{hﬁﬂi,“ﬂw
Bife s Al faorr wnft dfew &
T F 9 e &, @ dre R
T ST @ s SR e freear g—
ngm{ﬁm,ﬁ@gﬁm
¥ wa-seie 91, 99 ¥ a7 9% gfew
T g wgwy #, ewr & w9 F A
LR R R S
T @ S A Frer @ 8, Afea
et ot gfer A1 R & SO 24

¥ arw o e € aga @
& | 9% ©% 7% —I9 s wren §
# faw 9T TEAT AT E, T T F
afas 2faw o @ A q@ A 2
afsd 1

MR. DEPUTY SPEAKER : Don't say
that you are putting it on the Table.

ff ¥3T o9 @ : IO HEIA,
ag UF qERT &7 97 &, forewr andr g
oY, 36 & g aT9 99 & 6T FEr
IR F, IW FT IgiA wran faar gmw
T FT | Tq I A qga A
fafesai s foar # fasi—awst R
E PRRE i g—fF qE wwE
& T §, TR AT F AAAT TR
&, 9t | ofew Y wax & 9, Afe
oo TF Iq * w@w faeer R E e
T st w1 o ey, Afew A
FTATE S T T g€

1966 & wwe< famgae § fdt &
o ® wEr w5 fagr @ ar | e
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R ¥ & ofew & foe oo st @
fs Sy el d e 5y ST e A
A HT R I | Afe gfee adr @
36 W& ® AT IUFY T T T3 I&T FL
AT WAESH FE A AL qEE
I AT 7 Foelt 7 1y Y 1 s\ 3%
a1 fF 72 3% A & 1 9ER gfaw A
Famar | Afe gfew F F1§ Friand 8
1 3 fo # ag IER Fow < faan
T | A7 § A & faeelt #Y qEdEe )
faeelt # AR AT E | ST FM AT T
g W Ey afzai F7AT ¢ 1 I FA
gt gd ¥ # afrrafr sl s g
g 9 AT HE fFTETT wEW e
T FETE AR mfes TR 2
qE AFA T ATAHT & A8 FIE H TG
AET §, TF g WE I TR BT
2T A 212 e 2@TE W T F AT
L AW IF GTHE ® Il T AR
W 3 & | ot Y weama € at sE
T EAX &G FAq § | G HIF qgF
9T FT HET FA T BT ARMTE | I
faaw & G@1 % § @ WGHTFIA AT
IE@TE

FATE XY & AT H TG 7 &Y T 1
qY 62 qF W 9wdl @i | AT
T gy ? af feelt Y AT a @ wq
ITET AOH & weT °r fF A e
I AN | OF G T I[E A e 9
I G fagr /T I 4= & o o+
&1 T B g O 3T & Sawi B
T FBT FT AT & F fzar | v
w2 % FiE o gfemr avem agi @ W
R A gfew T @ o 4 wIw
&t @ FT AR ¢ | duT § FT A Ay
T ATATAT AT G, AFTT Gl FAT
AT §, TvAT FY AT FEAAT F) Al 97
FLEAWI A1AT &1 78 T T AR AT
g1 9 ¢ W e faeet oY

(Dis.)
= AT Y ATIR g 95 w1 H
sk g

g 1 gfera agY o€ e i fedwar
* 17 F AT 8, T8 A A0E AT
T g A T AT ATE & ) SFH
*rE % 7@ W 3 1 6T i 36 e
39 # 0% fead aifeReRfE @ T
g 192 & grEfefes 0% F P A W
&1 WA W0 9§ oI
e fiea e agr T fas, gl
& Framey = o, QT AEY 81T 1 S AE
i ot 71 fae # o = 4@ A
¥ 3 e et R e @ €
fraarifefrrafis & @ = I @1
2 A A 3 | qEFE FT AT
W99 AT ERI | ag T 9% T AT |
S v e At wr g & ¢ fra
Y < S 7 oF fafreT & g=fier
7 o a7 | freety § ot & o wrt-
i @, fedw FTeAT a1 gEA ARA-
AT T T W WL T F A AT
3§ Y o= 9qT S 92 92 Jar
2T AR &, 92 T8 AT oH o THo AFHT

% A ee : Fems ar i & ?

ol ®IT WA TA ¢ fems safeu
% s 978 e e a9 rEn T
&1 few 7y g g g e gfemr
AR @TI@ATWR =
fedw ST & qar gEd FEAAT &
GEGEL G IR R RS S

1 Ho WYo T (FTAYL) : TR
Faved, Frdy dfa andy gt = 9w )

ot g™ 0w gfaw N FY
FTATE T FT W WH T FOT
t fom g oo gfew =l
Tuer & §F wifed, Tl & o
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[sft W=z v o]

FI= § | I @y I el g€ & 1 @@
o= fr 38 gfere Raw § ot srew gfew
o FEARY € | T AL AT FERT
ar Froodio aGT AT ATEAT & 1 W
ST ¥ fog 9% d¥ T wEa § 1 wEhe
7z frm s € fr 5 ofow /3w giw
T O ¥ {6 N g9 0 qEH

ur A aee o &w g |

st F¥qT AW TR : AT AEE _qT
qeie fear @ 1 ge e € ) Sas
amr Sfei gt € 1 o 2 & wfe
7 5@ w7 & | o o A afew
aifgd 99 a@ & ofFm TH A 67
Taie 7 T A fear & 1 9 0E weY
I A F g # g | Tacely e
g § o frg aff & ) 30
N W AR =W T N T A
frerit € 1 39 o O § SR e
EAR FYFR AR E |

I must say, Mr. Deputy-Speaker, it is a
baby of a father who has many children; he
Creates a new one every year but has no time
to look after them.

FgT T Ha9q qg & 6 97 OF AR
Q@ firaw 1 321 @ o oy ¥ g e
T § %X gT & I =9 Jav w@r
T, g 9g WENg A ®G A w1 AT
it s v & w2 S T FT Y
s gy Tt ser o
TR T T YN WIAGAR
wYA Tl HY Fi AT @
AT ¢ | T T FT 51T IqHT 1 oA
g

wrea sfe oY ot 3oy foR
IEH A r AT g | SEA AR
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“we should be wanting in our duty if
we fail to point out the fact that life in the
police force has immense opportunities of
making illicit earnings. The reputation
of the police has never been at a lower
ebb than now.”

ag g€ FIE F 9 a7 FgAT & | AW
gt aediT §7 &1 & sw8 o "0
g gfe® &1 & 1§ o st
# dJmamr g fomdr  awes
Frhex gfew 7 fewax faar 41
TS T IF 4% fSedii 7 @1 | 997 el
) i gEE A fiwasy o g
TAATEN ¥ 1% ) o7 Ifw 39 A1y
EERSE I GEE TIR R 7 -
wifr & I | a6 W9 F 9% T 6
gfTs & 9 I v SR Fd Fw ST
T Y Y A AR I HE FAET

-ﬁﬂfﬁﬂﬁ,ﬁ'wrfﬁﬁwmrﬁ

T FT QAT ARATE

T AT HT FI T 7 FIOT & g
f& g foeeti #1 Ifea e s a@
&, AT T FGT F7AH, 144 TH AW
FUTH, rodATEoqiq0 ¥ I8, fafreest
AR AFEAT & TOE) Tl &, ITH EF
e Fdi et € At amr w1 &t
TET HTH AT AR FOHT €1 €T (A
& < ofew 1 W o o T
FT IAR AT & TEY ot @ 1 =far
&1, 7% a1 o= @ e gEet
T T AL AT E | T W FT@O
2 fr gfew &1 o1 70 9 I, SET
F & fa8 qfew &1 s=m & sqaear
#1 WY 3T qE A AMET T ¢, AT diA
= § Ha W § THE T e sy
T 91T |

# &t 7 gETe AFT A9 T B
e FTEAT | F e § f A Snw
o, faeft 91 i oo g SEAT WA &
wafas 7t 3w 1 w5 g wfed,
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qfere 741 Tfgq | a8t I T4 AR &
sfaedz T2 #C )1 78i W gfaq &
#ré ifafeer a8 & | adr A mfeat
& fo #1 gn AT @y § gEs) qT ga
X g7 IfAT T A7 | giF F faleEr
AT TG4 | g0 A AR A 2
fre agdgafs gad e ded
awar 3 | sy AT B &2 FA F150-
7@ 4 7t W e A R
e femr & frf o F Haw < 9%
AU FY QT TAT F7aT & | 77T 7 A
T §AT Tf2% | 79 A SqveT HE® A
AT 1 § f5 et o< e fem
FT F0T AT Arfgq 1 315t grgiq fees
Paezm argfrar & | Afer 3y g
A & 1 qFewrde, To e T,
Fiedaw 77 fAw 9@ § &R a4 919
AT ; IT AT T ATIT W @A
7 q@r v | G savar @i wfed |
AET HT T FaT FE= 9X & FH
FRAERI A AT I E | B |
A A7, FEHIT FL, TAX W TS
A &1 FTH J=8T I ARAT § 1 anfEx
T et S et 77 JWaA@ A
ZHr | IR FaY Fawrer g A¢ fR
AT R ? ANEF qF AT & | IART
AMA TFIET Fear T:fgq | A feeslt
#1 gfaq fedfeawrse 8 | saw e
afeard faadt aifed 7€ st g€ &1
# FeAr qga g 1+ fewdfeaens S
FHT W TR A g1 TRAT &, F0 oY
AT ALY 21 AFAT & | "EAT FH
7 ot fupadey & § 91 A= foan
s Iifgq A ored ¥ el AN
e Tz v Arfey | faw @ F AW
AT TR TFOAAZ FT TG § 9N W
AFAA DA A &) FR AT H
¥ qATET Fi AT oA & A1 feweli
IF® BT AEW AT T T HTIET AGS
foet aFdi & | A7 faeel &7 gfws AW

qfeg a1 wsANE )

(Dis.)

wifax § & Fgar T g f§ g
e OF s A §, fow F s g
fF o3 AFT F aX 7 gfe@ Y qar
faar g | T aw faesit 7 @9 gMT
Y FAAD § | @Y I § A
Todfo F FWT & 1| FF Fo Fro TAHE
F %gr & 1% aoTT AT g9 § 9w AE-
FHefwdo F<amar ga & o1 9 W9
sfa-safer £a7 | e faeelt g &
FIAT 4 5 & 7 A F 417 § go fio
Tt & gt ot fF T Al aew
T THAT AT TAT TATE, TEHT ATH
A qaT 4g § TEHT ATH-AAA A |
TER A A A W I ®
Tt fY | o go fro IFAHE F T
Wfﬂ?wwgﬁmwaﬁmm
¢, a oo w3 fen fw fom sf &t
TR FO @), gad oy 9w w0
WX 77 | A I T A A
#faw 0¥ 7, fam & seEfefedwa TEl
g A g frudi R W &
IR I N

# foe we wrean § {7 q@ A w
ﬁﬁrﬁﬁm#ﬁtl?fﬁb‘z‘;
At # FT g & | &
Wﬁm&ﬁmﬁmfm.fwﬁ
Feeehi ¥ ST FeT B FT AL TG0
7 A forf) 78T 71

oft fw wex et (g « I
e, 3 dver 3 vt feet & A A

" g & o e & g T Y A A R

w5 7 § | 4 wex § fr vl e
e A Ta S A AT FB T g |
7 WA I F T FT Y O Q7 T
az i 7@ T A g i I
qar & ot I 5@ w1 fors R &

wff W W v Emﬂ?“-
g S & wra 3y it 1 F TG
qaw g ?



4865 Lew & Order

MR. DEPUTY-SPEAKER : He has
raised an important issue and has given some
facts. It is no question of allegation and
counter allegation or insinuation. This is
not fair.

oft W i s g Fak
# #¢ ad 1 & 1 7 A g e gfew
7 st § AR gfee § e €,
wfagfs maaraga s wwrd)
¥fpr feeelt 7 oF &R 910 q9adt §
R A FTARTAT )

st sfiwm MW (IVEEE) AT
UF SJ9€4qT BT M & | T7 a9 gR fgeet
¥ FTA AT 9T I fa=r # @,
N FEG T®TF AETE, TF FI-
(9 & ART A @ qBT T FIAIRIA
T W9 Fai ¥ a7 ™!

SHRI M. L. SONDHI : (New Delhi)

The House should not usurp the powers of
the Corporation,

MR. DEPUTY-SPEAKER : 1 have al-
ready pointed out to the speaker that the
main question is the crime situation in this
metropolitan city. If you say something
that whatever he has stated is not correct,
I can understand, but don't bring in extra-
neous matters,

=t % o Tt : foedr F W
TRaT 78 5 o #18 wRe gy,
ZalY-grEa< ar Ay e |0 1l 7
faara g, A ag @ R 5 FA W
ST | ST 9 qATY & AAF 10
g @ IR IT N ¥ AA F g Fa A
Frar § 1 91 FH A< Fgar § O5 T8 & Ty
AR AR AT FLAT ATEAT S, 1 5 §Tea<
e weré i wrediz & fag farc
T 1 gy gfwa Hg e wd g
A frFras FT1 A F1E HraaT 440 ST
21 3re 39 At 7 AfteTFeaaT awa
# fazd) faad §, @ 7 & o8 waw
v snar & fF g s Ak § S w1
W@ ¢ | T wrk wefter 7f fammar 1

DECEMBER 5, 1967

Situation in Delhi (Dis) 4B66

feeeft 7 s afte =ava aa@, g,
N, G, F AT A a0
At § 1 B e 7 qor & i qafawt w1
TF 11 A& Jrav & | Iwer x4 faw
adf st & 5 oot & zamt T fas
A3, 73 7T F®, 3T 1 g F AT
A 9T I § AR gfeq awa #
#3391 5 AT A9 g7 FY A Siey,
TA FI AT X FX FAAT ®(, A0
T 7T £6a1, @1 g7 qF2 giaws F
¥, gear fad % wiard Fam |

WA (AT § QAT TG § 1 A6
# f¥a, T, aoi7 dfaq a0k a2
A FYE oI 75 § | HFA gET g
TERE A IR R g s 2
fredt §, ¥fwa AT & vt &1 fraa
1€ T T & 1 TR Qi e
AET T O 7 faar #3 o 7 fvem
FI ATAGTULTE FZINT F1 GO FTF |

¥ gg ¥t Fgar IgeT g fF wai 9
apfan @ A F faa gFad a9
g, AT F A7 A, @ w9 § W aw
B, $1E 7 I N ARG, WA F 3T
T 7@ A EF T A A A T
gfed F72 ¢, a3t faeelt § AT W &-
FHR A § 1 T syAer 1 I0F fF A
qftfers aeet, s fagm qan,
aafeit ®1 939 & fag ad, swT
T faer qarf oma, 39 % agw-
FA & T A G AL & a5 99
farez &t oy fam ang, arfs Jwar &t
qar =X 5 q @ gafen fesd &
faT 17 q 1 3 g faehi § FA
A1 sTaEqT ®7 A F FEAT L, AV FGT W
¥ qfaa § gare $7 —eifs ardy
gfer F72 7gF §—agi N A1 S, A
qfafera aed @ Fm ® femm
! Nfew 5@ § A gafod § =
FQ I ATT AHT-EH 5T TRAATH
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F@ g, IT W W Qa-gra T At
=ifgw o

MR. DEPUTY-SPEAKER Now, Shri
Lobo Prabhu,

I want to accommodate those who have
given notice. Of course, there are a num-
ber of other Members also who want to
participate..........

SHRI 5. M. BANERJEE : I have already
written to you.

MR. DEPUTY-SPEAKER : I know that
be bas written to me. He is quite vigilant,
I have already noted down his name.

oy Ty o (33) : &7 o I
MY FAT &)

MR. DEPUTY-SPEAKER : Now,
Shri Lobo Prabhu, Let him be brief.

SHRI R. S. VIDYARTHI (Karol
Bagh) : I have also given notice.

MR. DEPUTY-SPEAKER : Those who
have given notice will get their chance. 1
cannot disclose anything further than that
now.

SHRI KANWAR LAL GUPTA : Since
this is a problem mainly pertaining to Dethi,
the Delhi Members might be given pre-
ference.

MR. DEPUTY-SPEAKER : 1 fully
realise that this is not a party problem but
it is a social problem which be has focussed
our attention on. Certainly, other Members
also might like to add something. It is
not as if this is a problem where other Mem-
bers should not participate. Those who
have given notice will get a chance,

SHRI LOBO PRABHU (Udipi): You have
carrectly stated that the problem here is a
social one.

Sir, I bave been associated with the police
from 1928 as magistrate, as Home Secretary
and in one way or another, and I know this
that since that date the police administration
has been going down. Police administration
exists neither in Delhi nor in India at all.
If there are any investigations which are
successful, they are largely a result of acci-
«dents, largely the result of some information
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which might have been given by an accom-

Police Administration fals ioto threc
parts : first, there is vigilance, second, there
is investigation and the third is law and order
maintenance.

SHRI S. M. BANERJEE : Fourth—neg-
ligence.

SHRI LOBO PRABHU : All these aspects
have fallen into disrepute, disuse, for many
reasons. One reason you have given your-
self is the decline in social conditions, decline
in economic conditions. That is too vast
a subject; I dare not enter into it now. The
second, which is very important and which
has been slightly touched upon by the
hon. Member who has raised the discussion,
and our friend across......

SHRI AMRIT NAHATA (Barmer) :
What happened to the evacuee property
when you were the Custodian ?

SHRI LOBO PRABHU : Probably you
took some of it and [ stopped you.

SHRI AMRIT NAHATA : Because it
went aganist you.

SHRI LOBO PRABHU : I will return
to my hon. friend if I can save some time,
but let me conclude this part.

The first reason had been touched by
both. That is political interference. Today
the police are not free. It is not a guestion
of the administration being with the Centre
or with the Corporation. It is a question
of the administration being by itselfl under
its own officers without any interference of
any kind. Interference is of many kinds.
First, there is the question of favouritism
in appointments;  second there is the ques-
tion of favouritism in respect of the disposa
of a particular complaint or a particular
situation; third, there is the question of
favouritism to a particular party or a parti-
cular movement or a particular situation.
So first and foremost, let the police be left
to themselves. In Calcutta, it has been
affirmed that the police have their own duties,
that they cannot do these duties without
breaking the law. Let governments every-
where in India make up their mind to
leave the police to administer their law with
the responsibility placed on them.
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SHRI J. B. KRIPALANI (Guna) :
They have been left to do whatever they
like, What more does he want 7 Left to
themselves, nobody can control them.

SHRI LOBO PRABHU : The point is
whether the administration will be better by
interference by a party or political authority
in power. They have got their own superior
officers. You have got the power to appoint
commissions. You have got the power to
take action aganist those who do not do
their duties properly.

.1 am speaking with some experience on
this subject. I have known that police
officers, if they are not subject to interference
from outsiders, behave better than if they
are subject to interference.

SHRI S. M. BANERJEE : We have
suffered, he has not.

SHRI LOBO PRABHU : I have suffered
as much as anybody else. If we want a
good police administration, let it be an
administration where police officers are
made to observe their duties and made to
follow the law and made to serve the people
that way. It will give confidence to them if
they have not all the time to look over their
shoulders and see what the Minister or some-
body else wants to be done. It will give
confidence to the people if they know that the
single person with whom they have to deal
will be responsibie,

So this is my simple plea that Government
withdraw from this kind of interference with
the police administration so that those
who are in charge of their work do it with a
full sense of responsibility that they
will be punished if they do not do their work
and that they will be rewarded if they do so.

MR. DEPUTY-SPEAKER
raj Madhok.

: Shri Bal-

SHRI AMRIT NAHATA rose—

MR. DEPUTY-SPEAKER : Under rule
193, those who have given notice will be
allowed. It is specifically laid down there,
If I make an exception on this side, ] willhave
to make 10 on the other.

SHRI AMRIT NAHATA : 1 want to
ask only one question.

MR. DEPUTY SPEAKER : No.
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SHRI RANDHIR SINGH : Is my name
there 7

MR. DEPUTY-SPEAKER : If be bhad
given it, it would be there. Even then, he
must be vigilant,

SHR1 RANDHIR SINGH : You are
unncessarily getting angry.

MR. DEPUTY-SPEAKER : Pleast re-
sume your seat,

SHRI RANDHIR SINGH : Is my name
there or not ?

MR. DEPUTY-SPEAKER : 1 am not
going to disclose it.

Shri Tulsi Das Jadbav will resume his
seat. I am going to follow the rule.

SHRI BALRAJ MADHOK :

ot waw wuw (2faw faet) @
Ieaw gy, A fagy gew & fa=ra-
gREsmFar § FE &t 7@ A
oy foelt & arew FEA Y
et fare @ &1 @@t X avw
TFWEE 1 TG I A ANT IuTHT A
¥ A FfaFCY | W AwC A/
Wi § uF groom 99 W § 1 gefey
W ¥ AR T F wfas sgmadi &
& SeTERw T =g 1 et 57 faw g
TF g9 I, 7 F1 s 999 a8 we-
T ar @ 4, foir & s9x 3o Ami ¥
g T, g X fomr A 9w 9
Y W T A ag FE TEw & It
frf e A ¥ & i sw A qur s
%% AT wEfeat AT % AT I § )
@ IAY FIY WX AT § 0w
foraré o f& g0 W@ W 25 PR
¥ @ A, a1 o famn o
g% AT oF far T 7 A o A
W AT SR AT I OEE T | el
e I w ® avgT ANfew s gavar
@O R F T SH 1 25 AT
TOH ugr GEAT &) AT, e Ny &
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g1 fear s | 77 W% faT a3 Ay am
M aa T s R &
W a @ g, et ¥ A e wE
g1 € | Y T s R faet &
FT AT UvE FEY Fr foafy f4t 2,
I THF FWT § T FT ATAVEEAT
TN FEFF IR AN T IFF AR
Hqamn 1 0F aga a9 FOT G
trmiangfa s afoerd § fo
F FUH A7 UUE AET FT I, TE
ToEa § fr fedt araw Y @ v
FFE AWM @ § 1 I a9 &, ¥
wIE FT 3T | HY O 78 gfaw arwax
¥ aqma gf | 37 w7 Tt fr e g it
¥ A T AN FQ & A IEF A
I § A1 FE THT  IA9 AT & FEl
IET A ZqE AT § 1 TG Qi
ot @9 it ¢ | WiFe gw I8 e
FT AT HTEH GHAS & | A9 3 fF
feeett & faedt foid g g6 & feam
¥ 79 g &, foadt wrew 8 @@
Fiwe Z\EA ar g0 feeEe gmw e
st | AT 39 § 9 Afafers s
I 1 TEEALE AT & FEET 487 HIQ
819 & | aTad H et U8 ¥ IR E @
IT% g NifAfesa AR E | W TF
a8 Gifafera ded gfaw ¥ sl §
TG AT X TGN FE AT T R R
3T, I WIREE FET I Tl KG AT
T® TAFT FH TA TG T T, TG T
Temr At 1 faey 18-20 WA ag
o =t W) g AR A1 g i
@R & Aifew § 3 | AfFw =
FT F1E e g ey

s 9 § WA A9 I e
FAIX N A aEEamEN @
T IR AT g AT
& 9 o T oI § 9 § fr ag '
wa & e gfere & e 99 o ) g
AYAT FTT TEAT §, FL AT TIAT FATAT

(Dis.)

A TEF I ArE O A9 1 R R
U AfRfe R Y am @
TR wgr a1 fr | 1 ! 0w FY A,
TR AT qg WY A & v | g@hT
T A anfwaT w9 a1 7f &, aga I
gt MAT N e ITFARF
9T q% Tga g A Iwe @ fEw
AT T TF L HF AL T b
Iq T wr¢ Fq Afeq 7 o o awdr
¥ 99 # i 7 e s @@ @w
59 & 7 @ |

St Frew a8 & 6 g ke A
TaHT &, SoEel gRea & 1 efafe-
wA et F g 7 8, gfew felt & g
7 &1 AR ol S NN, TTEET
I @ W W IR F o A
HAETHY F F1 AT e ) o feeelt
ToTEA & are gfew #7 afaw A9 T 8,
T IT FT T, Afw ywrEw w7
forederd 3% FaT & 1 &t 9% 9 Fmer
@ AF T AL AN q@ IF JATT AT
R 1 NN FEgEEd | war
77 5 9=t ag Srewwt g gFT Sifge
wifs Ta® far &7 de AT aEI ARy
gFar | gEQ i 72 & fF qer w S
A §, g8 gfew anfeex €, amfosite
qro &, & fafredt & 3T Aww W@
wHa JW § 39§ A9G AT T T5F
gt fgd e ag e fafre =<
FT 1 W% ey FHEET T
I @ 9W | g ¥ A gee
¥ sizT qg i 7E) o g | q@iEY
faeelt & aTt 7 UF B wHT folt F
Yr WY § I T qw NP
fafae ¥ ame arerdwr 3 Oy feeely &Y
qAEAT T AGA TS FATET & FHAR

e, guTe T & s agi <1 81 9
gferm & s § 99 F IR IR AL



4873

{sft oo weve)
femdfecirm & ofrdls & art §
wHer F9E) # foR st g RS W
oY it I AL g & O 12-149)
Tt W AT EA E I ¥ FIOT A
& feger & 1 A f FvRaw
¥ O & el ) ek faw
fewserz Frm, am=w SR Y aw *E
I AT T FEY € ;T
FUAST, 93, TH OFT FT T E
g ) foufy G2 2f &, ag o SEwima
& grewel dar gf @, oy ot feesl
1 |7 0T ITEC gOq ¢ § i forenr-
T | F 5 GATa T I &g fegr s,
A v feafa gaead

it tfy T (g3r) : SwTew Wy,
AT ag g T faeell 7 T T §
TR T F ==47 777 T @ @, vy fewfa
FOTFT AL AT | AF W&
fae® & & gw @i 3 gfem st
Y &Y gIO g oA, IWF Ty F
q2q Sors A1 | afFA gH F1 A€ F
|y FgT 9341 ¢ FF 99 T5w ¥ T
+ ag7 ¥ gfaw ¥ fanfeal & faams
T T 1 8, WA G 9§, o
IR A TF AT A 9T @Y
2

JUTEqE TR, AL faeR & 9
¥ 7@ a% aar o gfew & foy &
ferarferdy & Ffrandy Atz oz A M -
T wY T gam, A wifers fam oe®
g ¥ A% gan f gfew s omar &
dfdar fom 1 gwF TR oEaOT§
& 1838 F AY S T § TAAL H—
AT FTRA—AE T 4 b agr 9 fafew
ST H FTAT A F 98 FA-Y-TH A
fagrdr &, I a9 TwEd ¥ saR
T MfEd, afTEa e ¥ | & wE
rgan § 6 5t 1903 F a1 el WX
a3 1€ gfer Fre A dowm ww &
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i 0 A § fFaa s oAk

gfaw ¥ faafas #, o7& fod %t s

STt 3T A, ATt @ A =a-

fega w37 # @ vy o= gfem s

o 9w 1 7 fah faeelt & ofem &1

e Al ¢, TR AWM EF fn e

FUI /@7 AT |

za oY faurdl &, ofew & Fre2faw
&, I qEATEl, @A #1 sgaedT anfy
q< fa=m gy o | faeely § 7@ arfam
& 91 & fF 7 spaem S A A Ay
O W@, T aeEg G A
T §—ga< A e qgdt T T
W —T9 T g WA 7 faws
AT 9TlRd |

R srfaw gaA™ ag & f+ fafew a7
FTC & A | Ifere Fear i anfas 41,
I forad) g0 dasa ez 27 F, 599
g F1 star w1 73+ g1 Tfad, dfT
At WY 7y gt feafa i gE RO H
arear § fF 94 nfaram & 9t we=t
I §, IT% ATAEd TEA FT =T T
&, T FT AT AT T_A FT L
& Araew W@ g @ 8, 3 ag Atfes
gaTa ¢ | I ag AT g=Ed A1 e
qgal F Z19 § g9 91 &1 2 F, IANt
SRV, I aaearg arfs 2 &, ar
gt gt AR foe dumEt & @
gu sfafafa &, 7Y oo &7, 790
T & & fodt gfea &1 g o3
zafad F Fgar =rgan g 5 fadedmsan
F& aTT R gfe FT Y fawmr g,
AR WY AT §, T 9T GaTEat A
forett gumaat & gra & m wifgd anfis
s &= gferm &1 foen 9t o fars
I @ 3 fafew g A 99
T AT HLH A FEF T@T 2, Ig 790
X 59 aXg & 9T AR gfew & @
§ ot frear a7 § mw @, 77 W Y
T |
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MR. DEPUTY-SPEAKER : Mr. Baner-
jee. Now, I would liketo point out the
rule, Many Members do not know the
rules. 1 am not supposed to extend even
the time. So, please try to finish it in two
minutes; please put only one or two ques-
lions. (Interruption). You said that I can
extend the time, It is not possible,

SHRI TULSHIDAS JADHAV (Bara-
mati) :
at least to put some questions, Sir.

MR. DEPUTY-SPEAKER : That is
under a different rule. We are now on a
discussion under rule 193. When he gets
the Order Paper in the morning, 1 would
request the hon. Member to go into the rules.
It is not possible to extend the time.

ot o wWo Wl (FTYT) : IvEUWA
w@wwamammmgaﬂ

AR T H, I OF @I Tew
qAT WeT F A O[T § AT I
F ATFS 7, I dF TIOT KAl oA
e 7 FI, ATA AT FA R G
TS 16 T § ¢ F 26 FAC
& 7d g 1 Afe g 7 s @ fF F
# 7 uow e fasquwa a1 A
T gAR AT g g fE—dtaw A
¥ @ wiey §, A F I @
G ARA—FT TG qAHAAT AHA
X € AT & | WEAW FE W A g
g1 uEX F A 5.9 WG gann §, W
afz fady S 7 g § at ag fawafan
t—aivit % fewfon 7 Feah A 8,
Tw@ANT 5.58 | A gw Ifow T
Fam &1 mferar &, AU w1 F7, AL
¥ oY fopar g $ 32 f—ewiwa §
7gf FeT AT AT TV T
ATFAT AR | ATH AL FH WA T
mmﬁﬁ}gﬁmﬁﬁﬂﬁf
A1 e ToreTs g watate e
T §—3To AT B FAgiT T6 W5
AF gt amwr < o f5 oA
Tor T TEA—F aEA & AT
f, ¥fF I T g TLETT IWA AL

The other Members arc allowed -

Law & Order AGRAHAYANA 14, 1889 (SAKA) Situation in Delhi 4876

(Dis.)
FUMN | I I HGHIT I8 70 &
qT W I 9 FWA F}, AT F FWAATE
fF a8 97 & wfa 79 & adi sgiafa
ZRfT

UF St § I FEm AE g 7
qEF qei AFX 9T ®E | qwi 7 fAw
FAT FTEA T Y CF AT H AT
qEX g AR FE awer g om0 5w
W TG 77 7, AfF7 9 FwT W@
7t ¥ FT A2, AT a7 FA
WA S TATT F1C F1 G & fom
v ¥y §, 9uT 9 i 1 e
A Aty 5 gfew s d a7 A
g 3 fF gt T # A T @ ar
we!

MEQNATTHE 144 F TH o7

STEaT f—ei ¥ a7 @ew g ar 7@ ?

7 Wt 9 @ g W@ g fF w2
OF IF F, A F, WA 43 F
§6 @1 AW 9 M & qR § ARG
& F a7, ¥fea =t ax faar mm,
afedi F9 § <@r T, A I
TmAT g€ g | TW 144 gEA Wfeq
afe Al i FaeT 4 F71 FiF faw
% |

A A THH I TG ¢ W B FA-
Tifedl & faes, & AT Ay o &
fEaE *om— A9Ew &, $9 8 F9
FAR! BIET H FI FL arfd AT
fre § T© T ATH | AT 35 T4 7 TF
FHE Tl Tfed A fr gfem F e A
FT @ #X aft fafen osw 7 o
gfera a1 fermfae ar, a5 &=

W REIS Agd ® UF AT F1 AT
qugs F0 dEa g & Afaferw
qiéfa #1 Wl TF BT T FLAT Nigd
anf fFe € F71 7HGT T F | AgA
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[ ot =we Yo it ]
arg ey o2 7 A FQ@ 2, AT,
FfeT 27 T T =fEd

ot wfe wuw AR (FronT)
IIrSAA WIS, TA WATH IfFd A sAR
FEATT ¥ AT TAE , W S AIATS
WAl AW F ) T A WY T OF W
FEMNARME | WIF IB F349 94
24, 399 17 sufFr oFT 0 | aw IW
¥ garer g€, a1 uF ffeame R 9L
Fa 7 §o 12 fawey, Afe v F faeme
F1E I oz adf gar ¢

3a%, oF uddfas ot & faam
Ffal 7 7l g A, gawr N osHfaw
FAE e g, 3o+t o7 #T af=Twr
feagi s w fas ged 2
eifs g 9 3 fazrd Adi
fasl | g% faams w1 30 dfawx
fewar war qr a3 ¢

flat, W & OF FMw A0 A
afgaaZ gt 72, o faesl § 9F
T, 394 dlo UFo TG F |
e g dw & for e s
qaHlfas a1 & faeelt § ot I
faams %1 Fa e 78 fearamn

=1 AT AT FTA () AR
AT ?

ot wfw gaw qoedt ; amed WiE
o A 73 g E—

SHRI KANWAR LAL GUPTA : Sir,
this is a very serious matter.

MR. DEPUTY SPEAKER : I have said_
that no mutual recrimination should be
indulged in.

oft wfe waw amddy & A T
FAwraT F e A 7S @rar 1 e
9 &1 o §3 A Ay foar 1 &7
W e & AW -
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MR. DEPUTY-SPEAKER : He has not
mentioned any name.

it wer spuw qragat A O @
& 9 g o fod ol 1 A A
et g 5 0% I v =T &3
S & AT AT W § AR F e
fF T I T famr s

SHRI S. KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, the law and order prob-
lem of Delhi is connected with what atti-
tude we give to the police force. The police
was used in a colonial India which had not
attained freedom, as an instrument of co-
ercion. With freedom the first thing that
the Government ought to have done was to
give a new outlook, a new orientation to
this police force. The change which should
have been brought into this police force
immediately after independence has unfor-
tunately not been done during the last
twenty years because, as my hon. friends
have said, this police force has been used by
the politicians to perpetuate somewhere
their party rule and to perpetuate their in-
dividual ends at the cost of the community,
at the cost of the nation.

I would say anybody who understands the
problem of a constable knows under what
difficult circumstances he works, under what
strenuous circumstances he works. Hehas
no leave, no privilege, he is called upon to
work for 24 hours, and he has to practise
to implement the real meaning of
the rule of law because he is the man
at the root. Today somebody may be
hauled up and sent behind the bars because
he has been found moving like a vagabond
or he has no ostensible means of livelihood.
The man who can do this is the constable.
It is the constable who can pull me up and
and put me in the lock-up whereby my
individual freedom, my liberty will be sacri-
ficed. To this man who does all these
things, who has been given this responsibi-
lity, what has this country given? The Khos-
sala Commission had said that the privileges
given to these constables, these people at the
lower rung in the police cadre, are so out-
moded that they have to be changed. They
have not changed in these years. In spite of
the recommendation the Government is
sitting like a silent spectator,
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Sir, 1 will conclude by referring to only
ono chapter of this report. The Commis-
son has made an evaluation between a
clerk’s pay and a constable’s pay. A
clerk’s total emoluments, they say, come to
about Rs. 191 whereas a constable gets only
Rs. 129. They say that a constable’s job is
much more serious, much more responsible
than & clerk’s job. The Commission has
said :

““We bave thus seen that when we com-
pare the qualifications, the work and the
pay-scales of police constables with four
other categories of the same social sta-
tus in four other walks of life we find that
the duties and responsibilities of a police
constable are higher but his emoluments
are considerably lower.”

This is a shocking revelation. Therefore, the
first thing the government ought to do is to
see that the conditions of service of the
officers and those at the lower rungs must be
improved. Those officers and men who were
suppressed, who were disbanded, sent back
to their parent departments or dismissed
from government on the frivolous charge of
misconduct, they should be taken back to
the job and they should be dealt with
liberally.

There is another matter which this Com-
mission has dealt with, particularly about the
Delhi Police, which 1 hope the hon. Minister
will take into account. The Commission
says that when it went round to take evidence
it found serious neglect of duties among the
top officers of the Delhi Police Administra-
tion, The Commission has also said that
it is mot correct that while in the higher
echelons of the police administration you
put in educated, people, brilliant people with
attractive academic achievements the bottom
is filled with worthless stuff. Therefore, the
Commission bas pointed out that while re-
cruiting people to the police force, the
Government should also see that men
who are properly qualified, men with
integrity, men with a sense of sacrifice,
men who are properly oriented and
who can change with the changing condi-
tions of time should be recruited. Therefore,
I plead with the government and the
Minister on this occasion that they must
make a specific announcement as to what
sort of streamlining they are going to have in
the police administration.

Law & Order AGRAHAYANA 14, 1889 (SAKA) Sitation in Delhi

4880
(Dis.)
17.57 bas.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, with your permission, I rise to announce
a change in the order of Government busi-
ness for tomorrow, the 6th December, 1967.
After disposal of the Essential Commodities
(Second Amendment) Bill, further discussion
on the Report of the Educaion Commis-
sion and Report of Committee of Members
of Parliament on Education will be taken up.
The Official Languages (Amendment) Bill
and the Resolution on Languages will be
taken up thereafier.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : May we know the reasons for
the change in business ? What under
currents have passed in between 7

MR. DEPUTY-SPEAKER : This an-
nouncement is being made after a decision
has been taken by the Business Advisory
Committee.

SHRI SEZHIYAN (Kumbakonam) i
The Business Advisory Committee simply
allots time. The order of business is left to
the government,.

DR. RAM SUBHAG SINGH : Shri
Sezhiyan was there in the mecting. The
Education Minister is having some’ difficulty.
As the House knows, this matter was dis-
cussed Jast week, Three hours are still left
at the disposal of the House. Therefore,
it was decided by the Speaker that this little
change should be accommodated,
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MR. CHAIRMAN : I think, the hon.
Member might be mistaken for somebody
clse by the police.

SHRIM. L. SONDHI (New Delhi) 1
Mr. Chairman, the problems which we are
discussing today are of the essence for any
long-term view we may take of our capital
city. I should suggest at the ontset that the
Delhi Police constitute by and large a fine
body of youngmen recruited from an area
which is known for its valour and forits
sense of honesty, but the hon. Minister must
address himself to this problem as to why it
is that such fine human material that they
have in the police force does not have a good
reputation, The people of Delhi do not
have confidence in this police force,

Moreover, which I think is really dam-
ning, the Government servants livingin New
Delhi, people who are employed and housed
by this Government, whose landlord is this
Government, feel most insecure, There-
fore we must address ourselves to the pro-
blem of the system, What is wrong with the
system is what requires rethinking. Gandhi-
ji had told us that we would go towards
Hind swaraj, that we would meet the evils of
capitalism and Western influence. We see
instead that we are going the whole hog for
urbanisation and that also the Western sys-
tem at its worst. That encourages crime,
juvenile delinquency and, what is most
dangerous, institutionalised criminal enter-
prise.

Therefore the hon. Minister must address
himself to this problem. What will happen
to the Delhi of today is not so important as
of the future, of the Delhi of tomorrow and
the day after, I shudder to think what the
consequences will be of the present system.
‘We will have here gambling dens, vice and an
underworld which will far excell all other
countries of the world,

Therefore T suggest that it is on the broad
principles that the House must concern itself
with, I feel that the crimes are under-
reported. We do not have central reporting
of crimes. Here may I suggest to the hon,
Minister that there should be one telephone
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number or one place where all crimescan be
reported so thac at least the crime  statistics
are correct.

Further, there is the problem of those who
come to Delhi. Many of them are new-
comers, specially in the New Delhi area;
they come on transfer, They come to these
colonies like Laxmibai Nagar, Kidwai
Nagar. What do they find ? They find
lack of safety measures. For Govern-
ment servants' houses there are low walls
without any fencing and people can climb
over them, There is no community sense, if
a robbery is committed next door, nobcdy
know whether to interfere or not because
there is no community sense. Further, there
is no police protection, I feel that if is very
unfair to the people who live there to treat
this lightly. There are mothers, there are
sisters and daughters, who feel insecure.
Why should this happen ? This House
must address itself to this problem. There
are people employed in this House who feel
insecure,

Again, there is inadequate lighting; it
seems that lighting arrangements are only
made in certain posh localities. Lighting
is no longer a luxury: it is a safety device,
it is a security device. Therefore, I should
suggest that, as faras politics are concerned,
I am making a very serious point, I am not
making an accusation on the Congress side,
but I suggest that in a capital city, some-
times a political machine comes into being—
that political machine which happened in
Chicago and other places. The Jan Sangh
came to power only yesterday. There is
here already existing a political machine
which, irrespective of party interests, we must
try to dissociate from crime; it must be re-
formed. It is in the best interests of Cong-
ress that the Congress Party should function
here not in association with crime butas a
national organisation, with which we would
like to deal, Therefore, I would suggest,
above all, the need to create public confi-
dence. You have very good police-
men—these young men recruited from Outer
Delhi, Haryana region and so on; they are
some of the finest people. Createin thema
sense of confidence, Dress them in & uni-
form which is appropriate to India; the
present uniform is the replica of the Union
Jack; it is a shame; we make a caricature,
we make circus clowns of our policemen.



4885 Law & Order DECEMBER 5, 1967

[Shri M. L. Sondhi)

Let them be dressed in gocd woollen clothes.
Let them look respectable. Give them all
opportunities of leisure and good, creative
leisure,and then also tell thepolice officers
to look after these men properly and with all
that confidence which should be ina police
force; if there'are any recalcitrant police
officers, give them deterrent punishments,
no matter how high they may be. It is be-
cause this thing happens, We know, pro-
tection money is paid to the police. Very
often I am told that in this area if you pay
so much to the police, they will overlook
what you are doing. These are matters
which we mustexamine, and thisis goingto
happen much more in future. Therefore,
let us get together and safeguard our Capital
city from the dangers which threaten it to-
day and in the future.

MR. CHAIRMAN : He may please con-
clude.

SHR1 M. L. SONDHI : One more point
and I will resume my seat.

What about our younger generation ?
We find here a blind imitation of the West;
we find here these horror comics which are
read; we find these here in public
schools; although they teach Shakespeare
and so on, the type of climate which they
engender in them is one of wviolence, and
violence in sexual offences, Hitchceck and
the rest of it. The Legislature of New
York set up a Special Committee to deal
with this problem because there, it cxisted
on a big scale—President Kennedy was
murdered and so on. 'We do not know how
much there is which is on the wrong side
of American life. We do not want that
here, even if they are givingus foodgrains
under PL 480 and all that. We want to
maintain an Indian way of Life in which
our wvalues count. Therefore, I should
suggest that we go imto this in detail, Per-
haps a Commission can be appointed. Let
us analyse this. What is the educational
influence on our own children here who are
growingup 7 Are they playing the game of
becoming murderers and dacoits or are they
thinking of the great heroes of Indian re-
naissance 7 Do they dream of the coming
Netajis, do they dream of the coming Bhi-
mas and Arjunas and Shivajis or do
they dream of the coming dacoits
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and gangsters after the Chicago style 7 We
want America to come here in the person of
Lincoln, in the person of Jofferson and so
on, but we do not want an America which
is associated with Al Capone and thosc
Chicago gangsters.

It is for the hon. Minister to give us an
assurance that, as far as Delhi problems are
concerned, the inseeurity felt by the women
and children will end and thatin MNew Dethi
the police will be given good uniform, train-
ing and a certain prestige which will make
Delhi a safe place, a Heaven,

Finally, I would like to say this. Some-
times a little bit of scapegoating takes place,
In certain areas, people come from the
South to seek domestic service and some
times the police forms the idea—1J complain-
ed about it to the hon. Minister and scme-
body says that he must have been a
Sonth Indian. This is how Shiv Sena is
born. Let that not happen. Treat every
man as innocent till he is proved to be guilty.
About the people coming from West Bengal
and from South India, I can say that they
are some of the best citizens of Delhi.
Therefore, it is not a quetion of a particular
caste or group or a particular area,

I would like to make one more point and
that is about this section 144, As a matter
of fact, I crave your protection on this. I
happen to be elected from this Constituency
where section 144 is perpetually io force.

Sir, I do not know whether 1 am supposed
to organize a public meeting inside Parlia-
ment or outside, All these things are to be
taken together.

Let us look upon the Police problems
not in terms of Congress rs. Jan Sangh,
Let us look upon them in terms of the dig-
nity of our motherland, in terms of the dig-
nity of our capital city, let it be a place where
we can tell the world ‘This is a place where
like Ayodhya nobody has a lock on his door
and People are free’ and this will be the Ram
Rajya which the Congress once dreamt of.

ofr T e faremdt (w3 aw) ¢
sy, o o G ard & avaw & O
e 7§ w1 | % O A 9  aw
iR ¥ o fafet &1 e fearn
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SHRI D.C. SHARMA (Gurdaspur):
I think the civic health of a city,
especially a metropolitancity, can be judged
by four criteria. First, how many agita-
tions have taken place in that city and who
are responsible for those agitations 7 It is
these agitations which give people a sénse
of insecurity.

SHRI ONKAR LAL BERWA : Con-
gress.

" SHRI D. C. SHARMA : Secondly, one
has to see how far the political parties inter-
fere with the working of the police or other
administrative departments. You can find
out which political party interferes. Third-
ly, there is the behaviour of the guardians
of law and order. 1 divide these guardians
into two classes, the magistracy and the police.
Unfortunately in this city of Delhi, the magis-
trate comes from one State, the man above
him comes from another State and the man
above him comes from a third State. There
is no integration of services in this city. Of
course, I do not want that this should
not happen. But unfortunately, they are
all migratory birds. If they do not like
this place, they go back; they have no stake
in Delhi. The guardians of law and order
from the Lt. Governor down to the magis-
trate do not have any stake so far as the city
of Delhi is concerned. They come and go;
they come when they like and go when they
like. I want that they should have some
stake here.

‘Then take the case of the police. I
think the police have not been looked after
properly in the city of Delhi. There is no
doubt about it. I do not know from where
they have come. Yousee thatif a Minister
comes from one State, the Chief Secretary
also is from that State, I am not talking
only of Delhi. I must say that the police-
men have been behaving very well. They
have the flying squad. I have made uso of
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their service sometime, They have other
things.

AN HON. MEMBER : Patrolling.

SHRI D. C. SHARMA : There is no
patrolling. Youmust make the man worthy
of his hire. The policemen is not treated
as well as he should be.

‘The fourth point. ...

SHRI ONKAR LAL BERWA :
Fourth ?

SHRI D. C. SHARMA : Shri Berwa
has been a contractor. He must know
that the form of contract contains many
points.

‘The Home Ministry does not have a regu-

larly oomruwd, well-organised, well-

SHRI KANWAR LAL GUPTA : Wel-
regulated.

SHRI D. C. SHARMA : All right, well-
regulated—Shri Kanwar Lal Gupta is on
the way out; I have some sympathy for him.

As I was saying the Home Ministry does
not have such a body to deal with the
problems of Delhi. I agree with Shri Son-
dhi that if we want to make Delhi not a
duplicate of Chicago or New York or Wa-
shington, we must try to give Delhi a kind
of good civic health. That can be done if
you have some centres where the values of
our Indian culture are explained to people..
As soon as you ring the bell, I sit down.

MR. CHAIRMAN : I have already rung
the bell.

SHRI D. C. SHARMA : These valucs
have to be taught to people, whether they
mschonlboysﬂoﬂenmzdenu.mmy
students, shopkeepers, MPs. .

AN HON. MEMBER : Professors.

SHRI D. C. SHARMA : For members of
the Metropolitan Council. Then I think
the problem of law and order will be solved
to the extent of 80 per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I am
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very thankful to Shri Kanwar Lal Gupta
for raising this useful discussion in the
House. Many valuable suggestions have
been made by many members who took
part in this debate. There is no doubt that
we shall give wvery serious attention to
them. But it is my regret that so many
uninformed and regretable criticisms have
also been made about the Delthi police
without trying to understand the problems
which are faced by the police force of this
metropolitan city.

Mr. Gupta prefaced his speech by saying
that figures might speak otherwise, but the
feeling of the citizens is that crime is imcrea-
sing. I do not know whether this is the feel-
ing of the citizens, but definitely some people
are saying these things, and I do not think
they are very well informed. May be the
newspaper reports and  the normal human
tendency to only notice lapses, ignoring the
achievements, can account for this kind of
feeling, but still if you see the population
rise in this city of ours and also soe the graph
of crime, you will see that there has been no
rise in crime in the city.

The scientific and rational way of looking
at the incidence of crime is to see wiscther
the total volume of crime as related to per
lakh of the population in the city has been
increasing or has been going down. This
would be a real indication whether the Delhi
police has been doing its job properly.

I do not want to burden this House and
hon. Members at this part of the evening
with all kinds of figures that I have which
will be tell-taling, but still I want to give
one or two tables which will be useful to the
members. This motion relates to the last
three years, so I would confine my figures
to three years.

About heinous crimes, "dacoity cases in
1965 were 10, there were no dacoity cases in
1967. Murder cases in 1965 were 64, in
1967 they are only 58. Attempt to murder
were 68 in 1965, and 52 in 1967. Robbery
cases were 44 in 1965 and 36 in 1967. Rio-
ting cases, of course, have incocased from
$7 in 1965 to B11in 1967. About this riating
1 need not go into the reasons, they are quite
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obvious, the election year and many other
things contributed to it.

As far as non-heinous crimes are concern-
ed, again the figures are telling. Regarding
kidnapping and abduction, in 1965 the cases
reported were 244, and in 1967 they are
227. In burglary cases, in 1965 there were
1,333 in 1967 they are 1,106. Theft cases
have increased a little from 8,473 in 1965 to
8,577 in 1967. In miscellancous IPC
cases—they are stray cases here and there
which do not come under these major
heads—a slight rise is registered from 3871
to 4,358 but on the local and state laws,
the crime has again gone down from 6,251
to 5,261. Thus, as far as the total figures
are concerned, as 1 was saying, if you relate
the crime figures for our city......

oft WA W T - AT A A EF
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SHRI VIDYA CHARAN SHUKLA :
Idonot have the figures ready with me
for the other cities of the countiy, butl
can say that they should not be more than
other cities.

SHRI KANWAR LAL GUPTA : They
are.

SHR1 VIDYA CHARAN SHUKLA: I
can go into it, but I can say from memory
that theycould not be more than the
number of reported cases from Bombay and
Calcutta. In any case I shall check it up,
but I can say that they could not be more
than what they are in other States.

About the rate of crime per lakh of po-
pulation, I took out some figures. In
1964, the rate of crime per lakh of population
in the city was 670-2. In 1966, it was only
655-7. This is the rate per lakh of po-
pulation, in our city.

Now, having dome with the statistios,
1 would turn to a few general points that
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was said about the Police Commission and
its report. 'We bave answered questions in
this hon. House and have indicated the steps
that we have taken in pursuance of the
Police Commission’s report, about police
housing, about increasing their working
facilitics, about giving them more and more
automobiles, increasing their mobility,
giving them better equipment. We have
given the details of it in this House. But
one point I want to make on this is that as

soon as the decisions of the Government
on the Police Commission's repo
{nterim report—were announced, they were
very widely welcomed by the members
of the Delhi Police Force. They had very
widely welcomed it and they have liked the
kind of equipment that we bave given and
1 am sure that with this improvement that
we have brought about and we want to
bring about, the efficiency of the police will
further increase.

SHRI KANWAR LAL GUPTA: Why
did you not accept this report im fofo?
Are you afraid to do it?

SHRI VIDYA CHARAN SHUKLA:
There is no question of being afraid. We
have to exercise our judgment and the opti-
mum benefit will have to be decided.

AN HON. MEMBER: It is a commi-
sion's report.

SHRI VIDYA CHARAN SHUKLA :
But Commissions, as hon. Members know,
are advisory, and they do not decide
matters for the elected governments.

‘Now, Shri Kanwar Lal Gupta made some
valuable suggestions regarding ~moderni-
zation of the police force, forensic science
laboratory and training school, etc. The
training school, as has been stated, is already
there. About the other two things, we are
taking steps to meet these two demands of
the police.

o ST WA TR 2 AR AT G
f 7@ % & WHAL TF ATA 7 TN
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(Dis.)

SHRI VIDYA CHARAN SHUKLA :
Prof. D.C. Sharma, while speaking, did
point out some pertinent facts about the
peculiar situation that exists in the city of
Dethi. He pointed towards the absence of
a unified cadre here. This did in a way
affect the working of the police until recently.
We had to get officers from various parts of
the country, from Haryana, from Uttar
Pradesh, from Punjab, from Rajasthan and
various other parts, and these police
officers did not have any stake here in the
local police cadre; they came here on depu-
tation and as soon as the deputation period
was over they went back, and although they
did their best, still, the kind of work that
the local cadre persons or officers can do
could not be done by these people who were
only working in a temporary capacity here.
Now, steps have been taken to constitute
a cadre here, and very soon we shall have
a fully integrated Delhi Police Force which
will work here throughout, and this de-
ficiency that we have been feeling will be
removed.

SHRI S.M. BANERJEE : Wil you
say something about the withdrawal of
cases—against policemen ? They have suff-
ered enough. Make a generous offer; take
them back to the police force.

SHRI VIDYA CHARAN SHUKLA:
Hon. members will agree that this problem
has to be looked upon from the viewpoint
of the discipline and the future of the police
force and not from the viewpoint of mercy
and leniency. That should be the attitude
of hon. members. For the police force,
these are the foremost things. If mercy
leniency can be shown without compro-
mising on discipline or the future of the
police force, that can be considered. But
this cannot be done at the cost of discipline
and future of the police force. That is why
the procecdings according to law arc
going on.

Shri Shashi Bhooshan and several other
members raised some individual matters
about which I am not able to say anything
now.

SHRI BAL RAJ MADHOK : I suggested
that there should be some regular machinery
set up which can discuss the law and order
problem ctc. Is he prepared to coms-
titute such a machinery where the
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Home Ministry and local members can
meet and discuss it regularly ?

SHRI VIDYA CHARAN SHUKLA :
Delhi police does need good public relations
and we have to improve the public relations
with the police a great deal. Although
good work is done by the police by and large,
the things that come to public notice are
the lapses. That is why the 1.G. of Delhi
and SPs in charge of various districts have
been holding meetings with prominent
citizens of the locality. The DIGs also go
to the meetingsand they try tokeep contact
with them. About Members of Parliament,
I think a suggestion was made to the Home
Minister that the members would like to
meet him and discuss. There would be no
objection from our side to meet the elected
representatives of Delhi and find out from
time to time in what way we can improve
things.

SHRI BAL RAJ MADHOK: 1 know
that we can approach the Home Minister
always and he will give us time to meet him.
But I wanted a regular machinery to be set
up to discuss it regularly.

SHRI VIDYA CHARAN SHUKLA :
There are going to be some arrangements.
The IG and other senior police officers
can meet the affected people. Politicians
can meet politicians and these matters can
bediscussed at a higherlevel, 1donotthink
we should mix up the two. That will not
be conducive to better police management.

There are many other points and sugges-
tions that were made. Some allegations
have also been made. I would say that there
might be some people who might be trying
to tamper with the police administration,
but they are not getting any encouragement.
1 am sure responsible political parties of the
Union Territory are also not encouraging
them. If there are any cases of political
interference, we would definitely like to root
them out and make arrangements so that
nobody can politically influence the police
force in the Union Territory.

Mr. Sondhi, who has been elected from
New Delhi, also made some very valuable
suggestions. He flew to great heights while

MO1LSS(cp)/67—GIPF,
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describing what should be done about the
education of our children and things like
that. The main thing is, we should always
tell not only the people of Delhi but also
other responsible people whom we keep on
meeting that while they try to lock at the
work of the Delhi police, they should try
to look at it from an unbiassed viewpoint.
Otherwise, it is a very common and popular
thing to decry the police administration
about their lapses, which are of course
there. I would not say there are no lapses,
but the good work dome by the police
should also be taken into consideration.
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SHRI VIDYA CHARAN SHUKLA: 1
am not making allegations against the hon,
Member. 1 am only saying that better
understanding of the public representatives
and the publicin general is required.

st wo Mo Wil : weft WERT TR
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SHRI VIDYA CHARAN SHUKLA @
I can very confidently say, and I hope hon.
Members will agree, that with the prevail=
ing situation and the kind of peculiar
conditions prevailing in the capital city of
India, the Delhi Police has been doinga
good job, by and large, and thereis no
doubtin my mind that they will become
better in future when we give them all
modern facilities that we are in the process
of giving and with better understanding
and co-operation from hon. Members.

18. 42 Hrs.

The Lok Sabha then adfourned till eleven
of the clock on Wednesday, December 6,
1967/ Agrahayana 15, 1889 (Saka).



